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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 911/2022

( IA NO 16/2023,IA NO 9/2024 )

NGT Bar Association (substituted for original

Applicant Prot Dr. Sanjeev Bagai & Ors.) Applicant

Versus

Department of Environment GNCTD Respondent(s)

COMPLIANCE AFFIDAVIT ON BEHALF OF JOINT COMMITTEE

CONSTITUTED IN OA 911/2022 (IA 16/2023 & 09/2024).

1. 1, Bharat Kumar Sharma, Member Secretary, Central Pollution Control Board

[hereinafter referred as “CPCB”], officiating as Member secretary of Joint

committee constituted by the Hon’ble Tribunal vide order dated 05.04.2024 in

instant Original Application, and the deponent herein, do hereby solemnly

affirm and declare as under:

2. That, the Hon’ble NGT constituted the aforesaid Joint committee with the

following TOR:

Formulation of policy, enactment of statutory frame work

and laying down of guidelines for the growth,

protection/preservation, pruning and management of trees

in non-forest areas in States/UTs not having the same.

Preparation of SOP/Guidelines for the cutting/felling of the

trees in Rural Area, cutting/felling and pruning of trees in

Urban Areas
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iii.

IV.

Preparation of SOP/Guidelines for the Transplantation /

Transtocation of Trees.

In addition to the above any other relevant aspect which the

Committee considers necessary to address the issues.

3. That, the interim reports dated 05.08.2024 and 14.11.2024 have been filed

before Hon’ble NGT by the Joint committee herein.

4. It is respectfully submitted that the Joint Committee has made all the endeavors

to comply with the orders passed by the Hon’ble NGT. Since its inception, the

Committee has convened five meetings to prepare the draft report in

compliance with the Hon’ble NGT’s order dated 05.04.2024. The draft report

finalized by the Joint Committee is annexed herewith as Annexure A.

5. It is further submitted on behalf of the Joint Committee that the task entrusted

to the Joint Committee was significant, necessitating the collection & analysis

of data, review of documents, and consultation with expert institutions and

relevant stakeholders and the committee has continuously been putting its

efforts and details of actions taken by the joint committee in preparing the draft

report have been given in Chapter 2 of the draft report.

6. That, the Joint Committee also humbly submits that consultation with the States

and Union Territories are required for finalization of the draft report. Therefore,

the Hon’ble NGT may provide one and a half month time to hold consultation

lth the States and Union Territories and finalize the draft report. Alternatively
R.L. C'

le Hon’ble NGT may permit submission of the draft report of the CommitteeDelhit!.C .I

Riga. NO. 1513J Ministry of Environment, Forest and Climate Change I“MoEFCC”] and the

iN [oEF&CC may take farther necessary action in consultation with States/UTs

7. That the affidavit has been filed under my instructions and authority, the

contents thereof are true and correct on the basis of the record maintained
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during ordinary course of business of CPCB and the contents of the same are

read over and explained to me and are not repeated herein for the sake of

brevity .

R.L. Ch:'
Td C.i ,';f i:elhi

+
r,i==d. , l'). i 313

i1 Hf:rg rV

DEPONENT

VERIFICATION

Verified at Delhi on this day of 25 NOV 2024 2024 that the contents

of the above reply are correct and true on the basis of the record of the cases as

mentioned in the day to day affairs of the CPCB. Nothing has been concealed

therefrom or mis-stated

DEPO'NENT

ATm. s TED

NO
GC3VF. C:= iFiD$/='

25 NOV 7024
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Draft Report of the Joint Committee 

Annexure - A
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Background 
 

1. Overview 

 1.1 The Hon’ble National Green Tribunal (NGT), Principal Bench (PB), in Original 

Application No. 911/2022, covering I.A. No. 09/2024 and I.A. No. 16/2023 titled NGT Bar 

Association (Substituted for original applicants Prof. Dr. Sanjeev Bagai & Ors.) Versus the 

Department of Environment, Government of National Capital Territory of Delhi (GNCTD) and 

Ors., made the following observations in order dated 05.04.2024.  

“Para 17 - ….. In these facts and circumstances we are of the considered view that the 

question as to whether there is any necessity for formulation of any policy, legislating 

any statutory frame work and laying down any guidelines for the growth, 

protection/preservation, pruning and management of trees in non-forest areas in 

States/UTs not having the same needs proper examination by a Committee of Experts 

and appropriate action by concerned Statutory and Administrative Authorities on due 

consideration the recommendations of the Committee.”  

1.2. In continuation of the above observations, the Hon’ble NGT constituted a Joint Committee 

under the Chairmanship of the Director General of Forests & Special Secretary, Ministry of 

Environment, Forest and Climate Change (MoEF&CC), Government of India. The constitution 

of the Joint Committee has been given in the order of Hon’ble NGT dated 05.04.2024, which 

is placed as Annexure-I.  The Terms of Reference (TOR) for the committee are reproduced 

below:  

“(i) Formulation of policy, enactment of statutory frame work and laying down of guidelines 

for the growth, protection/preservation, pruning and management of trees in non-forest 

areas in States/UTs not having the same. 

(ii) Preparation of SOP/Guidelines for the cutting/felling of the trees in Rural Area, 

cutting/felling and pruning of trees in Urban Areas. 

(iii) Preparation of SOP/Guidelines for the Transplantation /Translocation of Trees. 

(iv) In addition to the above any other relevant aspect which the Committee considers 

necessary to address the issues.” 

***** 
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Actions taken by the Joint Committee 
 

2. Actions taken 

 

2.1. Upon the passing of the order dated 05.04.2024 and receipt of its copy from the Hon’ble 

NGT via email dated 27.04.2024, the Central Pollution Control Board (CPCB) issued a letter 

on 08.05.2024 to all concerned organizations, requesting them to nominate their representatives 

for the Joint Committee constituted by the Hon’ble NGT. A copy of the letter is enclosed as 

Annexure II. 

 

2.2. While awaiting the details of the representative from the Ministry of Housing and Urban 

Affairs (MoHUA) and in view of the urgency, the first meeting of the Joint Committee 

constituted by Hon’ble NGT was convened on 03.06.2024. 

 

2.3. The minutes of the first meeting of the Joint Committee were circulated among all 

committee members and the concerned organizations vide email on 11.06.2024. As per the 

decisions taken in the meeting, the MoEF&CC and CPCB analyzed the existing Acts, Rules, 

and Guidelines of various States/UTs regarding tree management in non-forest areas and 

shared the findings with IIFM, Bhopal. Although it was a challenging assignment to analyse 

the existing legal framework of 32 States/UTs for promoting and managing tree plantations in 

non-forest areas, IIFM prepared the draft Model Act and shared it vide email on 27.07.2024. 

MoEF&CC and CPCB provided all necessary support to IIFM for preparing this 

comprehensive document in a short time frame. 

 

2.4. On receiving the draft Model Act from IIFM Bhopal on 27.07.2024, it was shared with all 

committee members for comments on 29.07.2024. Subsequently, the second meeting of the 

Joint Committee was convened on 30.07.2024. 

 

2.5. The minutes of the second meeting of the Joint Committee were circulated among the 

members of the Joint Committee vide email on 05.08.2024. 

 

2.6. As per the decisions taken in the second meeting, the draft Model Act prepared by IIFM 

Bhopal was shared with committee members and also with the institutions of MoEF&CC under 

the program of the National Institute for Research and Application of Natural Resources to 
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Transform, Adapt, and Build Resilience (NIRANATAR) for comments and inputs vide email 

on 09.08.2024. Reminder emails were sent on 05.09.2024 and 12.09.2024 to the members and 

the institutions from which comments had not been received. The institutions covered under 

NIRANTAR are the following: 

i. Indian Institute of Forest Management, Bhopal; 

ii.  Indian Council of Forestry Research and Education, Dehradun  

iii. Forest Survey of India (FSI), Dehradun 

iv. Botanical Survey of India (BSI), West Bengal 

v. G.B. Pant National Institute for Himalayan Studies (GBP-NIHE), Almora 

vi. National Centre for Sustainable Coastal Management (NCSCM), Chennai 

vii. Institute of Wood Science and Technology (IWST), Bangalore 

viii. Central Zoo Authority (CZA), New Delhi 

ix. National Tiger Conservation Authority (NTCA), New Delhi 

x. Wildlife Institute of India (WII), Dehradun 

xi. National Biodiversity Authority (NBA), Chennai 

xii. National Museum of Natural History (NMNH), New Delhi 

xiii. Botanical Survey of India (BSI), West Bengal. 

 

2.7. Meanwhile, CPCB submitted an interim report to the Hon’ble NGT, along with a prayer 

for a four-month extension for the Joint Committee to finalize the report. 

 

2.8. After receiving comments from NIRANATAR institutions, the third meeting of the Joint 

Committee was convened on 04.10.2024. 

 

2.9. The recommendations made in the third meeting of the Committee are important and are 

reproduced below for reference: 

a) The Sub-Committee shall draft the report based on the Terms of Reference (ToR) 

outlined in the Hon’ble NGT order dated April 5, 2024, under the guidance of Shri 

K. Ravichandran, Director, IIFM, Bhopal. Further, comments on the draft Model Act 

shared by the members of the Committee may be examined by the Sub- Committee   and 

suitably incorporated in the report. 

b) The report would incorporate salient features from the Draft Model Act and SoPs for 

tree transplantation and felling.  

8
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c) The draft report be completed within two weeks and it would be circulated among the 

Joint Committee Members for review.  

d) The fourth Joint Committee meeting shall be convened between October 25 and 

October 31, 2024, to review the draft report of the Sub- Committee. 

 

2.10. In order to prepare the report for submission to Hon’ble NGT, it was decided to constitute 

a sub-committee comprising of Shri. Rajesh S, Inspector General of Forest, MoEF&CC, Shri 

Amit Anand, Assistant Inspector General of Forest, MoEF&CC, Shri Sanjay Chauhan, 

Assistant Inspector General of Forest, MoEF&CC and Shri Sharandeep Singh (Scientist E, 

CPCB) as members.  

 

2.11. The salient features of the draft Model Act and other documents prepared by IIFM were 

to be incorporated suitably into the report. Further, comments on the draft Model Act shared 

by the members of the committee and others were also to be incorporated suitably in the report. 

 

2.12. Based on the decisions taken in the third meeting, the sub-committee prepared a draft 

report for the Joint Committee in line with the Terms of Reference (TOR) outlined in the order 

dated 05.04.2024. The following methodology was adopted by the sub-committee for the 

preparation of the report: 

a) Review of the existing provisions of the Constitution in terms of tree protection and 

management. 

b) Review of the Role of Existing Policies in Tree Preservation/ Protection 

c) Review of Judicial Directives for Responsible Tree Cutting and Preservation 

d) Content analysis of the Acts, Rules, Guidelines etc. with regard to protection and 

management of trees in non-forest areas of the States and UTs (relevant information 

received from 27 nos. of States and UTs in this matter and for the remaining 09 

States/UTs, through concerned websites) 

e) Review of draft model Act, SoPs/Guidelines prepared by IIFM, Bhopal as per the 

minutes of meetings.  

 

2.13. The sub-committee submitted the following recommendations: 

a) The States/UTs not having the legal framework for promotion, growth, protection, 

preservation, pruning and management of trees in non-forest areas may consider the 

formulation of legal framework in consonance with national level policies and 
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development objectives. In the regard, the policy and operational experience gained by 

other States/UTs can suitably be factored in while shaping State/UT specific legal and 

institutional arrangements to meet the objectives. 

b) Draft advisories for cutting/felling of trees in rural areas and cutting/felling and pruning 

of trees in urban areas were prepared and attached with the report.  

c) Broad contours for transplantation/translocations of trees were prepared and attached 

with the report. 

 

2.14. The report of the sub-committee was presented by Shri Sharandeep Singh, Scientist E, 

CPCB in the fourth meeting of the Joint Committee held on 28.10.2024. Shri Sharandeep 

Singh, Scientist E, CPCB highlighted key features of the report in the meeting. The following 

decisions were taken in the meeting: 

a) Draft advisories on the following should be finalized by the Sub-Committee Members 

in one week and would be shared with the Joint Committee Members. 

a. Advisory framework for developing Policy, Act, and Guidelines for growth, 

protection/preservation, pruning, and management of trees in non-forest areas 

in States/UTs not having such institutional arrangements. 

b. Advisory framework for developing Policy, Act, and Guidelines on; a) cutting 

and felling of trees for Rural areas, b) cutting, felling, and pruning of the trees 

for urban areas; and c) Translocation/Transplantation of the trees. 

b) All the Members of the Joint Committee would review the draft report prepared by the 

Sub-Committee and provide their inputs/comments within a week. 

c) After finalization of the advisory frameworks based on the comments received from the 

Joint Committee members, the Sub-Committee would share the report with the IIFM, 

Bhopal for technical validation of the report. 

d) Further, the Sub-Committee shall conduct a shareholder consultation meeting with all 

States/UTs Forest Departments in the last week of November 2024 to consolidate the 

Advisory frameworks on policy, Act, and guidelines. 

e) Since the present matter is listed for further hearing on 18.11.2024, it was 

recommended by the Joint Committee that on account of the requirement of technical 

validation of the report and the required consultation with States/UTs, two months 

times may be requested from the Hon’ble NGT for submission of the final report of the 

Joint Committee. 
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2.15. The minutes of the fourth meeting were circulated vide email on 10.11.2024. As per 

decisions taken in the meeting, advisories were prepared by the sub-committee members and 

circulated to the Joint Committee members on 19.11.2024 for their comments. 

 

2.16. The draft report of the Joint Committee was prepared and shared with members of the 

Committee on 21.11.2024.  

 

2.17. The fifth meeting of the Joint Committee was held on 22.11.2024. In that meeting, the 

draft report was deliberated upon and the finalized draft report was shared with the members 

of the Joint Committee. The minutes of the fifth meeting were also shared with the members 

of the Joint Committee on 22.11.2024. 

 

2.18. The minutes of meetings of the Joint Committee held on 03.06.2024, 30.07.2024, 

04.10.2024, 28.10.2024, and 22.11.2024 are annexed as Annexures III, IV, V, VI and VII 

respectively. 

 

2.19. Consultations were regularly held with reputed institutions such as the Indian Institute of 

Forest Management (IIFM), Bhopal; Indian Council of Forestry Research and Education, 

Dehradun; CPCB, Delhi; Forest Survey of India (FSI), Dehradun; Botanical Survey of India 

(BSI), Kolkata; G.B. Pant National Institute for Himalayan Environment (GBP-NIHE), 

Almora; National Centre for Sustainable Coastal Management (NCSCM), Chennai and others. 

2.20. The documents such as Extent of Trees Outside Forest (TOF), Agroforestry and timber 

production in forests and TOF, Legal frameworks in States/UTs, Provisions of Van 

(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 etc were analysed and inputs from these 

documents were suitably incorporated in the report. These documents were voluminous but 

were analysed in a short time for preparing the report. 

 

2.21. Important actions taken to prepare the report and to comply with the order of Hon’ble 

NGT have been mentioned in the preceding paragraphs. The details of action taken are being 

given in the following table: 

 

Date Action taken 

05.04.2024 Order of Hon’ble NGT 
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27.04.2024 Order of Hon’ble NGT received by CPCB. 

08.05.2024 The concerned organisations were requested to nominate their 

representatives in the Joint Committee. 

03.06.2024 First meeting of the Joint Committee was held. In that meeting, it was 

decided to request IIFM, Bhopal to prepare a draft Model Act in 

consultation with Shri S J Pandit, Member of the Committee. 

11.06.2024 Minutes of the first meeting circulated among the members of the Joint 

Committee.  

22.07.2024 IIFM, Bhopal was reminded to submit the draft Model Act. 

26.07.2024 IIFM, Bhopal was again reminded to submit the draft Model Act. 

27.07.2024 The draft Model Act and SoP was submitted by IIFM, Bhopal. The draft 

Model Act was submitted in a short period of less than two months. 

During this period, various documents were examined, consultations 

were held with experts and the Model Act and SoP was prepared.  

29.07.2024 The draft Model Act and SoP were shared with the members of the Joint 

Committee for comments. 

30.07.2024 The second meeting of the Joint Committee was held. 

05.08.2024 The minutes of the second meeting was shared with all members of the 

Joint Committee.  

09.08.2024 The draft Model Act was shared with the members of the Joint Committee 

and also with institutes under NIRANTAR for comments. 

05.09.2024 The members of the joint committee and the institutes under NIRANTAR 

were reminded for comments. 

12.09.2024 The members of the joint committee and the institutes under NIRANTAR 

were again reminded for comments. 

04.10.2024 The third meeting of the Joint Committee was held. A sub-committee was 

constituted to prepare a draft report. 

26.10.2024 The report of the sub-committee was prepared and shared with members 

of the Joint Committee. 

28.10.2024 The fourth meeting of the Joint Committee was held. 

19.11.2024 The Advisories prepared by the sub-committee was shared with the 

members of the Joint Committee. 
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21.11.2024 The draft Report was shared with the members of the Joint Committee. 

22.11.2024 The fifth meeting of the Joint Committee was held. The draft report was 

deliberated upon and the finalised Draft Report was shared with the 

members of the Joint Committee. The minutes of the fifth meeting were 

also shared with the members of the Joint Committee. 

 

 

***** 
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Status of Trees outside Forest in India 
 

3.1 Status on extent of Trees outside Forest (TOF):  

3.1.1. The TOF encompasses trees growing on non-forest lands such as farmlands, urban areas, 

roadsides, and other private or community spaces. The Trees Outside Forests (TOF) in India, 

as per successive India State of Forest Reports (ISFR) by the Forest Survey of India (FSI), has 

been a significant contributor to the country’s green cover. 

Year of 

ISFR 

Extent of Tree Outside 

Forest (TOF) in sq km 

ISFR- 2013 258,387 

ISFR-2015 283,741 

ISFR-2017 292,628 

ISFR-2019 293,839 

ISFR-2021 292,907 

3.1.2. Analysis of trend in extent of TOF: 

3.1.2.1. Steady Increase: Over the past decade, extent of TOF has shown a gradual increase, 

with an addition of nearly 34,520 sq km from 2013(258,387 sq. Km) to 2021 (292,907 sq. km.) 

as per the ISFR. This reflects efforts in agroforestry, social forestry, and plantation programs, 

particularly on non-forest lands. 

3.1.2.2. Agroforestry Contributions: TOF expansion has been largely driven by farm 

forestry and plantation drives which reported significant gains in tree cover outside forests due 

to proactive policies. 

3.1.2.3. Role in Carbon Sequestration: The growing TOF has directly contributed to India’s 

carbon sequestration capacity, helping to offset greenhouse gas emissions and meet 

environmental targets under the National Forest Policy, 1988. 

3.1.3. TOF trends underline the importance of trees outside forests in enhancing ecological 

balance and meeting India’s target of 33% green cover. Consistent policy support, community 

involvement, and innovative land-use practices will be critical to sustaining this upward trend.  
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3.2 Status on Agro-forestry & Timber production in the Forest and TOF:  

3.2.1. Approximately 28 million hectares of land in India falls under agroforestry, constituting 

around 17% of the country’s agricultural land, as estimated by the Central Agroforestry 

Research Institute in Jhansi. This sector actively engages around 50 lakh farmers, significantly 

contributing to rural livelihoods, carbon sequestration, and soil fertility improvement. 

Agroforestry systems featuring species such as Poplar, Eucalyptus, Dalbergia, Casuarina, and 

Melia dubia are highly valued for their adaptability, economic returns, and environmental 

benefits. A landmark policy development in this sector was the introduction of the National 

Agroforestry Policy, 2014. It is first of its kind globally, aimed at mainstreaming agroforestry 

practices and addressing barriers such as regulatory hurdles and market access. Additionally, 

the Rashtriya Krishi Vikas Yojana (RKVY) has further incentivized agroforestry adoption by 

providing farmers with crucial support to integrate trees into agricultural landscapes. 

3.2.2. The urgency to promote agroforestry is underscored by India’s growing demand for 

timber, projected to reach 150 million cubic metres annually by 2030, far exceeding current 

production levels. At present, a large extent of the country’s timber supply comes from Trees 

Outside Forests (TOF), which contribute 85 million cubic metres annually, while forests 

account for a mere 3 million cubic metres. This overwhelming reliance on TOF highlights their 

indispensable role in sustaining India’s timber needs. 

3.2.3. Expanding agroforestry offers a strategic solution to bridge the timber production gap. 

Agroforestry systems not only bolster domestic timber supply and reduce import dependence 

but also deliver a host of ecological and socio-economic benefits. These include enhancing 

biodiversity, improving soil health, sequestering carbon, and strengthening climate resilience. 

Integrating trees into agricultural landscapes ensures sustainable resource utilisation while 

supporting rural economies and environmental conservation. Given these benefits, scaling up 

agroforestry is essential for India to meet its rising timber demands, mitigate ecological risks, 

and advance towards sustainable development. 

 

***** 
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Existing Legal Framework 

 

4.1 Constitution of India:  

4.1.1. The Constitution of India places several responsibilities on State Governments and UT 

Administrations that directly or indirectly mandate the protection of trees to safeguard citizens' 

well-being. Article 21 guarantees the right to life, which includes the right to a clean and 

healthy environment. Trees play a crucial role in ensuring air quality, reducing pollution, and 

maintaining ecological balance, making their protection essential for this fundamental right. 

4.1.2. Article 48A directs States/UTs to protect and improve the environment, including 

safeguarding forests and wildlife. This responsibility extends to trees in non-forest areas, as 

they contribute significantly to environmental health. Similarly, Article 47 obligates 

States/UTs to improve public health, which is intrinsically linked to the availability of tree 

cover that mitigates pollution and creates healthier living conditions. 

4.1.3. Although Article 51A(g) primarily emphasises citizens’ duty to protect the environment, 

it also requires States/UTs to create enabling conditions through legislation and policies that 

promote tree conservation. Article 40 and Articles 243G and 243W empower local bodies such 

as panchayats and municipalities to take up environmental conservation, including 

afforestation and tree protection in their jurisdictions. States/UTs are responsible for supporting 

these bodies with frameworks and resources to fulfil this mandate. 

4.1.4. By addressing these constitutional provisions, States/UTs can ensure better public health, 

sustainable development, and environmental protection. Tree conservation is not just an 

environmental responsibility but also a vital element of governance that supports citizens’ 

fundamental rights and duties. Hence, it is desirable that States/UTs legislate and implement 

policies that promote tree planting, regulate tree felling, and integrate tree preservation into 

broader development and public health initiatives.  

4.2.  National Forest Policy,1988:  

4.2.1. One of the primary objectives of the policy is to expand the forest and tree cover to one-

third of India’s total land area, with a focus on degraded lands. Non-forest areas, including 

urban, rural, and barren lands, play a significant role in increasing tree cover, and without a 
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specific policy to protect and promote tree growth in these areas, the goal of expanding the 

country’s tree cover would be difficult to achieve. 

4.2.2. The policy also emphasises social forestry and community involvement, particularly 

among women, to reduce pressure on existing forests. A policy for non-forest areas can 

empower local communities by enabling them to participate in tree planting, management, and 

sustainable use, fostering both ecological restoration and economic empowerment. This 

approach directly supports the policy’s aim of reducing reliance on natural forests by 

encouraging alternative sources of tree cover in non-forest lands. 

4.2.3. Additionally, the restoration of degraded lands is a key focus of the policy, and non-

forest areas are ideal for afforestation and restoration projects. A policy for these lands would 

provide a structured approach to rehabilitate degraded areas, improving soil quality, preventing 

erosion, and enhancing water retention. 

4.2.4. Furthermore, the policy advocates for tree farming and fodder cultivation, which can be 

promoted in non-forest areas through a clear legislative framework. Such a policy would 

integrate sustainable agricultural practices, providing economic benefits to farmers while 

reducing pressure on forest resources. 

4.2.5. In conclusion, a policy dedicated to protecting and growing trees in non-forest areas is 

critical to meeting the National Forest Policy’s objectives of expanding tree cover, restoring 

degraded lands, fostering community involvement, and promoting sustainable land use 

practices.  

 

4.3. Exemption under Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980:  

 

4.3.1. Initially provisions of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 were 

mostly applied to the notified forest land only. Subsequently, after the Judgement dated 

12.12.1996, the Act was made applicable to revenue forest land or in lands which were recorded 

as forest in government records and to areas which look like forest in their dictionary meaning. 

Many of such lands were already put to non-forestry use such as habitations, institutions, roads, 

etc. with the required approval of the competent authority. This situation resulted in different 

interpretations of the provisions of the Act with respect to their applicability specially in 

recorded forest lands, private forest lands, plantations, etc.  
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4.3.2. Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 was amended in year 2023 and 

a suitable para was inserted in the amended Act. As per this para, the provisions of the Van 

(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 shall not be applicable to such trees, tree 

plantation or re-afforestation raised on the lands that are not specified as notified forest or 

recorded forest as per clause a or clause b of subsection 1 of the Adhiniyam. As per this para, 

the plantation raised on non-forest land are not covered under the provisions of the Adhiniyam. 

Introduction of this amendment may promote Agroforestry and tree outside forest. 

 

4.4. National Transit Pass System (NTPS):  

 

4.4.1. NTPS is a transformative initiative aimed at promoting agroforestry and ensuring 

sustainable timber availability by addressing challenges in the transit of timber and forest 

produce. Previously, transporting timber across States/UTs was hindered by complex state-

specific transit rules, requiring separate permits in each state. NTPS simplifies this process with 

a unified "One Nation-One Pass" system, enabling seamless inter-state and intra-state transit 

of timber through a digital platform. This streamlined system encourages farmers and tree 

growers to adopt agroforestry practices without fear of bureaucratic delays or logistical hurdles. 

 

4.4.2.  As of November 20, 2024, the NTPS has been implemented in 27 States and Union 

Territories, significantly enhancing the ease of doing business for tree growers, farmers, and 

transporters. A total of 1,28,745 applications have been received on the NTPS platform, 

resulting in the issuance of 72,788 Transit Permits (TPs) and 45,101 No Objection Certificates 

(NOCs). The platform has also generated over ₹3.31 crore in transit fees through its online 

payment gateway. 

 

4.4.3. NTPS allows users to self-generate NOCs for exempted tree species, ensuring these 

NOCs are valid across States/UTs, even in States/UTs where the species are regulated. This 

uniform framework reduces compliance burdens and facilitates inter-state trade, making 

agroforestry a more viable economic activity. By enabling efficient transportation of timber 

from non-forest areas, such as private lands and agroforestry plantations, NTPS aligns with the 

goals of the National Forest Policy of 1988, which emphasizes expanding tree cover and 

promoting sustainable land use. 
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4.4.4. Through enhanced transparency, uniformity, and revenue generation, NTPS supports 

sustainable timber production, improves market access for farmers, and fosters economic 

growth, making it an essential tool for promoting agroforestry and achieving national 

environmental and economic goals. 

 

4.5. State/UT legal framework:  

 

4.5.1. It has been found that 32 States and UTs have Acts, Rules, guidelines to protect the trees 

in non-forest areas with variation in protection given, necessity of compensatory plantation and 

other necessary provisions for protection of trees as per the local requirement. A detail analysis 

of extant provisions for protection of Trees in non-forest land is attached as Annexure-

VIII(A&B). Summary of the analysis is given below: 

 

4.5.2.  21 States/UTs have the provisions for growth (namely - Andhra Pradesh, Chandigarh, 

DNH & DD, Delhi, Goa, Gujarat, Haryana, Himachal Pradesh, Jammu & Kashmir, Karnataka, 

Kerala, Ladakh, Maharashtra, Meghalaya, Mizoram, Nagaland, Punjab, Sikkim, Telangana, 

Uttarakhand and Uttar Pradesh). 

 

4.5.3. 30 States/UTs have the provisions for cutting/felling (namely - Andhra Pradesh, 

Arunachal Pradesh, Assam, Bihar, Chandigarh, DNH & DD, Delhi, Goa, Gujarat, Haryana, 

Himachal Pradesh, Jammu & Kashmir, Karnataka, Kerala, Ladakh, Madhya Pradesh, 

Maharashtra, Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tamilnadu, 

Telangana, Tripura, Uttarakhand, Uttar Pradesh and West Bengal). 

 

4.5.4. 06 States/UTs have provisions for pruning of trees. Out of 06 States/UTs, only 02 

(namely Chandigarh and Delhi) have elaborative guidelines for pruning, but other 04 (namely 

Gujarat, Maharashtra, Puducherry and Telangana) have mentioned the provisions in brief. 

 

4.5.5. Only 03 of those have the relevant provisions for Transplantation /Translocation of trees 

and it is to state that, 01 UT i.e. Delhi has the detail policy for Transplantation /Translocation 

while other 02 (namely Goa and Maharashtra) have only mentioned a few clauses in their 

respective Acts. 
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4.5.6. 30 States/UTs have addressed the issues like overall management (namely - Andhra 

Pradesh, Arunachal Pradesh, Assam, Bihar, Chandigarh, DNH & DD, Delhi, Goa, Gujarat, 

Haryana, Himachal Pradesh, Jammu & Kashmir, Karnataka, Kerala, Ladakh, Lakshadweep, 

Madhya Pradesh, Maharashtra, Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, 

Sikkim, Tamil-nadu, Telangana, Tripura, Uttarakhand, Uttar Pradesh and West Bengal. 

 

4.5.7. SOP/Guidelines for the pruning of the trees are operational only in Chandigarh. The 

guideline for pruning in Delhi has been recently struckdown by Hon’ble High Court of Delhi. 

 

4.5.8. SOP/Guidelines for the transplantation and translocation of the trees are available only 

in Goa, Maharashtra and Delhi.  

 

4.5.9. Analysis of provisions for protection of trees in non-forest land has also been presented 

in the following graph: 
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Management Roles 

 
 

5. Management roles: 

 

5.1. The State List under the Seventh Schedule of the Constitution of India includes specific 

entries that empower State Governments to legislate and regulate matters related to land, 

agriculture, water, and public health. These entries clearly establish that the protection and 

management of trees in non-forest areas fall primarily within the jurisdiction of the States/UTs. 

 

5.2. Entry 6, which pertains to public health and sanitation, recognises that public health is 

directly linked to environmental quality. Trees play a vital role in improving air quality, 

reducing urban heat, and supporting a healthier environment. This enables States/UTs to 

legislate measures for the preservation, growth, and planting of trees to safeguard public health 

in both urban and rural areas. 

 

5.3. Entry 14, which deals with agriculture, allows States/UTs to legislate on matters such as 

tree planting and protection on agricultural lands. Trees provide essential benefits to 

agriculture, including soil conservation, crop protection, and shelter-belts, which are critical 

for ensuring sustainable farming practices. This entry empowers States/UTs to promote tree 

conservation as part of agricultural policies. 

 

5.4. Entry 17, concerning water management, gives States/UTs the authority to legislate for the 

protection and conservation of water resources, which are closely linked to tree cover. Trees 

aid in water conservation by preventing soil erosion, improving groundwater recharge, and 

protecting the health of water bodies. States/UTs can use this entry to implement policies for 

planting and conserving trees along canals, embankments, and other water storage areas. 

 

5.5. Entry 18, which addresses land and the "rights in or over land," provides States/UTs with 

comprehensive powers to regulate land use and associated vegetation. This includes the right 

to legislate on the ownership and management of trees on revenue lands, agricultural lands, 

and other non-forest areas. Under this entry, States/UTs can determine land-use policies that 

incorporate tree preservation, regulate tree felling, mandate compensatory plantation, and 

incentivise tree planting on private and public lands. It also allows States/UTs to integrate tree 
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conservation into land improvement schemes, agricultural loans, and sustainable development 

initiatives. 

 

5.6. These provisions collectively affirm that the responsibility for protecting trees in non-

forest areas primarily lies with State Governments and UT Administrations. Through their 

legislative powers under Entries 6, 14, 17, and 18, States/UTs can effectively address the 

ecological, agricultural, and public health dimensions of tree conservation. This also enables 

them to create region-specific policies and frameworks that cater to the unique environmental 

and socio-economic needs of their territories.  

 

5.7. In continuity of above established constitutional responsibilities, the matter regarding 

felling/translocation of tress outside forest areas is also under consideration before the Hon’ble 

Supreme Court in Special Leave Petition (Civil) No. 25047/2018 - Association for Protection 

of Democratic Rights & Anr vs The State of West Bengal & Ors.  The MoEFCC has filed its 

detailed response and opined that there is no requirement of framing of a separate national level 

Model Act as there are enough statutory provisions to safeguard the Public owned trees on non-

forest land by States/UTs. A copy of the affidavit of MoEF&CC is placed at Annexure-IX. 

 

5.8. Enforcement of Acts and Rules: Existing Acts and Rules need to be enforced effectively 

by States/UTs for maintaining a healthy Green Cover in the country. For the purpose, 

institutional arrangements need to be suitably strengthened in the States and UTs. Existing 

vacancies in the Forest Departments need to be fulfilled. Further, existing staff need to be 

trained on the application of the latest technologies available globally for Forest management. 

 

5.9. Role of MoEF&CC: The Ministry of Environment, Forest and Climate Change 

(MoEF&CC) and its associated scientific institutions have a pivotal role in supporting 

States/UTs by providing regular guidance and consultations for tree conservation and growth 

policies. These institutions, including the Indian Council of Forestry Research and Education 

(ICFRE), the Indian Institute of Forest Management (IIFM), and regional research centres, can 

offer scientific insights and technical expertise to assist States/UTs in designing and 

implementing effective policies. 

 

5.10. Their support may include developing standardized frameworks for tree protection, 

offering training programs for state officials and frontline staff, and conducting region-specific 
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research to address local ecological challenges. Additionally, these institutions can facilitate 

knowledge sharing by organizing workshops, conferences, and collaborative projects to 

promote best practices in agroforestry, urban greening, and biodiversity conservation. 

 

 

***** 
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Additional Interventions 

 

 

6. Advisories as per TOR: 

 

6.1 With inputs from the expert institutions, analysis of the past data, review of the existing 

documents/literature and consultations with the stakeholders, specific interventions have been 

proposed as per Terms of Reference mentioned in the order dated 05.04.2024 of the Hon’ble 

NGT. 

 

6.2. TOR 1: Formulation of policy, enactment of statutory frame work and laying down 

of guidelines for the growth, protection/preservation, pruning and management of trees 

in non-forest areas in States/UTs not having the same:  

 

Following Advisory has been proposed: 

 

6.2.1 Introduction 

• Purpose 

To provide a comprehensive, localized, and implementable framework for sustainable 

tree management in non-forest areas, enhancing environmental benefits and community 

involvement. 

• Scope 

This advisory applies to all non-forest areas, including urban, peri-urban, agricultural 

lands, and community spaces in States and UTs. 

 

6.2.2. Policy Objectives 

• Sustainability: Ensure long-term health and viability of trees through effective 

management and silvicultural practices. 

• Community Engagement: Foster active participation of the local communities in tree 

planting and care. 

• Biodiversity Conservation: Promote native species and protect local ecosystems. 
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• Economic Viability: Support livelihood opportunities linked to sustainable tree 

management. 

• Clarity and Accessibility: Develop policies and procedures that are simple, practical, 

and supportive of tree plantation initiatives. 

 

6.2.3. Legal Framework 

• Localized Definitions: States/UTs are encouraged to define tree management activities 

(e.g., pruning, felling, transplantation, pollarding) considering their local species, 

climate suitability, zoning regulations, and socio-economic conditions. The definitions 

should align with ecological priorities and community needs, ensuring clarity and 

simplicity for implementation. 

• Definition of Offenses: Clearly define offenses such as unauthorized tree felling, 

ensuring they are implementable and not overly punitive. Avoid deterrents that could 

discourage tree planting while maintaining accountability. 

• Legal Compliance: Ensure alignment with national laws such as the Indian Forest Act, 

1927, and the Environment Protection Act, 1986, while adapting them to the local 

contexts. Additionally, ensure compliance with directions issued by Hon’ble courts on 

tree management, biodiversity, and environmental protection. 

 

6.2.4. Assessment and Planning 

• Baseline Assessment: Conduct inventories of tree cover, species diversity, and 

ecological conditions to inform planning. 

• Localized Management Plans: Develop plans that integrate zoning regulations, habitat 

conservation, and community priorities. 

• Research-Based Policies: Leverage field data and online data generated through 

platforms like NIRANTAR to design evidence-based policies and practices for tree 

management. 

 

6.2.5. Growth and Planting Guidelines 

• Species Selection: Encourage planting of native and climate-resilient species suited to 

local ecosystems. 

• Community Involvement: Organize regular tree planting drives to enhance public 

engagement and stewardship. 
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• Planting Techniques: Provide guidance on best practices for planting and aftercare to 

maximize tree survival rates. 

 

6.2.6. Protection and Preservation Guidelines 

• Protection Zones: Designate areas where tree cutting is restricted, such as water bodies, 

urban green spaces, and biodiversity hotspots. 

• Self-Declaration Mechanism: Simplify compliance through self-declaration for routine 

activities like pruning or minor maintenance. Introduce clear processes for tree-related 

permissions to reduce administrative burden. 

• Community Monitoring: Enable the local communities to assist in monitoring and 

safeguarding tree health. 

 

6.2.7. Pruning and Maintenance Guidelines 

• Localized Guidelines: States/UTs should establish region-specific pruning, 

maintenance, and disease management practices, considering climatic and ecological 

factors. 

• Maintenance Protocols: Encourage routine care, including watering, mulching, and pest 

control. 

 

6.2.8. Monitoring and Evaluation 

• Impact Assessment: Regularly evaluate tree growth, health, and environmental impact 

through standardized monitoring systems. 

• Data-Driven Monitoring: Utilize real-time data generated through digital platforms 

like NIRANTAR to ensure efficient tracking and decision-making for tree management 

initiatives. 

• Reporting Mechanisms: Implement streamlined reporting systems for violations, tree 

health, and community feedback. 

 

6.2.9. Resource Provisioning 

• Financial Support: Allocate resources for training, tools, and operational requirements 

for effective implementation. 
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• Capacity Building: Provide structured training and certification programs for 

manpower requirements in various aspects of tree management, including planting, 

maintenance, and monitoring. 

• Integration with Digital Platforms. 

• Ensure all permissions, including felling, pruning, and transplantation, are made 

available online wherever feasible. 

• Automate processes for application, review, and approvals, integrating clear timelines 

to enhance efficiency and transparency. 

• Leverage technology for monitoring, self-declaration, and reporting mechanisms to 

reduce administrative burdens. 

 

6.2.10. Public Consultation and Engagement 

• Stakeholder Involvement: Engage local communities, NGOs, and industry stakeholders 

during policy formulation and implementation phases. 

• Feedback Channels: Create accessible platforms for continuous stakeholder feedback 

to refine policies. 

 

6.2.11. Review and Adaptation 

• Periodic Review: Update policies and frameworks based on evolving environmental 

conditions and research findings. 

• Adaptive Management: Encourage flexible approaches to respond to local challenges 

and monitoring outcomes. 

 

6.2.12. Adoption of the latest technologies to gain optimum ecological and economic benefits 

from tree planting: 

• The setting up of Hi-Tech nurseries to grow healthy seedlings. 

• The plantation of healthy and tall seedlings as per site conditions. 

• Timely maintenance of the planted seedlings. 

 

6.2.13. Adoption of Value chain system comprising of the following: 

• Site selection 

• Plantation of suitable seedlings on the selected sites 

• Harvesting of matured trees sustainably 
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• Transportation of harvested trees 

• Addition of value- processing of timber and other produce 

• Packaging and branding of finished products 

• Sale of finished products in regional, national and international markets 

• Certification of nurseries, plantations and harvests 

 

 

6.3. TOR 2: Preparation of SOP/Guidelines for the cutting/felling of the trees in Rural 

Area, cutting/felling and pruning of trees in Urban Areas:  

 

6.3.1. Following Advisory has been proposed for Rural area: 

 

6.3.1.1. Introduction 

• Purpose 

To establish a localized and responsible framework for the cutting, felling, and pruning 

of trees in rural areas, promoting environmental sustainability, safeguarding 

livelihoods, and ensuring adherence to the legal requirements, including the directions 

of Hon’ble courts issued from time to time. 

• Scope 

These guidelines/advisories shall apply to all tree management activities, including 

those on public and private lands within rural contexts across India. 

 

6.3.1.2. Policy Framework 

• Legal Compliance: Align policies with the Indian Forest Act, 1927, the Environment 

Protection Act, 1986, relevant State laws, and local regulations. Additionally, ensure 

compliance with directions issued by Hon’ble courts on tree management, biodiversity, 

and environmental protection. 

• Permit Requirements: Guideline/Advisories have been issued for exemption of 

bamboo, agroforestry trees species and medicinal plants grown on non-forest/private 

land from felling and transit regime by the MoEF&CC vide letters dated 11.07.2014, 

18.11.2014, 06.10.2017, 09.10.2017, 23.01.2018 and 01.01.2020. As of now, 27 major 

States/UTs have exempted a good number of agroforestry tree species form the transit 
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and felling regime in non-Forest land. The summary of exemption from felling and 

transit regime in non-Forest/private land are given below: 

 

S.No. State/UTs No. of species 

exempted from 

Felling 

No. of species 

exempted from 

Transit 

1.  Andhra Pradesh 

 

- 21 

2.  Bihar Permission not 

required 

27 

3.  Chhattisgarh Permission not 

required 

8 

4.  Gujarat 86 86 

5.  Haryana 4 No transit rule 

6.  Himachal Pradesh 24 24 

7.  Jharkhand - 22 

8.  Karnataka 27 45 

9.  Kerala - 60 (within state) 

10.  Madhya Pradesh - 62 

11.  Maharashtra All except 15 17 

12.  Odisha - 24 

13.  Punjab 6 No transit rule 

14.  Rajasthan - 32 

15.  Tamil Nadu - 36 

16.  Uttarakhand - 23 

17.  Assam 9 - 

18.  Meghalaya Horticulture tree 

species (Schedule 

A1 37 trees and 

scheduled A2: 60 

species) 

Horticulture tree 

species (Schedule A1 

37 trees and 

scheduled A2: 60 

species) 

19.  Mizoram 21 21 

20.  Nagaland 11 11 

21.  Tripura 6 6 

22.  Telangana 40 40 

23.  Uttar Pradesh All except 5 All except 5 

24.  West Bengal - 10 

25.  Arunachal Pradesh - - 

26.  Goa Exempt registered 

commercial 

plantation 

Exempt registered 

commercial 

plantation 

27.  Jammu &Kashmir - 14 
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The above-mentioned guidelines in 6.3.1.2 and the details of exemptions are annexed 

herewith at Annexures-X, XI, XII, XIII, XIV and XV respectively. 

• Further, relaxation may be considered by the States/UTs for encouraging the local 

people for planting more and more trees. While giving relaxation, need of ecological 

stability should also be kept in consideration. 

•  Additionally, online facilities may be used for registration of plantation and issue of 

permit for the trees wherever required. The power to issue permit may be delegated to 

the local authorities. 

• The facility of NTPS presently in force may be used for transportation of harvested 

trees and other produce. 

• Clarity of Definitions: States/UTs should define terms like cutting, pruning, pollarding, 

felling, and transplantation based on local conditions, species, zoning, and climate, 

ensuring ease of understanding for all stakeholders. 

 

6.3.1.3. Assessment and Planning 

• Tree Inventory: Conduct detailed inventories to assess tree species, age, health, and 

ecological significance, serving as the basis for planning and decision-making. 

• Feasibility Assessment: Evaluate the necessity for cutting or felling, emphasizing 

alternatives such as selective harvesting or thinning to avoid ecological disruption. 

• Research-Driven Policies: Utilize field and online data from platforms 

like NIRANTAR to support evidence-based decision-making and improve policy 

implementation. 

 

 

28.  Manipur - 22 

29.  Sikkim 5 5 

30.  Andaman & Nicobar - 1 

31.  Chandigarh - No transit rule 

32.  Dadra & Nagar Haveli - - 

33.  Daman & Diu - - 

34.  Delhi - No transit rule 

35.  Lakshadweep - - 

36.  Puducherry - - 

37.  Ladakh - - 
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6.3.1.4. Cutting and Felling Guidelines 

• Selective Cutting: Focus on removing mature or hazardous trees while preserving 

younger and healthier ones to maintain forest structure, biodiversity, and ecological 

balance. 

• Removal of Old or Hazardous Trees: Prioritize cutting and removal of trees that are 

dead, diseased, wind fallen or dangerous, while ensuring minimal disturbance to 

surrounding ecosystems. 

• Mandatory Replanting Program: Implement replanting strategies with native species at 

a minimum ratio of 1:1, with additional incentives for higher ratios, to ensure 

restoration and biodiversity conservation. 

• Community-Led Replanting: Involve local communities in tree-planting initiatives, 

fostering ownership and stewardship. 

 

6.3.1.5. Pruning Guidelines 

• Region-Specific Pruning Practices: States/UTs should define pruning techniques suited 

to the local climatic, ecological, and socio-economic conditions. 

Pruning Techniques: 

o Crown Thinning: Remove select branches to improve light penetration and air 

circulation while maintaining the tree's natural shape. 

o Crown Raising: Remove lower branches to clear pathways for agriculture or 

livestock. 

o Deadwood Removal: Remove dead or diseased branches to promote healthier 

growth without significantly altering tree structure. 

o Seasonal Considerations: Prune during the dormant season (late winter to early 

spring) to reduce stress on the trees. 

 

6.3.1.6. Biodiversity Considerations 

• Conservation of Native Species: Prioritize native and endangered tree species to 

maintain ecological stability and biodiversity. 

• Wildlife Assessments: Assess impacts on local wildlife, including nesting birds and 

species dependent on trees, before undertaking any tree management activities. 

 

6.3.1.7. Community Engagement 
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• Public Awareness: Conduct regular training sessions and awareness workshops to 

educate the rural communities about sustainable tree management and its ecological 

benefits. 

• Community Involvement: Engage the local communities, village panchayats, and 

NGOs in decision-making processes to promote stewardship and ownership of tree 

management activities. 

• Gram panchayat should be made part of the tree plantation process in the rural areas. 

• Village level institutions must be involved in planning and implementation of tree 

plantation schemes. 

• Biodiversity Management Committees (BMC) may also be involved in tree plantation 

activities. Presently more than 2.7 Lakhs BMCs are working in the country.  

• Capacity Building: Offer training and certification programs to build skilled manpower 

for activities like planting, maintenance, pruning and monitoring. 

 

6.3.1.8. Monitoring and Evaluation 

• Regular Monitoring: Implement systems for periodic monitoring of tree health and the 

ecological impacts of cutting, felling, and pruning activities. 

• Digital Tools for Monitoring: Leverage platforms like NIRANTAR to collect, analyse, 

and visualise real-time data for tracking tree management practices. 

• Documentation: Maintain comprehensive records of inventories, cutting permits, and 

replanting programs to ensure transparency, accountability, and ease of audit. 

 

6.3.1.9. Compliance and Enforcement 

• Offense Definition: Define offenses related to illegal felling or pruning clearly, 

ensuring they are not overly punitive or deterrent to tree planting but effective enough 

to ensure accountability. 

• Penalties for Violations: Establish proportionate penalties for unauthorized activities, 

including financial fines and mandatory replanting requirements. 

• Revenue received as penalties may be shared with concerned Gram Panchayat to 

augment their resources.  

• Technology Integration: Use digital platforms to monitor compliance, issue permits, 

and enforce penalties efficiently. 
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6.3.1.10. Review and Adaptation 

• Periodic Review: Schedule regular evaluations to update policies based on new 

research, stakeholder feedback, and court directions. 

• Adaptive Management: Incorporate flexibility to adjust policies and practices in 

response to changing ecological conditions and monitoring outcomes. 

• These guidelines ensure a balanced approach to rural tree management by harmonizing 

ecological sustainability, legal compliance, community involvement, and technological 

innovation. By integrating Hon’ble court directions, digital platforms, and evidence-

based practices, the framework aims to foster a culture of accountability and 

stewardship in tree management. 

 

6.3.2. Following Advisory has been proposed for Urban area: 

 

6.3.2.1. Introduction 

• Purpose: To provide a structured approach for responsible cutting, felling, and pruning 

of trees in urban areas, ensuring ecological sustainability, public safety, and compliance 

with legal and regulatory requirements, including directions issued by Hon’ble courts 

from time to time. 

• Scope: These guidelines/advisories shall apply to all tree management activities on 

municipal and private lands within urban regions across India. 

 

6.3.2.2. Policy Framework 

• Legal Compliance: Ensure alignment with the Indian Forest Act, 1927, State laws, and 

municipal regulations concerning urban tree management, along with any relevant 

court directives. 

• Permits: Mandate obtaining permissions from relevant local authorities for cutting, 

felling, or significant pruning of trees. These processes should be digitized and 

automated wherever possible, with clear timelines to improve efficiency and 

transparency. 

 

6.3.2.3. Assessment and Planning 

• Tree Assessment: Conduct a detailed evaluation of trees identified for cutting or felling, 

considering: 
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o Overall health and structural integrity 

o Species type and ecological value 

o Potential hazards to infrastructure, public safety, or utilities 

• Feasibility Study: Assess the necessity of cutting or felling, exploring alternatives like 

relocation or crown reduction to mitigate environmental impact. 

• Research-Based Planning: Leverage field data and digital platforms 

like NIRANTAR to develop evidence-based strategies for urban tree management. 

• Space for greening should be earmarked in the Master Plan for development of Towns 

and Cities. 

• Shelterbelt plantations should also be created at the periphery of towns and cities to 

absorb pollutants so as to maintain a clean and green environment in urban areas. 

• Smart trees i.e. trees which provides maximum ecosystem services need to be planted 

in the urban areas. 

 

6.3.2.4. Cutting and Felling Guidelines 

• Selective Cutting: Prioritize selective cutting over clear-cutting to preserve the urban 

canopy, biodiversity, and ecosystem services. 

• Removal of Obsolete Trees: Focus on removing dead, dying, wind fallen and dangerous 

trees while avoiding ecological disruption. 

• Mandatory Replacement Policy: Replant native species at a minimum ratio of 1:1 or 

greater for each tree removed, ensuring sustainable canopy restoration. 

 

6.3.2.5. Pruning Guidelines 

• Pruning Techniques: Implement best practices to maintain structural integrity and 

promote healthy tree growth: 

• Crown Thinning: Reduce branch density while retaining the tree's natural form. 

• Crown Raising: Remove lower branches for pedestrian and vehicle clearance. 

• Deadwood removal: Eliminate dead or diseased branches to improve tree health without 

significantly altering its shape. 

• Seasonal Timing: Prune during dormant growth seasons (late winter or early spring) to 

reduce stress and encourage regrowth. 

 

6.3.2.6. Biodiversity Considerations 
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• Preservation of Native Species: Emphasize the protection and propagation of 

indigenous tree species that provide ecological and cultural benefits. 

• Wildlife Impact Assessment: Consider impacts on local wildlife, including nesting 

birds and arboreal species, before undertaking any tree management activities. 

 

6.3.2.7. Community Engagement 

• Public Awareness Programs: Organize campaigns to educate residents about the 

ecological and social benefits of urban trees, as well as the need for responsible tree 

management practices. 

• Stakeholder Participation: Involve local communities, resident welfare associations, 

and environmental organizations in tree management decisions to enhance 

accountability and foster stewardship. 

• Urban local bodies should be actively involved in the planning and implementation of 

tree plantation schemes. 

 

6.3.2.8. Monitoring and Maintenance 

• Regular Inspections: Establish schedules for routine inspections of urban trees, 

especially in areas prone to extreme weather events. 

• Record-Keeping: Maintain comprehensive records of assessments, pruning, cutting, 

and replanting activities for transparency and informed urban forestry planning. 

• Capacity Building: Introduce training and certification programs for arborists and tree 

care personnel to enhance the quality and consistency of tree management practices. 

 

6.3.2.9. Compliance and Penalties 

• Clarity in Regulations: States and urban local bodies (ULBs) should define offenses 

related to illegal cutting, felling, and pruning clearly to ensure consistency and fairness 

in enforcement. 

• Enforcement Mechanisms: Develop robust mechanisms to address violations, including 

appropriate penalties, and use technology to streamline enforcement processes. 

 

6.3.2.10. Review and Improvement 

• Regular Review: Periodically update the guidelines to incorporate best practices, 

stakeholder feedback, and changes in legal or environmental contexts. 
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Adaptive Strategies: Promote flexibility in implementation based on outcomes of 

monitoring and evolving urban forestry challenges. 

• This framework ensures urban tree management aligns with ecological, legal, and 

community objectives while leveraging technology, research, and public participation 

to foster sustainable urban green spaces. 

 

 

6.4. TOR3: Preparation of SOP/Guidelines for the Transplantation /Translocation of 

Trees:   

 

Following Advisory has been proposed: 

 

6.4.1. Objective 

• To provide a systematic framework for the successful transplantation or translocation 

of trees, ensuring their survival, ecological integrity, and minimal impact on the 

ecosystem. 

 

6.4.2. Scope 

• These guidelines/ advisories shall apply to all stakeholders, including government 

bodies, private contractors, and community organizations, involved in tree 

transplantation or translocation for conservation, landscaping, infrastructure 

development, or other purposes. 

 

6.4.3. Definitions 

• Transplantation: Relocating a tree within the same site to improve space utilization or 

avoid damage. 

• Translocation: Relocating a tree to a different site, often with different environmental 

conditions, for ecological, cultural, or developmental purposes. 

 

6.4.4. Pre-Transplantation/Translocation Preparations 

• Site Assessment: 

o Evaluate the conditions at the new location, including soil type, pH, moisture 

levels, sunlight availability, and wind exposure. 
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o Ensure the site is conducive to the species' growth and long-term survival. 

• Timing: 

o Conduct transplantation/translocation during dormant seasons, such as late fall 

or early spring, to reduce stress on the tree. 

• Permissions and Documentation: 

• Secure necessary permits from local authorities as per applicable laws and 

regulations. 

• Document all stages of the process for transparency and compliance. 

 

6.4.5. Tree Selection and Preparation 

• Selection of Trees: 

o Prioritize healthy native trees that are free from pests, diseases, or structural 

damage. 

o Ensure the species is suitable for the intended location's environmental 

conditions. 

• Pruning and Preparation: 

o Prune excess branches to minimize stress and improve stability during 

transportation. 

o Water the tree thoroughly 24 hours before the transplantation process. 

• Root Preparation: 

o For smaller trees, ensure the root ball size is 12 inches in diameter for every 

inch of trunk diameter. 

o For larger trees, engage specialized teams and equipment for proper root balling 

and stabilization. 

 

6.4.6. Execution and Transportation 

• Uprooting Techniques: 

o Use manual or mechanical methods appropriate to the tree's size and root system 

to prevent damage. 

o Preserve the integrity of the root ball with protective coverings during 

excavation. 

• Transportation: 
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o Use suitable vehicles and equipment to ensure minimal disturbance to the tree 

during transit. 

o Protect roots, branches, and foliage from physical damage, temperature 

extremes, and dehydration during the journey. 

o Transplantation and translocation should be only in cases where it is required. 

 

6.4.7. Post-Transplantation/Translocation Care 

• Planting: 

o Position the tree at the correct depth, ensuring that the root flare is visible above 

the soil line. 

o Backfill with soil mixed with organic matter to promote root growth. 

• Watering and Mulching: 

o Water the tree immediately after planting and establish a consistent watering 

schedule. 

o Apply a layer of organic mulch around the base to retain moisture and regulate 

soil temperature. 

• Stabilization: 

o Install supports or braces to secure the tree in its new location, particularly in 

high-wind areas. 

• Monitoring and Maintenance: 

o Conduct regular inspections to assess the tree’s health and address any signs of 

stress or disease. 

o Continue care for at least two years post-transplantation to ensure successful 

establishment. 

 

6.4.8. Training and Certification 

• Introduce training and certification programs for professionals involved in tree 

transplantation/translocation to ensure best practices. 

• Develop modules focusing on tree selection, root ball preparation, site assessment, and 

aftercare. 

 

6.4.9. Integration with Digital Platforms 
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• Utilize digital platforms like NIRANTAR for data-driven planning, tracking, and 

evaluation of transplantation efforts. 

• Automate permissions and documentation processes, ensuring transparency and clear 

timelines. 

 

6.4.10. Monitoring and Reporting 

• Establish a framework for long-term monitoring of transplanted or translocated trees, 

tracking survival rates and ecological impacts. 

• Share progress and findings through public reports to promote accountability and 

continuous improvement. 

 

6.4.11. Alignment with Legal Frameworks 

• Ensure adherence to legal and regulatory requirements, including directions issued by 

Hon’ble courts, while prioritizing ecological balance and public interest. 

 

6.4.12. Transplantation/Translocation Procedure 

• Digging 

• Carefully dig around the root ball using sterilized tools to minimize damage. 

• Keep as much of the root ball intact as possible. 

• Transporting 

• Use burlap or specialized containers to protect the root ball during transport. 

• Minimize exposure to air and sunlight to prevent damage 

• Planting at the New Site 

• Dig a hole that is wider but not deeper than the root ball. 

• Place the tree in the centre, ensuring the root flare is at or above soil level. 

• Backfilling and Watering 

• Backfill with the original soil mixed with compost (if needed) to enhance 

nutrients. 

• Water thoroughly to eliminate air pockets and ensure good contact between 

roots and soil 

 

6.4.13.  Post-Transplantation Care 

• Monitoring 
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o Monitor the transplanted tree for signs of stress, wilting, or pest infestations. 

o Provide protection from extreme weather conditions (using mulch or 

windbreaks). 

• Watering Regimen 

o Establish a watering schedule, especially in the first few months post-

transplanting. 

o Consider using a drip irrigation system for consistency. 

• Fertilization 

o Apply a slow-release bio-fertilizer as needed, based on soil testing and tree 

health. 

 

6.4.14. Reporting and Review 

• Document the transplantation/translocation process, outcomes, and recommendations 

for future endeavours. 

• Review the procedure annually to incorporate new findings or improved practices. 

 

6.4.15. Training and Competency 

• Ensure all personnel involved in transplantation/translocation are adequately trained 

and knowledgeable about the procedures and plant care.   

 

                                                     

6.5. TOR4: In addition to the above any other relevant aspect which the Committee 

considers necessary to address the issues:  

 

6.5.1. All other relevant aspects have been incorporated as part of this report of the Joint 

Committee 

 

 

***** 
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Recommendations 

 

7. Recommendations: 

 

7.1. States/UTs not having legal framework at present for promoting the growth of trees and 

enabling the protection should take up the process of establishing the required legal framework 

based on the applicable and relevant parts of the advisories mentioned in section 6 of this report 

as per the local requirements.  

 

7.2. States/UTs with the existing legal framework may align with the broader objectives of 

national forest conservation efforts by integrating applicable and relevant parts of advisories 

mentioned in section 6 of this report as per the local requirements into their existing 

frameworks. These advisories should guide the enhancement of existing policies, addressing 

gaps related to tree pruning, felling, transplantation, and compensatory afforestation in rural 

and urban contexts. This review process can ensure that policies are more robust, inclusive, 

and aligned with sustainable development goals. 

 

7.3.  State/UTs should strive to ensure that enforcement mechanism is strengthened to use new 

technologies for monitoring of implementation and self-regulation is promoted for adoption of 

tree plantation by the communities. 

 

7.4 States/UTs should strive to review the vacancies in the department(s) enforcing the legal 

framework and place sufficient resources for fostering innovation in Tree plantations. 

 

7.5 States/UTs should facilitate the effective management of trees in non-forest areas by 

ensuring following components in legal framework:  

• The tree officer to be designated at the local level may permit felling of trees as per 

the delegated power. 

• In the case of urban local bodies felling of trees may be permitted by the authorities 

to whom the powers are delegated. 

• Preservation of the existing plantations both rural and urban areas having significant 

ecological values. 
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• Preparation of a plan to augment the plantation stocks so as to achieve the objectives 

of the National Forest Policy,1988. 

•  Preservation of heritage trees. 

 

7.6 The Ministry of Environment, Forest and Climate Change (MoEF&CC) can extend the 

following assistance to States and Union Territories to establish robust frameworks for tree 

conservation and growth, as well as to ensure effective implementation of related policies: 

7.6.1. Guidance on Policy and Legal Frameworks 

• Regularly update the model policies, guidelines, and standard operating 

procedures (SOPs) that states/UTs can adapt to their unique contexts. 

• Provide regular advisories for tree conservation, felling, pruning, and 

transplantation in urban and rural areas, addressing gaps in existing state laws. 

• Offer regular updates on national and international best practices for tree 

conservation. 

7.6.2. Capacity Building and Training 

• Conduct training programs for State/UT officials and frontline staff on technical 

aspects such as agroforestry, tree transplantation, social forestry, and carbon 

sequestration techniques. 

• Facilitate workshops and seminars to enhance knowledge and build capacity for 

policy implementation and monitoring. 

7.6.3. Technical and Scientific Support 

• Provide access to advanced tools such as Geographic Information Systems 

(GIS), remote sensing, and digital platforms for monitoring tree cover and 

health. 

• Support research through institutions like the Indian Council of Forestry 

Research and Education (ICFRE) and the Indian Institute of Forest Management 

(IIFM) to address region-specific challenges and innovations. 

7.6.4. Financial Assistance 

• Extend funding support under existing schemes such as the Green India 

Mission, Nagar Van for afforestation and tree conservation initiatives. 

• Encourage States/UTs to access funding for tree-related projects through 

national and international mechanisms, including climate financing and carbon 

credits. 
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7.6.5. Monitoring and Coordination

' Assist in establishing monitoring frameworks for evaluating the progress and

effectiveness of policies at state and national levels,

• Promote inter-state coordination and knowledge-sharing platforms to encourage

collaborative efforts and adoption of best practices.

#####
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(Bharat Kumar Sharma)
Member Secretary 
For, Joint Committee

44

2700

DELL
Highlight



Item No. 5          (Court No. 2) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI. 

(Through Physical Hearing with Hybrid VC Option) 

Original Application No. 911/2022 
I. A. No. 09/2024 and I. A. No. 16/2023 

NGT Bar Association (Substituted  
for original applicants  
Prof. Dr. Sanjeev Bagai & Ors.)         …Applicant 

Versus 

Department of Environment, GNCTD & Ors.       …Respondents 

Date of hearing: 05.04.2024 

         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER. 
    HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER. 

Applicant:  Mr. Narender Pal Singh, Vice President- NGT Bar 
Association (substituted for original applicants Prof. 
Dr. Sanjeev Bagai & Ors.). 

Respondents: Ms. Jyoti Mendiratta, Advocate for respondents no. 1, 
3 and 5-GNCTD.  
Ms. Puja Kalra, Advocate for respondents no. 2, 4, 7 
and 8.  
Mr. P.K. Banerjee, Deputy Director, Horticulture, 
MCD.  
Ms. Kritika Gupta and Ms. Latika Malhotra, Advocates 
for respondent no. 6-DDA and respondent no. 37-
VC,DDA (through VC).  
Mr. Kaushal Gautam and Ms. Snehpreet Kaur, 
Advocates for respondent no. 20- State of Uttarakhand 
and respondent no. 27-UKPCB.  
Mr. Rahul Khurana, Advocate for respondent no. 22- 
State of Haryana and respondent no. 30-HSPCB.  
Mr. Pradeep Misra, Advocate for respondent no. 28- 
UPPCB (through VC). 
Ms. Priyanka Swami, Advocate for Respondent State of  
U.P. 
Ms. Richa Kapoor and Ms. Esha Sharma, Advocates 
for respondent no. 29- PPCB.  

Annexure - I
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Mr. Shubham Bhalla, Advocate for respondent no. 24-
UT Chandigarh and  respondent no. 32-Chandigarh 
PCC.  
Mr. Vaibhav Shrivastava, Advocate for respondent no. 
31-HPPCB.  
Mr. Divyanshu Kumar Srivastava, Advocate for 
respondent no.- 23, State of HP 
Mr. Raj Kumar, Advocate for Respondent no. 34-LPCC 
Dr. Vasanthakumar. N IAS, Secretary Forest, UT of 
Ladakh and BM Sharma, Member Secretary Ladakh 
Pollution Control Committee 
Ms. Shilpi Satyapriya Satyam, Advocate for respondent 
no. 35- MoEF & CC.  
Mr. Vikrant Pachnanda, Advocate for respondent no. 
36-CPCB.  
Ms. Isha Bhalla and Mr. Vipin Vishkarma Advocates 
for DCF West, Delhi. 
Mr. Maulik Nanavati for State of Gujarat and Gujarat 
PCB. 

Application under Section 14 and 15 of the National Green Tribunal Act, 2010. 

ORDER 

1. Prof. Dr. Sanjeev Bagai and others have filed the present 

application under Section 14 and 15 of the National Green Tribunal Act, 

2010, seeking inter alia issuance of directions to respondents no. 1 to 6 

to take appropriate remedial and penal action against respondent no. 12 

to 17 for illegal act of cutting, felling and pruning of trees in Vasant 

Vihar. 

2. This Tribunal passed interim orders permitting pruning of trees, if 

considered necessary, by the concerned Civic Authorities, MCD/DDA as 

the case may be strictly in accordance with the provisions of the Delhi 

Preservations of Trees Act, 1994 and Guidelines dated 01.10.2019 issued 

by the Deputy Conservator of Forest, (HQ)/Member Secretary, Tree 

Authority for Pruning of Trees under the Delhi Preservations of Trees Act, 

1994. 
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3. The Applicants filed Writ Petition (Civil) No. 2317 of 2023, titled as 

“Prof. Dr. Sanjeev Bagai & Ors. Vs. Department of Environment, GNCTD 

& Ors before the Hon’ble High Court of Delhi which was disposed of by 

the Hon’ble High Court of Delhi vide its judgement dated 29.05.2023. 

The relevant part of the judgment is reproduced as under:- 

“Conclusion: 

14. Under the Act there is no sanction for the 15.7 cms girth of a 
tree branch to be cut. Therefore, this figure is incongruous with 
the statutory requirements as mandated under sections 8 and 9 
of the DPT Act. The so-called permission granted under the 
Guidelines seek to over-reach the statute. The Guidelines, are in 
conflict with the DPT Act, they are arbitrary and illegal. 
Consequently, the permission for pruning, presumed to be or 
granted under the Guidelines would be of no consequence and 
shall always be non- est. Therefore, the Guidelines permitting 
regular pruning of branches of trees with girth upto 15.7 cm 
without specific prior permission of the Tree Officer are hereby 
set aside. The only permission that can be granted for pruning, 
etc. is under section 9 of the Act. 
15. In view of the above, no pruning of trees will be 
permitted in Delhi except in accordance with the DPT Act. It will 
be open to the respondents to frame guidelines and/or rules as 
may be requisite. 
16. As regards, the petitioner’s reservations apropos the 
personal observations about him in the impugned order, the 
court is of the view that in the light of substantive orders having 
been passed in this petition, the personal observations stand 
superseded and would be of no relevance. They stand 
expunged. The learned counsel for the petitioner says, upon 
instructions, that in view of the above, he would seek to 
withdraw his petition before the NGT. The petitioner would 
always have the liberty to pursue all remedies as may be 
available to him in law. 
17. As regards the complaints and specific grievances in this 
case, the learned counsel for the Tree Officer submits that he 
has received instructions as well as copies of the record of the 
proceedings on various dates before the Tree Officer. He 
assures the court that the matters will be expeditiously 
proceeded with in accordance with law. 
18. In W.P (C) 12271/2022 titled Rajiv Dutta vs. GNCTD & Ors., 
this court had directed that complainants and public spirited 
persons who bring to the notice of the Tree Officer, DCF, any 
harm to trees or breach of statute or would be “required to be 
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heard apropos complaint made or otherwise be kept informed 
throughout the proceedings...”. There should be no denial of 
natural justice in proceedings initiated before the Tree Officer. 
Therefore, apropos the conduct of quasi-judicial proceedings, 
imparting of refresher courses, to the Tree Officers, DCF would 
be of some assistance. The GNCTD is directed to arrange 
refresher training courses as maybe requisite, which would also 
cover the conduct of hearings through hybrid mode, e-filing of 
petitions, replies, etc., for the benefit of Tree Officers, DCF and 
other Officers of the Department, at the Delhi Judicial Academy, 
within four weeks of receipt of this order. 
19. The petition stands disposed-off in terms of the above.” 

4. The Original Applicants filed application for withdrawal of OA No. 

911 of 2022 titled as Prof. Dr. Sanjeev Bagai and others. Vs. Department 

of Environment, Government of National Capital Territory of Delhi and 

others on the ground of the present Original Application having become 

infructuous. 

5. This Tribunal observed that the Hon’ble High Court of Delhi did not 

grant all the reliefs claimed in the OA, did not completely set aside order 

dated 03.01.2023 and did not observe the OA to have become 

infructuous, this Tribunal has to proceed with the OA and has to 

adjudicate upon all environmental questions involved in the case. 

Consistent with its statutory obligations under the National Green 

Tribunal Act, 2010, this Tribunal has to respond to the duly verified 

factual position in the present case with requisite remedial/ameliorative 

measures for protection of environment and this Tribunal cannot take 

refuge under any technical dispensation by dismissal of application as 

withdrawn. In the peculiar facts and circumstances of the case the 

Applicants were allowed to withdraw from the application and the 

application was further proceeded with in exercise of the powers of this 

Tribunal to take cognizance of civil cases involving issues relating to 
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environment arising out of enforcement of enactments specified in 

Schedule I to the National Green Tribunal Act, 2010. The  National  

Green  Tribunal  Bar Association is accordingly allowed to join the 

proceedings as applicant and substituted for the Applicants and the 

names of the Applicants were deleted and the name ‘National Green 

Tribunal Bar Association’ was substituted for them in the array of 

parties. This Tribunal also emphasized the need for consideration of all 

relevant aspects regarding protection of trees including permissibility of 

pruning of trees and the modalities for carrying out the same. The 

relevant part of the order is reproduced as under:- 

“19. It may be observed here that Hon’ble High Court of Delhi 
relied upon order dated 13.03.2017 passed by Western Zone 
Bench of this Tribunal in O.A. no. 157/2016 titled as Mr. Pradeep 
Indulkar Vs. Municipal Corporation for the City of Thane and 
others which analyzed a similar provision of law regarding 
pruning of trees under the Maharashtra (Urban Areas) Protection 
and Preservation of Trees Act, 1975 as upheld by Hon’ble 
Supreme Court in Civil Appeal No. 8946/2017. For brevity relevant 
part of the Judgment is not extracted and reproduced herein as the 
same can be referred to therein. 

20. While setting aside the Guidelines Hon’ble High Court of Delhi 
directed that no pruning of trees will be permitted in Delhi except 
in accordance with the DPT Act and that it will be open to the 
respondents to frame guidelines and/or rules as may be requisite. 
The question of framing of such guidelines and/or rules has to be 
considered by the concerned authorities in the light of observations 
made by Hon’ble High Court of Delhi. We are of the considered 
view that the matter needs to be examined by a Committee of 
Experts from the relevant fields with respect to all relevant aspects 
as to permissibility of pruning of trees and the modalities for 
carrying out the same. 

21. In the course of hearing of this case and of similar matters 
coming up for hearing before this Tribunal it has come to our notice 
that there is  no enactment similar to the Delhi Preservation of Tree 
Act, 1994, the Maharashtra (Urban Areas) Protection and 
Preservation of Trees Act, 1975, the Uttar Pradesh Protection of 
Trees Act, 1976 in the States of Haryana, Punjab and Himachal 
Pradesh besides others and the aspects of illegal cutting and 
pruning of trees are being ignored or remain un- remedied due to 

49

2705



O.A. No. 911/2022                NGT Bar Association (Substituted for  
       original applicants Prof. Dr. Sanjeev Bagai 
       & Ors.). Vs. Department of Environment, 
      GNCTD & Ors. 

6 

absence of statutory frame work and requisite guidelines. 
Protection of trees is of utmost importance for protection and 
improvement of environment and remedial measures are also 
required to be taken under the Environment Protection Act, 1986 
and the matter also calls for intervention by this Tribunal in 
exercise of powers under the National Green Tribunal Act, 2010.   

22. We widen the scope of present proceedings in exercise of 
powers to take suo moto cognizance of the cases involving 
substantial question relating to environment arising out of the 
implementation of the enactments specified in Schedule I to the 
National Green Tribunal Act, 2010 as upheld by the Hon’ble 
Supreme Court vide its Judgment passed in Municipal Corporation 
of Greater Mumbai V/s. Ankita Sinha and others reported at 2021 
SSC Online SC 897.” 

6. In view of the nature of the environmental questions involved in the 

matter having national ramifications, this Tribunal considered presence 

of Ministry of Environment, Forest and Climate Change, Government of 

India through the Secretary, Central Pollution Control Board through the 

Member Secretary, and States of Uttar Pradesh, Uttarakhand, Punjab, 

Haryana, Himachal Pradesh and NCT of Delhi and Union Territories of 

Chandigarh, Jammu and Kashmir and Ladakh through the Additional 

Chief Secretary/Principal Secretary/Secretary, Environment, as the case 

may be, and Pollution Control Boards/Pollution Control Committees 

thereof through their Member Secretaries, in the first instance, to be 

necessary for just and proper adjudication of the questions involved in 

the case. Accordingly, Ministry of Environment, Forest and Climate 

Change, Government of India through the Secretary, Central Pollution 

Control Board through the Member Secretary, and States of Uttar 

Pradesh, Uttarakhand, Punjab, Haryana, Himachal Pradesh and NCT of 

Delhi and Union Territories of Chandigarh, Jammu and Kashmir and 

Ladakh through the Additional Chief Secretary/Principal 

Secretary/Secretary, Environment, as the case may be, and Pollution 
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Control Boards/Pollution Control Committees thereof through their 

Member Secretaries were impleaded and notices were ordered to be 

issued to them requiring them to file their reply/response with respect to 

the aspects of protection of trees against illegal felling and pruning of 

trees and all related aspects and framing of guidelines/rules regarding 

the same. The CPCB was also directed to obtain and compile the 

information with respect to the above mentioned aspects from all the 

States and Union Territories and include such compiled information in 

its reply/response. Personal appearance of the officers duly authorised 

by the Secretary, Ministry of Environment, Forest and Climate Change, 

Government of India, the Member Secretary, Central Pollution Control 

Board, the Commissioner, Municipal Corporation of Delhi and the Vice 

Chairman, DDA before this Tribunal physically or through VC was 

ordered. In compliance thereof Mr. B N Sharma, Member Secretary, 

LPCC, Dr. Shobhita Aggarwal, Assistant Inspector General of Forest and 

Dr. Sharandeep Singh, Scientist E, CPCB have appeared before this 

Tribunal through VC and Mr. P.K. Banerjee, Deputy Director, 

Horticulture, MCD appeared before this Tribunal physically.  

7. Reports/responses have been filed by J&KPCC vide email dated 

25.01.2024, by PPCB vide email dated 03.02.2024, by DCF Chandigarh 

vide email dated 05.02.2024, by Chandigarh PCC vide email dated 

05.02.2024 and by HPSPCB vide email dated 05.02.2024, by MoEF & CC 

vide email dated 05.02.2024,by CPCB vide email dated 05.02.2024, by  

Uttarakhand SPCB vide emails dated 04.03.2024 and 07.03.2024, by 

MPCB vide email dated 22.03.2024, by Department of Science, 

Technology and Environment, Punjab vide email dated 28.03.2024, by 
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PCCF, Shimla, Himachal Pradesh vide email dated 02.04.2024 and by 

State of Haryana vide email dated 04.04.2024 

8. In its reply MoEF & CC has submitted information in tabular 

format regarding Acts/Rules framed by the States/UTs and submitted 

that MoEF & CC is of opinion that there is no requirement of framing of 

centralized guidelines for Tree Preservation Acts/Tree Felling Acts as it is 

already being regulated by State Governments as per existing provisions 

in State Acts, Rules based on State specific circumstances. Relevant part 

of the reply reads as under:- 

“REPLY AFFIDAVIT FILED ON BEHALF OF RESPONDENT 
NO. 1  (MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE)  
X  X  X         X 
5. That, the land is a state subject and the State 
Government /UT Administration have regulated felling of trees 
on non-forest land through various Acts and Rules. Many States 
have specific Tree Preservation Acts / Tree Felling Acts 
including guidelines for regulating felling of trees on revenue 
lands and penal provisions for violations. 
6. The implementation of these Acts and rules is supervised 
by designated authorities whose permission is necessary for 
felling of trees in Non- Forest Land. A list of the States/UT's 
having their own Tree Preservation Acts / Tree Felling Acts is 
as follows; 

S.N Name of States/UTs Name of Acts/ Rules

1 Assam Assam (Control of felling and Removal of Trees from Non-
Forest land) Rules, 2002 

2 Arunachal Pradesh The Arunachal Pradesh Forest (Removal of Timber) 
Regulation Act 1983 

 3 Andhra Pradesh The Andhra Pradesh Preservation of Private Forest rules, 1978; 
(The Andhra Pradesh (Protection Of Trees And Timber in Public 
Premises)  Rules 1989 
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6 Delhi The Delhi Preservation of Tree Act, 1994

7 Dadar and Nagar Haveli 
and Daman &Diu

The Goa, Daman and Diu Preservation of Trees Act, 
1984 extends to Dadar and Nagar Haveli

8 Goa The Goa, Daman and Diu Preservation of Trees Act, 
1984

9 Gujarat The Saurashtra Felling of Trees (Infliction 
of Punishment  Act 1951, Gujarat Private Forests  
(Acquisition) Act 1972

10 Haryana Punjab Land Preservation Act, 1900

11 Punjab Punjab Land Preservation Act, 1900

12 Madhya Pradesh The Madhya Pradesh Prohibition of Regulation of the 
cutting of Trees Rules, 2002

13 Maharashtra The Maharashtra Felling of Trees (Regulation) Act
1964, Maharashtra (Urban Areas) Preservation of Tree Act, 
1975, Maharashtra Land Revenue Code 1966 

14 Himachal Pradesh The Himachal Pradesh Land Preservation Act, 1978,

15 Jharkhand Jharkhand Timber and other Forest produce Transit 
and Regulation) Rules 2004

16 Karnataka The Karnataka Preservation of Trees Act, 1976

17 Kerala The Kerala Preservation of Trees Act, 1986, Kerala 
Forest (Vesting And Management Of Ecologically 
Fragile Lands) Act 2003

18 Meghalaya The Meghalaya Forest (removal of Timber Regulation) 
Acts and Rules 1981, The Meghalaya Tree (Prevention)
Act 1976.
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19 Mizoram Government notification dated 26.09.2017 for felling and 
removal of trees 

20 Manipur Guidelines for Felling of Trees From Non-Forests 
Areas,2002

21 Nagaland Nagaland Tree Felling Regulation 2002

22 Odisha The Orissa Timber and other Forest Produce Transit
Rules 1980, The Orissa Timber and other Forest 
Produce Transit (Amendment Rules) 2006, The Orissa 
Village Forest Rules 1985, 

23 Puducherry Pondicherry Timber Transit Rules. 1983

25 Tripura Notification issued by Tripura in 2010

26 Uttar Pradesh Uttar Pradesh Timber and other forest produce transit Rules, 
1978, The Uttar Pradesh Private Forest Act 1948, The Uttar 
Pradesh Protection of Trees Act, 1976. 

27 West Bengal The West Bengal Trees Protection and Conservation in 
Non-Forest Areas Act 2006 

28 Tamil Nadu The Tamil Nadu Preservation of Private Forest Act 1949

29 Sikkim The Sikkim Private & Other non-Forest Lands tree Felling
Rules, 2006. 

30 Telangana The Telangana Water , Land and Trees Act ,2002

31 Chandigarh Tree Felling Committee order dated 22.07.2022

32 Uttarakhand

Uttar Pradesh Tree Preservation Act, 1976 is 
implemented in Uttarakhand 
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7. Further, the Answering respondent is of opinion that there is 

no requirement for framing of centralized guidelines for Tree 

Preservation Acts / Tree Felling Acts as it is already being regulated 

by State Governments as per existence provisions in State Acts, 

Rules based on State specific circumstances.” 

9. CPCB has compiled the information received from the 

SPCBs/UTPCCs and filed report alongwith copies of the information so 

received. Relevant part of the report reads as under:- 

“Report in compliance to the Hon’ble NGT Order dated 

05.12.2023 in Original Application No. 911/2022, I. A. 

No. 14/2023 and I. A. No. 16/2023 titled Prof. Dr. Sanjeev 

Bagai & Ors. Versus Department of Environment, GNCTD 

& Ors. 

2. Compliance of directions:  

2.1 Approach 

CPCB vide letter dated 03.01.2024, has requested SPCBs & 

PCCs to provide information in a prescribed format (Format was 

also provided by CPCB) in consultation with concerned 

Government Departments in their State/Union Territory (the 

said letter dated 03.01.2024 and Format is placed at Annexure 

2). 

Further a meeting has also been convened on 23.01.2024 with 

SPCBs and PCCs to follow-up in the matter. 

2.2 Compilation and Review of information received from 

SPCBs & PCCs 

In response to above communication and meeting, total 26 Nos 

of SPCBs/PCCs have responded. Responses received from 26 

nos. of SPCBs, PCCs have been compiled and the same are 

given in the subsequent paragraphs of this report. 

3. State-wise information received from State 

Pollution Control Boards and Pollution Control 

Committees. 

Information received from 26 nos. of SPCBs and PCCs of the 

States & UTs. The names of them are SPCBs / PCCs of 
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Andaman & Nicobar, Andhra Pradesh, Arunachal Pradesh, 

Bihar, Chhattisgarh, Dadra & Nagar Haveli and Daman & Diu, 

Delhi, Gujarat, Haryana, Himachal Pradesh, Kerala, Jammu & 

Kashmir, Ladakh, Lakshadweep, Madhya Pradesh, 

Meghalaya, Maharashtra, Nagaland, Odisha, Puducherry, 

Punjab, Tamil Nadu, Telangana, Tripura,and Uttarakhand 

Status of information received from SPCBs & PCCs are as 

follows: 

Sl. No. States/UTs Response received
from SPCBs/PCCs 
and concerned 
Forest departments 

Annexure

 1 
Andaman and 
Nicobar 

Yes Annexure 3

 2 Andhra Pradesh Yes Annexure 4

 3 Arunachal Pradesh Yes Annexure 5

 4 Assam Not yet Received - 

 5 Bihar Yes Annexure 6

 6 Chandigarh Not yet Received - 

 7 Chhattisgarh Yes Annexure 7

8 Dadra & Nagar Haveli 
and Daman & Diu 

Yes Annexure 8

 9 Delhi Yes Annexure 9

 10 Goa Not yet Received - 

 11 Gujarat Yes Annexure 10

 12 Haryana Yes Annexure 11

 13 Himachal Pradesh Yes Annexure 12

 14 Jammu and Kashmir Yes Annexure 13

 15 Jharkhand Not yet Received - 

 16 Karnataka Not yet Received - 

 17 Kerala Yes Annexure 14

 18 Ladakh Yes Annexure 15

 19 Lakshadweep Yes Annexure 16

 20 Madhya Pradesh Yes Annexure 17

 21 Maharashtra Yes Annexure 18

 22 Manipur Not yet Received - 

 23 Meghalaya Yes Annexure 19

 24 Mizoram Not yet Received - 

 25 Nagaland Yes Annexure 20

 26 Odisha Yes Annexure 21

 27 Puducherry Yes Annexure 22

 28 Punjab Yes Annexure 23

29 Rajasthan Yes Annexure 24
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 30 Sikkim Not yet Received - 

 31 Tamilnadu Yes Annexure 25

 32 Telangana Yes Annexure 26 

 33 Tripura Yes Annexure 27

 34 Uttarakhand Yes Annexure 28

 35 Uttar Pradesh Not yet Received - 

 36 West Bengal Not yet Received - 

The received information with respect to aspects of protection of 

trees, felling and pruning of trees and framing of 

guidelines/rules regarding the same have been compiled and 

placed below: 

3.1 Andaman and Nicobar 

As per the information provided by the office of the Principal  

Chief Conservator of Forests of Andaman and Nicobar Islands 

vide Letter dated 24.01.2024 (Copy Given at Annexure 3): 

a. There is currently no specific Act in place to regulate the 

felling and pruning of non-forest areas. 

b. The Revenue Department of the A&N Administration has 

submitted the draft "Andaman and Nicobar Islands Felling and 

Transit of Tree Species on Non-Forest Land Regulation 2020" to 

the Government of India. However, the department has not 

provided information about the timelines for the final 

notification of this regulation. 

c. Furthermore, the department mentioned that since the 

act is still in the draft stage, no rules are present regarding the 

felling and transit of tree species on non-forest land. 

d. At present, no penalty or compensation is being imposed 

for violations related to illegal tree felling and pruning in non-

forest areas. Additionally, there is currently no plan to develop 

a methodology for imposing environmental compensation or 

penalty, under consideration of the Department of Environment 

and Forest. 

e. As the approval of the mentioned draft regulation is under 

consideration, the Sub-Divisional Magistrate is allowing the 

removal of dangerous trees that pose a threat to life and 

property on revenue land/private land/land belonging to any 
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institution/individual under Section 133 of the Criminal 

Procedure Code (CRPC). 

3.2 Andhra Pradesh 

As per information provided by the Government of Andhra 

Pradesh, Forest Department vide Letter dated 24.01.2024 

(Copy Given at Annexure 4): 

a. In respect of illegal cutting/felling/pruning of trees as 

envisaged under the Andhra Pradesh Forest Act,1976, Andhra 

Pradesh Reservation of Private Forest Rules, 1978, Andhra 

Pradesh (Protection of Trees and Timber in Public Premises) 

Rules,1989, Andhra Pradesh Water, Land and Trees Act,2002 

and Andhra Pradesh Water, Land and Trees Rules,2004. 

b. In G.O.Ms. No.87, EFS&T, (Sec-II) Dept., dt.29/11/2017 

under ease of doing business (EoDB), the government of Andhra 

Pradesh have prescribed simplified procedure to accord tree 

felling permission, as per which applicant has to apply to forest 

department for felling of trees duly paying rupees 500 per tree 

(rupees 450 towards security deposit for planting charges in 

case the applicant fails to plant no. of trees felt and rupees 50 

towards inspection charges. 

c. For illegal felling of trees in the forest areas, penalties 

and procedures have been prescribed under sections 44 and 59 

of the Andhra Pradesh Forest Act, 1967. For illegal felling of 

trees in other than forest areas, penalties and procedures have 

been prescribed under sections 37, 38 of Andhra Pradesh 

Water, land & Trees Act, 2002 read with sections 26, 27 & 28 

of Andhra Pradesh Water, land & trees rules, 2002. 

Arunachal Pradesh 

As per information provided by the Government of Arunachal 

Pradesh, Department of Environment, Forest & Climate Change, 

Itanagar vide Letter dated 30.01.2024 (Copy Given at Annexure 

5): 

a. The Assam Forest Regulation Act 1891, Amendment Act 

2005, and Arunachal Pradesh (Control of Felling and Removal 

of Trees from Non-Forest Land) Rules, 2001, are applicable in 

the state. 

b. No information about guidelines has been provided. 
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c. As per Section 2.35, there is a provision for the imposition 

of penalties for the violation of the Assam Forest Regulation Act 

1891. 

3.3 Bihar 

As per the information received from the Office of the Chief 

Principal Forest Conservator, Bihar, Patna vide Letter dated 

11.01.2024 through Bihar State Pollution Control Board vide 

Letter dated 23.01.2024 (Copy Given at Annexure 6): 

a. There is no specific Act for the protection/preservation of 

trees, or for the felling and pruning of trees. Additionally, no 

information has been provided regarding a plan for formulating 

the aforementioned Act. 

b. Furthermore, it was mentioned that there is no Rule in 

place for the protection of trees or the felling and pruning of 

trees. However, the department highlighted that by Resolution 

No. 43(E) dated 28.01.2013, 119(E) dated 03.03.2014, and 

178(E) dated 29.03.2016 of the State Government, guidelines 

have been laid down for the felling of trees on Non-Forest 

Government Land. Provision has been made for compensatory 

plantation of trees against the felled trees. 

3.4 Chhattisgarh 

As per information provided by Office of the Chief Principal 

Forest Conservation and Forest Force Chief, Chhattisgarh vide 

Letter dated 24.01.2024 (Copy Given at Annexure 7): 

a. Acts, Rules, Guidelines, Statutory framework are there in 

place and accordingly action is taken for any illegal felling of 

trees in forest areas. 

b. Chhattisgarh is following the Indian Forest Act, 1927 for 

protection/ preservation of trees or felling and pruning of trees. 

Department informed that Section 26, 33 and 41 are related to 

protection / preservation of trees or felling and pruning of trees. 

Further, Department informed that there is no rule for the 

protection/ preservation of trees. 

c. There is a system of beat inspection as per sanctioned 

beat roaster in which Divisional Forest Officer/Sub Divisional 

Officer/Range Officer/Range Assistants do regular beat 
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inspection. Regular night patrolling is done in sensitive areas. 

JMF Samities have been actively involved in inspection. For 

illegal felling of trees there is provision of penalty in terms of tax 

and compensation. 

d. However, there is no specific information provided for 

preservation/ protection of trees outside forest area i.e. non – 

forest areas. 

3.5 Dadra & Nagar Haveli and Daman & Diu 

As per the information received from the Deputy Conservator of 

Forest (Territorial) – Administration of Dadra & Nagar Haveli 

(U.T) vide dated 22.01.2024 through Pollution Control 

Committee of Dadra & Nagar Haveli and Daman & Diu vide 

Letter dated 24.01.2024 (Copy Given at Annexure 8): 

a. The trees in the Forest Area are protected under the Indian 

Forest Act, 1927,  and the Wildlife Protection Act, 1972. The 

trees outside the forest area are protected under the Dadra & 

Nagar Haveli and Daman & Diu PTA, 1984 (2022). 

b. The rules are framed to implement the Acts mentioned 

above. The rules are Dadra & Nagar Haveli Forest Rules & Goa, 

Daman & Diu Forest Rules. 

c. Penalties for illegal felling of trees are imposed under the 

respective Acts and Rules. In Chapter IX, Sections 52 to 69 of 

the Indian Forest Act, 1927, in Chapter VI, Section 51 of the 

Wildlife Protection Act, 1972, and in Chapter VI, Sections 16 to 

26 of the Preservation Tree Act, DNH & DD, 2022. 

3.6 Delhi 

As per information provided by Department of Forests and 

Wildlife, GNCTD vide E¬mail dated 25.01.2024 (Copy Given at 

Annexure 9): 

a. There are Delhi Preservation of Trees Act, 1994 in Delhi. 

The relevant Section 8, 9, 10 & 11 of the Delhi Preservation of 

Trees Act, 1994 gives information on restriction on felling and 

removal of trees, procedure for obtaining permission to fell, cut, 

remove or dispose of, a tree, obligation to plant trees and 

preservation of trees. 
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b. The Delhi Preservation of Trees Rules, 1996 are there in 

Delhi. 

c. The pruning guidelines dated 01.10.2019 were in force 

for effective/ scientific pruning of trees framed under the 

provisions of DPTA, 1994. However, the Hon'ble High Court of 

Delhi vide order dated 29.05.2023 in W.P.(C). No. 2317/2023 

"Dr. Sanjeev Bagai Vs. Principal Secretary (Env. & Forest), 

GNCTD", set aside the existing guidelines and gave the 

following direction: - 

"14. Therefore, the Guidelines permitting regular pruning of 

branches of trees with girth upto 15.7 cm without specific prior 

permission of the Tree Officer are hereby set aside. The only 

permission that can be granted for pruning, etc. is under section 

9 of the Act. 

“15. In view of the above, no pruning of trees will be permitted 

in Delhi except in accordance with the DPT Act. It will be open to 

the respondents to frame guidelines and/or rules as may be 

requisite In view of the above, the new guideline has been 

framed by the department and are under submission to the 

Government for seeking approval under Delhi Preservation of 

Trees (DPTA), 1994. 

The file of draft guidelines for pruning / felling of trees is under 

submission to the Government for seeking approval under Delhi 

Preservation of Trees Act (DPTA), 1994. 

d. The relevant Section 21 & 24 of the Delhi Preservation of 

Trees Act, 1994 are related to penal provision. 

3.7 Gujarat 

As per information provided by Gujarat Pollution Control Board 

vide E-mail dated  25.01.2024 (Copy Given at Annexure 10): 

a. Provisions of Indian Forest Act, 1927 and the amendment 

made by Gujarat State are applicable for 

protection/preservation of trees for notified forest areas. 

b. Forest (Conservation) Act, 1980 ["Van (Sanrakshan Evam 

Samvardhan) Adhiniyam"] for diversion for Forest areas for 

non-forestry purposes. 

c. Saurashtra Felling of Trees (Infliction of Punishment) Act, 

1951 is enacted for felling of trees outside notified forest areas 
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d. Information about Rule is not mentioned. However, for 

Gandhinagar capital City, a provision for consultation of Forest 

Department for cutting of trees has been made and Forest 

Department undertakes the tree felling or pruning activities in 

Gandhinagar Capital City. 

e. No separate guidelines have been issued in state. 

f. The provisions of Indian Forest Act, 1927 and the 

Saurashtra Felling of Trees (Infliction of Punishment) Act, 1951 

are applicable for violation in respect of illegal trees felling and 

illegal pruning of trees. 

3.8 Haryana 

As per information provided by Principal Chief Conservator of 

forest (HoEF) Haryana vide Letter dated 25.01.2024 (Copy 

Given at Annexure 11): 

a. Land on which the Indian Forest Act ,1927 , Wildlife 

(Protection) Act, 1972 & special notification made under Punjab 

Land Preservation Act, 1900 have been made attract provisions 

of Van ( Sanrakshan Evam Samvardhan ) Adhiniyam,1980. 

Further, tree felling in forest areas is permitted only in 

accordance with the 10 year working plans of the Forest 

Divisions approved by MoEF&CC or when forest land get 

diverted for non-forestry purposes by the Central Government 

under provisions of Van (Sanrakshan Evam Samvardhan) 

Adhiniyam, 1980. Tree felling in Forest areas outside these 

provisions is an illegal activity and lawful action for such illegal 

activities is taken under penal clauses of Indian Forest Act, 

Wildlife Protection Act Punjab Land Preservation Act and Van 

(Sanrakshan Evam Samvardhan) Adhiniyam. There is 

restriction of tree felling in lands notified under general section 

4 of Punjab Land Preservation Act, 1900 without approval of 

Divisional Forest Officer. The tree felling on such lands has 

been notified by the State Government as Right to Service. 

b. Persons requiring tree felling on land of their ownership 

apply on right to service portal and the applications are 

proposed and decided by the Competent Authority as per 

procedure of Right to service Portal.Any tree felling done 

without permission of Competent Authority is punishable under 

section 19 of the Punjab Land Preservation Act, 1900. 
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c. The Guidelines made under the Van (Sanrakshan Evam 

Samvardhan) Adhiniyam, 1980 are followed. 

d. The penal provisions of Forest Laws provide for fines and 

imprisonment or both for violation of tree felling or diversion of 

Forest Land for non-Forestry Purposes. However, there is no 

provision for environmental compensation. 

3.9 Himachal Pradesh 

As per information provided by Principal Chief Conservator of 

forest (HoEF) Himachal Pradesh vide Letter dated 23.01.2024 

(Copy Given at Annexure 12): 

a. In the State of Himachal Pradesh, conservation and 

protection of tree grown on private land is dealt as per Land 

preservation Act, 1978 and rules made there under i.e. HP land 

Preservation Rules, 1983. 

b. Trees grown on Forest Land, necessary actions are being 

taken as per provisions of the IFA, 1927. Besides there are HP 

Govt. Order No. FFE-B-A(3)4/99 dated 24.09.2003 

c. As regards pruning and loping of trees necessary 

instructions/ guidelines to field functionaries in compliance of 

OA No. 372 of 2022 titled as Avinash Vidrohi Vs State of HP 

have been issued vide Letter No. Ft1/2018-19(S) Vol II dated 

06.07.2023. 

3.10 Jammu and Kashmir 

As per information provided by Jammu and Kashmir Pollution 

Control Committee vide Letter dated 24.01.2024 (Copy Given at 

Annexure 13): 

a. In Forest area, the trees have been protected in accordance 

with Indian Forest Act, 1927. 

b. In State and Private land, the trees have been protected in 

accordance with J&K Specified Trees Act, 1969 and J&K 

Specified Trees Rules, 1969 and particularly with reference to 

Khair trees it is regulated as per the provisions laid out in SRO-

111 of 2016. Restrictions on felling is applicable only on trees 

that had been declared as specified trees. As of now, the 

following species have been declared as specified trees:- 

Walnut, Willow, Khair, Conifers and Oaks. 
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c. Felling of trees in village woodlots, strip plantations and 

community land involving community participation is regulated 

under the Jammu and Kashmir Social Forestry (Plantation) 

Rules 2023 

d. As per the provisions laid out in chapter XX in Section 339 to 

355 of J&K Municipal Corporation Act, 2000, the tree felling are 

regulated within the jurisdiction of Municipal Corporations. 

e. Following Guidelines have been mentioned for protection/ 

preservation of trees or felling and pruning of trees: 

i. Circular No. 05 of 1998 by J&K Forest Department dated 

05-03-1998 read with Circular by J&K Forest Department 

dated 31-03-2011 

ii. Guidelines for felling of trees posing threat to life and 

property has been issued in J&K Forest Department vide 

Circular No. 01 of 2019 dt. 28- 11¬2019. 

f. In Forest land, Penal Provisions are dealt under the 

provisions of lndian Forest Act, 1927.In the jurisdictions of 

Municipal Corporations as per the provisions laid out in Section 

352, penal provisions are provided. Section 13 of Jammu and 

Kashmir Preservation of Specified Trees Act, 1969 prescribes 

penalties for violations of the provisions of the said Act. 

3.11 Kerala 

As per information provided by Kerala State Pollution Control 

Board vide Letter dated 24.01.2024 (Copy Given at Annexure 

14): 

a. In Forest area - the trees have been protected in 

accordance with the Kerala Forest Act, 1961; in Non-Forest 

Area - the trees have been protected in accordance with the 

Kerala Promotion of Tree Growth in Non-Forest Areas Act, 2005. 

b. The Kerala Promotion of Tree Growth in Non-forest Land 

Rules, 2011 are being followed for protection preservation of 

trees. 

c. Guidelines having No. G.O(Rt) No.68/2010/F&WLD 

dated 10.02.2010 also exist for protection of trees 
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d. Government permission from Tree Committee constituted 

as per G.O(Rt) No.172/2010/F&WLD dated 21.04.2010 is 

mandatory for felling of trees in public land. Compensatory 

planting in the ratio of 1:10 in lieu of tree felling has to be 

carried out by the user agency. For illicit felling, on complaint 

received from the authority of the land, concerned SHO of Police 

Department can initiate legal action for theft from Government 

property. 

3.12 Ladakh 

As per information provided by Ladhak Pollution Control 

Committee vide Letter dated 15.01.2024 (Copy Given at 

Annexure 15): 

a. The Indian Forest Act, 1927 is implemented for 

protection/preservation of trees growing on forest land. 

However, the trees growing on the State land /Private land are 

under protection of Jammu & Kashmir Preservation of specified 

Tress Act, 1969 which is applicable to Ladakh Region also. 

b. No specific rules, but protection of trees or felling or 

pruning of trees etc. growing on forest land is governed under 

Indian Forest Act, 1927.The Jammu & Kashmir Preservation of 

specified Tress Rule, 1969 under the Jammu & Kashmir 

Preservation of specified Tress Act, 1969 applicable for the 

trees growing on State land/private land are comprehensive for 

the purpose. 

c. Ladakh is a cold desert with most of areas above tree 

line, with no natural forests, except for plantation of popular 

and salix sporadically occurring at different locations. Further 

for felling/pruning of trees raised/growing on industrial 

lands/defence land, the circular guidelines issued by the office 

of the principal chief conservator of Forests, J&K vide No.: 

PCCF/Lease/Felling/Trees/2011/1094-1144, dated 

31.03.2011 are applied. There are circular guidelines issued 

vide circular no.: 01/2019, dt. 28.11.2019 for felling of trees 

posing threat to life and property which are also applicable. 

d. The general penal provisions for felling/loping of trees in 

reserved forest are implemented as per Sec 26(1) (e) and (f) of 

India Forest Act, 1927, which provide punishment for 

imprisonment for a term which may extend to two years, or 

with fine which may extend to twenty five thousand rupees, or 

with both, in addition to such compensation for damage done to 
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the forest as the convicting court may direct to be paid. 

Similarly for felling or lopping of trees in a protected forest, the 

penal provisions are contained in Section 33 (1) (a) & (f) which 

prescribe a penalty in the form of imprisonment for term which 

may extend to two years, or with fine which may extend to 

twenty-five thousand rupees. 

3.13 Lakshadweep 

As per information provided by Lakshadweep Pollution Control 

Committee vide Letter dated 30.01.2024 (Copy Given at 

Annexure 16): 

a. As on date, there is no Act. However, it is stated, that 

within one year Act shall be developed and accordingly Rules 

and Guidelines will be developed and Penal provisions shall be 

incorporated in Act. 

b. Lakshadweep comprised of 32 Sq. km of land area and 

90.33 of the total land mass have forest cover. Among the total 

plants, approximately 80% of tree cover comprised of coconut 

plants. The local peoples inherited the habit of plant coconut 

trees in between their old coconut trees. They also have habit of 

planting other indigenous in their partition boundaries of their 

land. As per ISFR 2019 and 2021, here forest cover is 90.33 % 

respectively. There is no change in forest cover and is 

maintained properly. Through Nutri garden programme the 

UTLA has distributed thousands of plants to maintain the green 

cover. 

3.14 Madhya Pradesh 

As per information provided by Madhya Pradesh Pollution 

Control Board vide Letter dated 22.01.2024 (Copy Given at 

Annexure 17): 

a. For protection / preservation of trees or felling and 

pruning of trees in urban areas is dealt as per Madhya Pradesh 

Vrikshon Ka Parirakshan (Nagariya Kshetra) Adhiniyam, 2001. 

b. Guidelines and procedure to apply for tree cutting 

permission is available on MP Nagar Palika Portal. 

c. Section 18 of the M.P. Vrikshon Ka Parirakshan 

(Nagariya Kshetra) Adhiniyam, 2001 states that "Whoever fells 

any tree or causes any tree to be felled in contravention of any 
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provision of this Act or Rules or order made thereunder shall, on 

conviction be punished with imprisonment which may extend to 

two years or with line which may extend to fifty thousand 

rupees or with both. The line, if not deposited within the 

prescribed time limit, will be recoverable as arrears of land 

revenue." 

d. The issue of protection/preservation of trees or felling 

and pruning of trees situated in Forest Areas is governed by the 

Forest Department and allied rules and regulations laid down 

by Ministry of Forest, Environment and Climate Change. 

3.15 Maharashtra 

As per the information received from Department of 

Environment and Climate Change, Government of Maharashtra 

through Maharashtra Pollution Control Board E-mail dated 

25.01.2024 (Copy Given at Annexure 18): 

a. Protection/ preservation of trees in urban areas in 

Maharashtra is dealt under the Maharashtra (Urban Areas) 

Preservation of Trees Act, 1975 (Act 44 of 1975). 

b. Guidelines for tree pruning is under development. 

3.16 Meghalaya 

As per information provided by Meghalaya State Pollution 

Control Board vide Letter dated 25.01.2024 (Copy Given at 

Annexure 19): 

a. Pretection / Preservation of trees in Meghalaya are being 

dealt by Meghalaya Forest Regulation (Application & 

Amendment) Act, 1973 (Meghalaya Act 9 of 1973), the 

Meghalaya Tree Prevention Act, 1976 (Meghalaya Act 13 of 

1976) and Meghalaya Tree Felling (Non Forest Areas) Rules 

2006. 

b. There is no any methodology for imposing environment 

compensation/penalty for violation in respect of illegal trees 

felling and illegal pruning of trees, however there are some 

provisions of confiscation & recovery etc. for Violation of the 

Guidelines of tree felling within non-forest area. In case of 

Reserved Forest Provision of Meghalaya Forest Regulation 

(Application & Amendment) Act, 1973 (Meghalaya Act 9 of 
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1978). The Meghalaya Tree (Prevention) Act, 1976. (Meghalaya 

Act 13 of 1976) is applicable. 

3.17 Nagaland 

As per information provided by Nagaland Pollution Control 

Board vide Letter dated 16.01.2024 (Copy Given at Annexure 

20): 

a. In Nagaland, Preservation of trees are being dealt under the 

Nagaland Forest act 1968 where in provisions of Reserved 

Forests, Village Forests , General Protection of Forests and 

Forest Produce , control over Forest and Waste land not being 

the Property of Government and penalties and procedure 

provided. 

b. The protection of trees, felling of trees are in place 

through the Nagaland Forest Act, 1968 in line with the Indian 

Forest Act, 1927. 

c. There is no information provided regarding Act, 

guidelines and penalty provisions for non – forest areas. 

3.18 Odisha 

As per information provided by Odisha State Pollution Control 

Board vide Letter dated 24.01.2024 (Copy Given at Annexure 

21): 

a. Protection/ Preservation of trees in Odisha are dealt 

under Section-3 of Odisha Preservation of Private Forests Act, 

1947, Section-2 of Forest (Conservation) Act, 1980, Section-27, 

31, 36, 42 & 55 of Odisha Forest Act, 1972, Section-3 of Odisha 

Preservation of Private Forests Rules, 1963, Section-2 of Forest 

(Conservation) Rules, 2003, Section 4 of the Odisha Timber 

other Forest Produce Transit, 1980, Section 5 of Odisha Village 

Forest Rules, 1985 

b. Odisha is not mentioned about any Guidelines. 

c. Penalty provisions have been mentioned in the context of 

trees conservation are covered under Section-3 of Odisha 

Preservation of Private Forests Act, 1947, Under Section-2 of 

Forest (Conservation) Act, 1980, Sec-27, 31, 36, 42 & 55 of 

Odisha Forest Act, 1972 
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3.19 Puducherry 

As per information provided by Pondicherry Pollution Control 

Committee Pondicherry vide E-mail dated 30.01.2024 (Copy 

Given at Annexure 22):  

a. In Puducherry, there is no Act, rules and Guidelines for 

preservation of trees. However, as per the information provided 

Applications are submitted to the Department of Forests and 

Wildlife, Puducherry, through user agency which includes 

general public/ organizations, private establishments as well 

as Government Departments. Major number of applications are 

received through Departments of Municipality, Public Works 

Department, Electricity, etc. Applications are scrutinized by 

means of field inspection for both tree pruning and felling. 

b. Penalty provisions for illegal tree pruning and felling are 

enforced during the illegal transit of the material so realized. 

Violation are booked under Puducherry Timber Transit Rules, 

1983, which are evoked under Indian Forests Act, 1927. 

3.20 Punjab 

Punjab state Pollution Control Board vide Letter dated 

15.01.2024 (Copy Given at Annexure 23) has informed that the 

Secretary to Government of Punjab, Department of Science, 

Technology and Environment has written a letter memo no. 

03/73/2023-STE(4)/25 dated 10.01.2024 in reference to 

another case (OA No. 142 of 2023 titled as Balbir Dass V/s 

State of Punjab and others) for the framing of requisite 

Standard Operating Procedure, statutory framework for the 

protection of trees, grant of permission for cutting of trees, 

imposition of Environmental Compensation for illegal cutting of 

trees etc., which may be made applicable in General Conditions 

in the State of Punjab. This exercise may take three months’ 

time. 

3.21 Rajasthan 

As per information provided by Rajasthan State Pollution 

Control Board vide Letter dated 29.01.2024 (Copy Given at 

Annexure 24): 

Protection / preservation of trees are dealt under Rajasthan 

Forest Act 1953 for forest areas protected forest Rules 1957 & 

Rajasthan tenancy Act 1955 for trees outside forest section 81-

85. In forest area protection for trees done by Rajasthan Forest 
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Act 1953.For illegal Tree felling and Transportation of trees 

penalty imposed as per provisional Rajasthan forest Act 1953. 

3.22 Tamil Nadu 

As per information provided by Tamil Nadu State Pollution 

Control Board vide Letter dated 24.01.2024 (Copy Given at 

Annexure 25): 

a. There are number of acts & rules notified by Tamil Nadu for 

conservation of forests which are as follows 

i. Tamil Nadu Preservation of Private Forest Act, 1949 

ii. Tamil Nadu Hill Areas (Preservation of Trees) Act, 1955 

iii. Tamil Nadu Hill Stations (Preservation of Trees) 

Amendment Act, 1955 

iv. Tamil Nadu Rosewood (Conservation) Act, 1994 

v. Tamil Nadu Sandalwood Rules, 1967 

vi. Tamil Nadu Timber Transit Rules, 1968 

vii. Tamil Nadu Sandalwood Possession Rules, 1970. 

b. As per the Tamil Nadu Government G.O Ms. 39, ECCF dept. 

dated 02.07.2021 the District and State level committee has 

been constituted to regulate the cutting of trees and to take up 

tree planting activities in public lands and public offices. In 

generally Private Lands in respect of the forest Department the 

question does not arise. However, the private land comes under 

the Tamil Nadu Preservation of Private Forests Act, 1949(TNPPF 

Act, 1949/TNHP Act, 1955) that the permission should be 

obtained from the District Forest Committee for the felling of 

trees. Tamil Nadu preservation of Trees Act, 2023, Preservation 

of Trees (Government Lands) Act, 2023 preservation of trees 

and regulation of felling of trees on Government Lands in state 

of Tamil Nadu in draft stage. There is no Penal provision 

mentioned. 

3.23 Telangana 

As per information provided by Government of Telangana, 

Forest Department vide Letter dated 23.01.2024 (Copy Given at 

Annexure 26): 

a. Protection / preservation of trees in Telangana are dealt 

under the Telangana Forest Act, 1967(For protection and 

management of Forests, duly prescribing for punishments for 

violation of said Act,Telangana Water, Land and Trees Act 
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(WALTA), 2002 (An Act to promote Water Conservation and 

increase Tree cover and Regulate the protection and 

management of trees outside the forest areas. For Protection 

and Management of Tress in scheduled areas, ‘Telangana 

Preservation of Private Forest Rules 1978’ are there.To increase 

Tree Cover and Regulate the Protection and management of 

trees there are ‘Telangana Water, Land and Trees in Rues, 

2004’. 

b. In G.O.Ms. No.23, EFS&T, (For. I) Dept.,Dated 05.07.2017 

Under Ease of doing business, government of Telangana have 

prescribed simplified procedure to accord tree felling 

permission. As per which the applicant has to submit 

application through online under TGFMIS website of Telangana 

Forest Department for feeling of tress duly paying Rs 500/- per 

tree (Rs-450/- towards Security Deposit for planting Charges in 

case the applicant fails to plant number of trees felled and RS. 

50/- towards inspection charges. 

c. For illegal felling of trees in the Forest areas, Penalties 

and procedure has been prescribed under section 44, 48, & 59 

of Telangana Forest Act, 1967.For illegal felling of trees in other 

than Forest areas, penalties and procedure has been prescribed 

under section 37,38 of Telangana Water, Land and trees Act, 

2002 read with section 26, 27 & 28 of Telangana water, Land 

and Tress Rules, 2004. 

3.24 Tripura 

As per information provided by the Tripura State Pollution 

Control Board vide Letter dated 24.01.2024 (Copy Given at 

Annexure 27): 

a. The Indian Forest Act, 1927 has been adopted in the 

state and necessary amendments have been undertaken time 

to time for the purpose of dealing issue related conservation of 

forest, wherever needed.There is no separate rule specific to the 

state for such protection of trees. 

b. There is a Guideline for managing and regulating tree 

felling in non-forest areas. 

c. There is no any methodology for imposing environment 

compensation/penalty for violation in respect of illegal trees 

felling and illegal pruning of trees, however there are some 

provisions of confiscation of tree felling within non-forest area. 

In respect of trees within the forest the provisions of IFA is 

applicable. 
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3.25 Uttarakhand 

As per information provided by Uttarakhand Pollution Control 

Board vide Letter dated 30.01.2024 (Copy Given at Annexure 

28): 

a. Uttar Pradesh Protection of Trees Act 1976 is adapted in 

the State of Uttarakhand by Uttaranchal (UPPTAct1976) 

Adaption and Modification Order 2002. 

b. Section 10 of the act provide for imprisonment extend to 

six months or with fine which may extend to one thousand 

rupees or with both. Section 15(1) also provides for 

compounding of offences in respect of trees on private land on 

payment of money not exceeding rupees five thousand. 

c. The felling and pruning of trees not falling under the 

purview of IFA 1927 are regulated by the provision of UP 

Protection of trees Act 1976. 

4. Observation and Analysis of the information received 

from SPCBs & PCCs. 

As per information received from the 26 nos. of SPCBs and 

PCCs following have been observed in context available Act/ 

Rules/ Guidelines with respect to protection of trees, felling and 

pruning of trees and framing of guidelines/rules regarding the 

same: 

Within Forest Area: 

a) In context of Existing Acts notified by the Central 

Government 

 Indian Forest Act, 1927 are followed by about 11 Nos. of 

States & UTs namely Chattisgarh, Dadra and Nagar 

Haveli and Daman and Diu, Gujarat, Haryana, Himachal 

Pradesh, Jammu and Kashmir , Ladakh, Nagaland , 

Puducherry, Tripura, Uttarakhand. Among them, Wildlife 

Protection Act, 1972 is followed by 02 Nos. of States & 

UTs namely Dadra and Nagar Haveli and Daman and 

Diu, Haryana and Van (Sanrakshan Evam Samvardhan) 

Adhiniyam, 1980 followed by 01 Nos. of State namely 

Haryana. 

b) In context of Own Acts for Regulation of trees under 

Forest Area 

 No. of States & UTs have prepared their Separate Own 

Acts for regulation of trees under Forest Area - about 10 

Nos. 

 Name of States/UTs - Andhra Pradesh, Arunachal 

Pradesh, Gujarat, Kerala, Meghalaya, Nagaland, Odisha, 

Rajasthan, Tamil Nadu, Telangana. 

 Separate own Act under draft or planned stage : 

Separate Acts have been drafted or planned by only 02 
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No. of UT namely Andaman and Nicobar Island and 

Lakshadweep. 

c) In context of Rules for Regulation of trees under 

Forest Area : 

 No of States & UTs have prepared their Separate Rules- 

04 Nos. 

 Name of States & UTs- Dadra and Nagar Haveli and 

Daman and Diu, Odisha, Rajasthan, Telangana. 

d) In context of Guidelines for Regulation of trees 

under Forest Area Forest Trees: 

 No of States & UTs have prepared their Separate 

Guidelines-01 Nos. 

 Name of States & UTs – Chhattisgarh 

 Guidelines have been drafted or planned by 02 Nos. of 

States & UTs namely Delhi, Maharashtra. 

e) In context of Penal Provision for Regulation of trees 

under Forest Area Forest Trees: 

 No of States & UTs have stipulated Penal Provisions 

under act/ Rules / guidelines – about 12 Nos. 

 Name of States & UTs - Andhra Pradesh, Arunachal 

Pradesh, Chhattisgarh, Dadra and Nagar Haveli and 

Daman and Diu, Gujarat, Jammu & Kashmir, Ladakh, 

Nagaland, Odisha, Puducherry, Rajasthan and 

Telangana. 

Outside the Forest Area 

a) In context of the protection of Trees specifically outside 

the forest area 

 Separate Acts have been prepared by 15 Nos. of States & 

UTs namely: Andhra Pradesh, Dadra and Nagar Haveli 

and Daman and Diu, Delhi, Gujarat, Himachal Pradesh, 

Jammu and Kashmir, Kerala, Ladakh, Madhya Pradesh, 

Maharashtra, Meghalaya, Rajasthan, Tamilnadu, 

Telangana, Uttarakhand. 

 Separate Acts have been drafted or planned by 01 No. of 

UT namely A&NI. 

 Rules have been prepared by 12 Nos. of States & UTs 

namely Andhra Pradesh, Arunachal Pradesh, Delhi, 

Himachal Pradesh, Jammu and Kashmir, Kerala, 

Madhya Pradesh, Meghalaya, Puducherry, Tamilnadu, 

Telangana. 

 Guidelines have been prepared by about 10 no. of States 

& UTs namely Andhra Pradesh, Bihar, Himachal 

73

2729



O.A. No. 911/2022                NGT Bar Association (Substituted for  
       original applicants Prof. Dr. Sanjeev Bagai 
       & Ors.). Vs. Department of Environment, 
      GNCTD & Ors. 

30 

Pradesh, Jammu and Kashmir, Kerala, Madhya Pradesh, 

Tamilnadu, Telangana, Tripura and Uttarakhand. 

 Penal Provision have been possessed by about 10 States & UTs 

namely Andhra Pradesh, Dadra & Nagar Haveli and Daman & 

Diu, Delhi, Gujarat, Jammu and Kashmir, Kerala, Madhya 

Pradesh, Puducherry, Telangana and Uttarakhand. 

On the basis of development of own Regulations, above 

observations are briefed as under: 

S. 
No.

States/UTs Regulations w.r.t 
protection/  
preservation/felling/
pruning  
of trees within Forest 
Area

Regulations w.r.t protection/ 
preservation/felling/pruning of 
trees  
outside the Forest Area 

Act Ru
les

Gui
d 
elin
e

Penal 
provisi 
on 

Act Rule
s 

Guideli 
nes 

Penal 
provision 

1 Andaman and 
Nicobar Island 

N N N N N N N N

2 Andhra Pradesh Y NS
I 

NSI Y Y Y Y Y

3 Arunachal 
Pradesh 

Y NI NI Y NI Y NSI NI

 4 Bihar N N N N N N Y N 

5 Chhattisgar h N N Y Y N N N N

6 Dadra & Nagar 
Haveli and Daman 
& Diu 

N Y N Y Y N N Y

 7 Delhi NI NI NI NI Y Y NSI Y 

 8 Gujarat Y N N Y Y N N Y 

 9 Haryana N N N N N N N N 

10 Himachal Pradesh NI NI NI NI Y Y Y NI

11 Jammu and 
Kashmir 

NI NI NI Y Y Y Y Y

 12 Kerala Y NI NI NI Y Y Y Y 

 13 Ladakh - NS
I

NSI Y Y Y NSI NSI 
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S. 
No.

States/UTs Regulations w.r.t 
protection/  
preservation/felling/
pruning  
of trees within Forest 
Area

Regulations w.r.t protection/ 
preservation/felling/pruning of 
trees  
outside the Forest Area 

Act Rule
s 

Gui
d 
elin
e

Penal 
provisi 
on 

Act Rule
s 

Guidelines Penal 
provision 

14 Lakshadweep N N N N N N N N

15 Madhya Pradesh NI NI NI NI Y Y Y Y

16 Maharashtra NI NI NI NI Y N N N

 17 Meghalaya Y NI NI NI Y Y NI NI 

 18 Nagaland Y NI NI Y NI NI NI NI 

 19 Odisha Y Y NI Y NI NI NI NI 

 20 Puducherry NI NI NI Y NI Y NI Y 

 21 Punjab NI NI NI NI NI NI NSI NI 

 22 Rajasthan Y Y NI Y Y NI NI NI 

 23 Tamilnadu Y NI NI N Y Y Y N 

 24 Telangana Y Y Y Y Y Y Y Y 

 25 Tripura N N NI NI NI NI Y NI 

26 Uttarakhand NI NI NSI NI Y NI Y Y

Y: Yes, N: No, NI: No Information, NSI: No Specific Information,” 

10. Trees are the most important landscape architects of our country, 

not only in forests but also in countless other ecosystems, including 

human-fabricated habitats. Due to their significance in the majority of 

terrestrial ecosystems, trees play an important role in maintaining 

biodiversity and providing food and habitat for countless 

microorganisms, fungi, climbers, invertebrates, and vertebrates. Trees 

are also indispensable for the development of human societies and are 

important for our survival today and in the future. Trees therefore have 
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an inestimable scientific, economic, social, cultural, and aesthetic value. 

By their very nature, trees and green space provide benefits and add 

value to developments. The ability of trees to improve and maintain the 

quality of water, soil, and air and to remove pollutants from the air is 

well known. Trees not only provide shade, help lower temperatures 

during hot weather and beautify landscapes but also enrich our lives 

cleaning the air we breathe, providing food we eat, providing medicines to 

cure our ailments, meet our requirements of fuel and timber and 

protecting our habitat.  However, industrialization and growth of 

population with ever increasing demand for utilization of natural 

resources to meet requirements thereof has resulted in  illegal felling of 

trees, not only in forests but also in non- forest areas/private lands, 

which may have disastrous consequences for our natural habitat. Hence 

the need to promote growth of trees and to preserve trees not only in 

forest but also in non-forest areas/private lands by formulation of policy 

and Statutory framework/guidelines.   

11. Reference in this regard may be made to the Statement of Objects 

and Reasons for enactment of the Karnataka Preservation of Trees Act, 

1976 and the Preamble to the the Kerala Promotion of Tree Growth in 

Non-Forest Areas Act, 2005. 

12. Statement of Objects and Reasons for enactment of the Karnataka 

Preservation of Trees Act, 1976  (Published in the Karnataka Gazette 

(Extraordinary) Part IV-2A dated 8-11-1976 as No. 4417 at page 16.) 

reads as under :- 

“Industrialisation and pressure of population have resulted in 
heavy destruction of tree growth in urban areas. Trees which 
provide shade, mitigate the extremes of climate, render 
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aesthetic beauty, purify the polluted atmosphere, mute the 
noise, have been one of the first casualties of pressure on space 
in our cities and towns. 
 The percentage of forest area in the heavy rainfall zone is very 
much below the required level. Denudation in the rest of the 
areas has catastrophic results. This is the zone forming the 
catchment of the major rivers in South India. Large scale felling 
of trees has resulted in increased soil erosion and floods during 
monsoons. Stream flow during the rest of the year is reduced. 
Sedimentation in the reservoirs of our multi-crore projects has 
increased. 
 In the vast belt covered by the eastern districts of the State, 
drought and famine conditions have become recurring features. 
Rains have become erratic. Loss of soil moisture due to wind is 
excessive. Due to shortage of fuel, cow dung instead of being 
diverted as manure to the fields is availed as fuels. Avenue 
trees are destroyed. In this some judicious mixture of 
silviculture and agriculture can benefit agriculture and animal 
husbandry. Small number of trees, well distributed, grown in 
the marginal lands and on bunds of fields can be more effective 
than blocks of plantations. Trees of leguminous species can 
benefit agriculture by improving the soil, provide green leaf 
manure and fodder for cattle. It will provide small timber and 
fuel. 
We have reached the stage when it is incumbent to legislate to 
restrict and regulate the felling of trees and prescribe growing 
of a minimum number where none exists.” 

13. The Preamble to the Kerala Promotion of Tree Growth in Non-

Forest Areas Act, 2005, which extends to the whole of the State of Kerala 

and applies to all non-forest lands in the State reads as under:-. 

“Preamble.-WHEREAS, it is necessary to maintain 
environmental stability by the cultivation of trees in non-forest 
areas; 
AND WHEREAS, cultivation of new trees are necessary for 
checking soil erosion and denudation in the catchment areas of 
rivers, lakes, tanks and canals and for mitigating floods and 
droughts; 
AND WHEREAS, in order to increase the green cover in the 
country, it is necessary to cultivate trees in all non-forest lands 
also; 
AND WHEREAS, in order to meet the requirements of fuel, 
wood, fodder and small timber to the rural populations, it is 
necessary to promote cultivation of trees in all non-forest areas 
in the State; 
AND WHEREAS, it is necessary to establish tree lands, 
wherever possible, for the amelioration of the people and for 
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preserving climatic conditions and promoting the general well 
being of the people; 
AND WHEREAS, for the constant supply of wood for industrial 
growth and realization of maximum annual revenue in 
perpetuity, it is necessary to promote cultivation of trees in all 
non-forest areas; 
AND WHEREAS, the Law-Reforms Committee appointed by the 
Government of Kerala have recommended to bring in a 
legislation to promote cultivation of trees in non-forest areas, in 
order to fulfill the needs enumerated above; 
BE it enacted in the Fifty-sixth Year of the Republic of India as 
follows…..” 

14. The protection of trees in Urban as well as Rural areas outside the 

Notified Forests is extremely crucial for the management of the 

environment, mitigating the Urban heat island effect, Carbon sink and 

maintenance and extension of green cover outside forests.  Large number 

of States/UTS have Trees Protection/Preservation Acts for the protection 

of trees in Urban and Rural Areas but there are no such enactments in 

some States.   

15. In I.A. No. 162/2022 in O.A. No. 374/2022 titled as Green Earth 

Vs. Dy. Commissioner, Kurukshetra & Ors this Tribunal directed State of 

Haryana to evolve appropriate regulatory mechanism and the relevant 

part of order dated 01.07.2022 is reproduced as under: - 

“10. We have considered the rival submissions. Having regard 
to environmental significance of trees, it is difficult to accept 
that trees should be allowed to be cut without any regulation or 
approval. If there is no regulatory mechanism, the State is 
bound by public trust doctrine to lay down an appropriate 
regulatory mechanism on the subject. Environmental concerns 
may be addressed as per laid down mechanism. 

11. Accordingly, we direct that the Chief Secretary, Haryana to 
look into the matter and if no regulation exists, the same be laid 
down within a month. Regulatory mechanism be complied 
before cutting the trees in question..” 
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16. In M.A. No. 48/2023 in OA no. 200/2023 titled as Kuldeep Singh 

Khaira & Ors. Vs. State of Punjab & Ors. this Tribunal directed 

formulation of policy and evolving of regulatory mechanism in the State 

of Punjab and the relevant part of order dated 28.07.2023 is reproduced 

as under:- 

“5. The Committee has recommended that the Forest 
Department should be directed to formulate the policy and 
guidelines for such activities.  
6. Accordingly, we direct Chief Secretary, Punjab to issue a 
proper instruction to Forest Department to formulate the policy 
of such incidents and the modalities may be adopted from Tree 
Protection Act of Delhi in addition to some other modifications 
required and thought by the authorities concerned.  
7. In the meanwhile, Forest Department shall take appropriate 
action with regard to such incidents and proper remedial 
measures would be taken for cutting of trees and protection of 
trees. Policies and guidelines so formulated be submitted to this 
Tribunal within three months…” 

17. In these facts and circumstances we are of the considered view that 

the question as to whether there is any necessity for formulation of any 

policy, legislating any statutory  frame work and laying down any 

guidelines for the growth, protection/preservation, pruning  and  

management of trees in non-forest areas in States/UTs not having the 

same needs proper examination by a Committee of Experts and 

appropriate action by concerned Statutory and Administrative 

Authorities on due consideration the recommendations of the  

Committee.  

18. In view of the above, we constitute a Joint Committee comprising  

of the following: 
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1. Director General of Forest & Special Secretary, Ministry of 

Environment, Forest and Climate Change (MoEF&CC)                

                                                                                …Chairperson  

2. Representative of the Ministry of Housing and Urban Affairs to be 

nominated by the Secretary not below the rank of Joint Secretary.                   

                                                                                       ...Member 

3. Representative of the Ministry of Rural Development and 

Panchayati Raj (to be nominated by the Secretary not below the 

rank of Joint Secretary.                                                  … Member  

4. Representative of the Director General, Indian Council for Forest 

Research and Education (ICFRE), Dehradun, Uttarakhand.              

                             …  Member  

5. Representative of Indian Institute of Forest Management (IIFM), 

Bhopal, M.P.                                                                   … Member 

6. Representative of the Director, Botanical Survey of India, Kolkata.   

                                                                                      … Member 

7. Representative of the National Biodiversity Authority, Chennai.       

  ... Member 

8. Mr. S.J.Pandit (IFS Retd.), Government of Gujarat.                                  

                                                                    … non-official Member 

9. Member Secretary, Central Pollution Control Board   

      …Member Secretary 

Terms of reference  

(i) Formulation of policy, enactment of statutory  frame work and 

laying down of guidelines for the growth, 
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protection/preservation, pruning  and  management of trees in 

non-forest areas in States/UTs not having the same. 

(ii) Preparation of SOP/Guidelines for the cutting/felling of the 

trees in Rural Area, cutting/felling and pruning of trees in 

Urban Areas.  

(iii) Preparation of SOP/Guidelines for the Transplantation 

/Translocation of Trees. 

(iv) In addition to the above any other relevant aspect which the 

Committee considers necessary to address the issues.  

19. The Chairperson of the Committee may also Co-opt any other 

expert and seek assistance from any Authority/Institution.  

20. Non Official Members be paid honorarium of Rs. 25,000/-(Rs. 

Twenty Five Thousands only) for each meeting in addition to TA/DA & 

boarding/ lodging, local conveyance as admissible to Joint Secretary to 

the Government of India.  

21. Expenditure on TA/DA, lodging and boarding, local transportation, 

convening the meetings and providing logistics will be borne by the 

CPCB, from the environmental compensation amount lying deposited 

with it.  

22. The Member Secretary of CPCB will act as 

Convenor/Coordinator/Nodal Officer for the reimbursement of the 

Expenditure and making all necessary arrangements for the convening of 

the Meetings. 
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23. The Committee shall submit its Report to the NGT, Principal 

Bench, New Delhi within four months from the date of receipt of a copy of 

this Order.  

24. So far as the present Original Application is concerned, vide order 

dated 05.12.2023 MCD and DDA were directed to file response regarding 

orders passed/permissions granted for pruning of trees in Delhi and also 

carrying out of pruning of trees in Vasant Vihar by them before and after 

29.05.2023 and DCF, West Forest Division was directed to file response 

regarding complaints made to him and action taken by him in respect of 

illegal cutting/pruning of trees. Report dated 01.02.2024 was filed by 

MCD vide email dated 02.02.2024; report dated 05.02.2024 has been 

filed by DDA vide email dated 05.02.2024 and report dated 02.02.2024 

has been filed by DPCC vide email dated 02.02.2024. 

25. In its reply MCD has given information regarding permissions 

granted by the Department of Forest and Wild Life, GNCTD for pruning of 

trees but MCD has not submitted any specific reply in respect of pruning 

done in Vasant Vihar area. In its report DPCC has mentioned having 

written a letter to Additional PCCF, Department of Forest and Wild Life, 

GNCTD. In its reply DDA has given information regarding green strip 

GHPS at Vasant Vihar and District Park at Vasant Vihar and requested 

for grant of four weeks time to collect data with respect to pruning of 

trees undertaken by DDA in entire Delhi. DCF, West Forest Division did 

not file any response in compliance to order dated 05.12.2023. 

26. MCD and DDA are directed to file their response in terms of order 

dated 06.02.2024 with respect to pruning activities carried out by the 
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respondents no. 12 to 18 in Vasant Vihar area mentioning in detail 

particulars regarding application for permission  for  pruning  of  trees  

or  carrying  out  of  the  same, supervision/monitoring of pruning of 

trees if any done by them and complaints if any received by them 

regarding illegal pruning of trees and DCF, (West Forest Division), Delhi 

is directed to file response in terms of order dated 05.12.2023 within 

three months by email at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR supported PDF and not in the form of Image PDF 

at least one week before the date hereby fixed.  

27. List the matter for further consideration on 06.08.2024. 

28. A copy of this order be sent to  Director General of Forest & Special 

Secretary, Ministry of Environment, Forest and Climate Change 

(MoEF&CC), Director General of Forest, Ministry of Housing and Urban 

Affairs, Secretary, Ministry of Rural Development and Panchayati Raj,                                           

Director General, Indian Council for Forest Research and Education 

(ICFRE), Dehradun, Uttarakhand, Vice Chairperson, Indian Institute of 

Forest Management (IIFM), Bhopal, M.P,  Director, Botanical Survey of 

India, Kolkata, the National Biodiversity Authority, Chennai, Mr. 

S.J.Pandit (IFS Retd.), Government of Gujarat and Member Secretary, 

CPCB.                                                      

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

April 05, 2024 
ag
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CENTRAL POLLUTION CONTROL BOARD
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MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA

No. : CM-13011/196/2023-LAW-HO-CPCB-HO U,US' tt\bb\ May 08, 2024

To

As per List

Subject: Hon’ble National Green Tribunal (NGT) Order dated April 05, 2024 in
Original Application No. 911/2022 (1. A. No. 14/2023 and I. A. No.
16/2023) titled Prof. Dr. Sanjeev Bagai & Ors. Versus Department of
Environment, GNCTD & Ors.

Reference: MoEF&CC O.M. No.: F. No. 8/1/2024-FPD dated 30.04.2024.

Sir/Madam,

This has reference to the order dated 05/04/2024 issued by Hon'ble NGT in O. A No
911 of 2022. Hon'ble NGT vide Order dated April 05, 2024 (Copy enclosed) has constituted
a Joint Committee comprising of the following members:

1. Director General of Forest & Special Secretary, Ministry of
Environment, Forest and Climate Change (MoEF&CC)

Chairperson

2. Representative of the Ministry of Housing and Urban Affairs to be ... Member
nominated by the Secretary not below the rank of Joint Secretary.

3. Representative of the Ministry of Rural Development and Panchayati ... Member
Raj (to be nominated by the Secretary not below the rank of Joint
Secretary .

4. Representative of the Director General, Indian Council for Forest ,,. Member
Research and Education (ICFRE), Dehradun, Uttarakhand.

5. Representative of Indian Institute of Forest Management (IIFM), ... Member
Bhopal, M.P.

6. Representative of the Director, Botanical Survey of India, Kolkata. ,.. Member

7. Representative of the National Biodiversity Authority, Chennai. Member

8. Mr. S.J.Pandit (IFS Retd.), Government of Gujarat. non-official
Member

Member
Secretary

9. Member Secretary, Central Pollution Control Board

As directed by Hon'ble NGT, 'Terms of reference' of the Joint Committee are as
follows :

"(i) Formulation of policy, enactment of statutory frame work and laying down of guidelines
for the growth, protection/preservation, pruning and management of trees in non-
forest areas in States/UTs not having the same.

Page 1 of 2

%M qm’ =a aW nn, fRee+–llO032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

gmTV/Tel : 43102030, 22305792,M@/Website : www.cpcb.nic.in
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(ii) Preparation of SOP/Guidelines for the cutting/felling of the trees in Rural Area,
cutting/felling and pruning of trees in Urban Areas.

(iii) Preparation of SOP/Guidelines for the Transplantation /Trans location of Trees.
(iv) in addition to the above any other relevant aspect which the Committee considers

necessary to address the issues."

In view of the above, it is requested to kindly nominate representative of the
respective organisation for the above-stated joint committee constituted by Hon'ble NGT.
Details of the nominated representative along with his/her contact details (Contact number
& email id) may kindly be forwarded to sharandeep.cpcb@nic.in & upcl.cpcb@gov.in to
enable taking necessary action so as to comply with the Hon'ble NGT direction within the
stipulated timeframe.

Yours faithfully,

( B h a r a t K u m • S h a r m a )

Member Secretary
End.: As above

Copy to:

1. The Director General of Forest & Special
Secretary ,
Ministry of Environment, Forest and
Climate Change,
Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi – 110003, India

For kind information, please.

2. Shri S. J. Pandit
(IFS Retd .), Government of Gujarat,
19, Ushadeep Society, Opposite Jahanvi
Restaurant, Near L.D. Evening College,
Gulbai Tekra, Ahmedabad, Pin - 380015

For kind information, please.

3 Dr. Shobhita Aggarwal
Assistant Inspector General of
Forests( FPD)
Ministry of Environment, Forest
Climate Change,
Government of India
Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj,
New Delhi – ll0003

For kind information, please.

and

@

,~

(Bharat Kumar Sharma)
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List of the Organisations

1. The Secretary
Ministry of Housing And Urban Affairs
Nirman Bhawan, Maulana Azad Road,
New Delhi-110011

2 The Secretary
Ministry of Rural Development
Government of India,
Krishi Bhavan, Dr. Rajendra Prasad Road,
New Delhi – 110001, India

3. The Secretary
Ministry of Panchayati Raj
llth Floor, Jeevan Prakash Building, 25 K.G.Marg,
New Delhi-110001

4. The Director General
Indian Council of Forestry Research & Education,
P.O. New Forest,
Dehra Dun – 248006

5. The Director,
Indian Institute of Forest Mlanagernent,
P O Box 357, Nehru Nagar, Bhopal,
Madhya Pradesh, 462003, India

6. The Director,
Botanical Survey of India
CGO Complex, 3'd MSO Building,
Block F (5th and 6th Floor), DF Block,
Sector 1, Salt Lake City,
Kolkata – 700064

7 The Secretary,
National Biodiversity Authority,
5th Floor, TICEL Bio Park,
CSIR Road, Taramani,
Chennai – 600113

Page 1 of 1
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Minutes of the Meeting held on June 03, 2024 in the matter of OrIginal Application No.

911/2022 (1. A. No. 14/2023 and I. A. No. 16/2023) titled Prof. Dr. Sanjeev Bagai & Ors.

Versus Department of Environment, GNCTD & Ol’s.

Meeting date & time June 03, 2024 at 3:00 PM

The first meeting of the Joint Committee was convened on 3"d June 2024 under the

C'hairmanship of Director General Forest & Special Secretary, Ministry of Environment, Forest

& Climate Change, Ne\\- Delhi there tnafl er 1- qfbl- red as NIoEFC:C). A List of a participant is

enciosed in Annexure-1.

Deliberations:

i. The Chairperson of the Committee welcomed part'icipants and requested for a brief

introduction of all the Members of the Committee. It was noted that, the Member of the

Committee from the Ministry ofPancha\’aLI Raj (MoPR) was not present in the meeting.

2. The Member Secretary of Central Pollution Control Board (CPCB) explained the

background oF the case and terms of reference as per the order dated 05.04.2024 passed by the

Hon-ble National Green Tribunal. New Delhi. During discussion, it was deliberate(i that as the

maHer raised in Original Application is related to Government of National Capital oF

Territory Deihi, there may be need to co-opt Head of Forest Department from Government of

National Capital Territory of De]hi in the Committee.

3. The Assistant Inspector General of Forests (Forest Protection Division), MoEFCC,

Ne\\- Delhi briefed the committee on existing Policy/Rules /Guidelines at Central Level/State

Level in Rural and Urban Areas

4. After detailed deliberations, it was suggested that a Model Act ma\' be drafled taking

into consideration the best features of the existing Acts/Guidelines/Rules in the States and UTs

along with the Terms of Reference as laid by the Hon’tHe Tribunal. The Model Act should

focus on the provisions for support_ growlh, protection/preservation/pruning and

management of trees in urban and rural non-forest areas

5. Shri S.J.Pandit (IFS ReId.)_Member raised the issue of extremely high temperature in

the Counlr,’ during summer season ,Ind proposed for plantation of indigenous tree species in

vacant spaces of Urban and Rural areas especially in areas where high temperature has been

recorded

Annexure -II Annexure - III
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After detailed discussions, the follow-ing recommendations u ere made

a.

b

C.

d

As the issue for consideration before Joint Committee is of utmost importance, Member
from !VtoPR to ensure presence in further proceedings of the Joint Committee. (Action
by: Member of MoPR)
Head of the Department of Forest, Government of National Capital Territory of the
Delhi be co-opted as member in the Joint Committee. (Action by: CPC:B and
GNCTD,)
The Delhi Government may carry out plantation of indigenous species particularly in
areas, where high temperature has been recorded recently by Indian Meteorological
Department during this summer season. (Action by: MOHUA, GNCTD)
A draft Model Act focusing on the provisions for support, growth,
protection/preservation/prtming and management of trees in urban and rural non-forest
areas maY be prepared by the Indian Institute of Forest Management (lIFM). Bhopal in
consultation with Shri. .S,J.Pandit. Member and shall be submitted to Member
Secret,in' of the Joint Committee within 15 Days. (Action by:lIFM, BHOPAL and
Shri. .S.J.Pandit ,Member)
Anal\'sis of the existing Acts/Rules/Guidelines shall be carried out by the Forest
Protection Division oF the MoEFCC and CPCB within 15 days .(Action
by:IG(FPD),IWoEFCC and CPCB))
A Status report on existing Green Cover in the urban and rural areas outside the notified
,aId recorded forests shall be prepared by ICFRE and submitted to Member Secretary
of the Joint Committee within 15 DaYS. (Action by: ICFRE)
Next meeting of the Joint committee be held immediately after receipt of the above
reports

e,

f

g.

The meeting ended with vote of thanks to the Chair and the Participants
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An nexul'e-I

List of Participants

Date & Time: June 03. 2024.

FS. No.

1

2

5

4

6

7

8

9
10

!Name & Designation

1 d Environment. Forest
l& Special Secretary IClinlate Change (MoEF&CC)

c rsFRRmHFKT;;inTiT
I(Housing-tI, LSG & UD)
I Chadlla. Under Sccrctarv

ml m
Programme Officer. NRMm: m:SaT
Frmlmmmm)=

Scientist FI
Incharge, Technical Section

mr mR;iT;Fi;;:
ENon-Official Member
I
maRIFIT=:
Member Secretary

rBFiIEmM;mm(m
I

FvT
Mr. Anl~:it Sobti. OA

mt mi:
Additional Director. DH-UPC-I

Shri Danish Meena, Scientist C

3:00 PM onwards

IOrganization

and

FOR;i;TFmmm
WInmm)
1

Education (ICFRE)_Dehradun.

Ml

I(lIFM). Bhopal, M.P
a

Management

a

o

e

1

i in late Change

mlir
IClimatc Changc

&IT;iT;iF:-m==m
IClimatc Change
I

IChangc

Ff;iaF>=
mllmi

Dr. Palash Mdl, RA-III metHifC;fim=B-iii
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Minutes of the 2nd Meeting of the Joint Committee held on July 30, 2024

inthe matter of Original Application No. 911/2022, 1. A. No. 09/2024 and I.

A. No. 16/2023, NGT Bar Association (Substituted for original applicants

Prof. Dr. Sanjeev Bagai & Ors.) Versus Department of Environment, GNCTD &
Ors

Meeting Date & Time: July 30, 2024, at 3:OO PM

The second meeting of the Joint Committee constituted in the matter of

Original Application No. 911/2022, 1. A. No. 09/2024 and I. A. No. 16/2023, NGT

Bar Association (Substituted for original applicants Prof. Dr. Sanjeev Bagai &

Ors.) Versus Department of Environment, GNCTD & Ors., was convened on July

30, 2024, under the Chairmanship of the Director General Forests & Special

Secretary, Ministry of Environment, Forest & Climate Change, New Delhi

(hereinafter referred to as MoEFCC). The list of participants is enclosed in
Annexure-l.

Deliberations:

1. The Inspector General of Forests (Forest Protection Division) welcomed the

participants and briefed the agenda of the meeting.

2. The Member Secretary of the Joint Committee/Member Secretary of the

Central Pollution Control Board (CPCB) explained the background of the

case and the Terms of Reference of the joint committee as per the Honl)le
NGT order dated 05.04.20£24.

3. Then, the Chairperson of the Committee requested a status update

regarding the actionable points identified in the first meeting of the Joint
Committee. In response to the same the following were intimated:

a. The Director, Indian Institute of Forest Management (IIFM), Bhopal,

informed that a Model Act encompassing provisions for support,

growth, protection/preservation/pruning, and management of trees in
urban andrural non-forest areas has been drafted. The work done by

the IIFM, Bhopal was appreciated in the meeting.

b. The representative from the Indian Council for Forest Research and

Education (ICFRE), Dehradun reported that ICFRE had prepared a

status report on the existing green cover outside the notified

recorded forests. In this regard, ICFRE was requested for further

P Page 1 of 2
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refinement of the report by segregating the data pertaining to the

tree cover in urban and rural areas, outside the notified recorded

forests, in collaboration with the Forest Survey of India (FSI),

Dehradun .

After detailed discussions, the following decisions were arrived at;

The draft prepared by the IIFM, Bhopal, shall be circulated among the Joint

Committee Members and the institutes of the Ministry of Environment

Forest & Climate Change, Government of India under NIRANTAR for their

comments and inputs, to be submitted within two weeks. The IIFM, Bhopal

will accordingly modify the draft Model Act by considering

comments/inputs so received suitably and place the modified draft before

the committee in the next meeting. (Action by: IIFM, NIRANTAR

institutions)
The ICFRE, Dehradun should collaborate with the FSI, Dehradun to

collate information for updating the status report regarding existing green

cover in urban and rural areas outside the notified and recorded forests

and further circulate it to all members of the Joint Committee for

comments. (Action by:ICFRE;, Dehradun)

Since the present matter is listed for further consideration on 06.08.2024,

it was decided, that an interim reply affidavit/progress report may be

submitted to the Honl)le National Green Tribunal, New Delhi. As

finalization of the fInal report will take some more time, the Honl)Ie NGT

may be requested to grant an extension by four months for the committee,

(Action:Member Secretary, Joint Committee).

The meeting ended with a vote of thanks to the Chair and the Participants.
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Annexu re.I

List of Participants

Date & Time: July 30, 2024, 3:00 PM onwards

SI. IName & Designation
No. 1 -

IOrganization

1.

2.

3.

4.

1 r

Inspector General of Forests (Forestjand Climate Change
Protection Division)
1 1

Secretary l& Member Secretary of the Joint
Committee

1 ;1

Inspector General of Forests (Forestjand Climate Change

Protection Division)
r r Forest

Management (lIFM), Bhopal

r r

Research and Education

(ICFRE), Dehradun

I i Rajl

7. r 1

Forests (Adm n.) jconservator d Forests ,

Department of Forests and

Wildlife, Govt, of NCT of Delhi

I

Affairs

8. r

r 1

Affairs

1 r

NRh4
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11-

12.

13.

14.

15-

16.

17.

18.

19.

of ForestIndian Institute

Management (lIFM), Bhopal

Dr K Ravichandran Director

r vr

Management (lIFM), Bhopal

r a

Incharge, Technical Section, IKolkata

r r ,

Member IChennai

ge

r

r

1

e

S 1

& Climate Change
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Minutes of meeting (MoM) of the 3rd Meeting of the Joint Committee held on 

October 4, 2024, in the matter of Original Application No. 911/2022, I. A. No. 

09/2024 and I. A. No. 16/2023, NGT Bar Association (Substituted for original 

applicants Prof. Dr. Sanjeev Bagai & Ors.) Versus Department of Environment, 

GNCTD & Ors 

  

  

The third meeting of the Joint Committee constituted in the matter of O.A. 911/2022, I. 

A. No. 09/2024 and I. A. No. 16/2023, NGT Bar Association (Substituted for original 

applicants Prof. Dr. Sanjeev Bagai & Ors.) Versus Department of Environment, 

GNCTD & Ors., was convened on October 4, 2024, at 11:00 hrs under the 

Chairmanship of the Director General Forest & Special Secretary, Ministry of 

Environment, Forest & Climate Change, New Delhi (hereinafter referred to as 

MoEFCC). The list of participants is given in Annexure-I.  
  

The Member Secretary of the Joint Committee/Member Secretary of the Central 

Pollution Control Board (CPCB) welcomed the Chairman and the Participants and 

briefed the agenda of the meeting. Thereafter Shri Sharandeep Singh, Scientist ‘E’, 

CPCB, made a presentation on the progress made so far in the matter. 

  

Shri Sharandeep Singh explained; (a) the background of the matter, (b) the Terms of 

Reference (ToR) of the Joint Committee as per the Hon’ble NGT order dated April 5, 

2024, (c) recommendations made in the second meeting of this Joint Committee, (d)  the 

status of comments received from the Joint Committee members and institutes under 

NIRANTAR.  

  

Thereafter, Shri. Advait Edgaonkar, Associate Professor, Indian Institute of Forest 

Management [IIFM], Bhopal informed that they had prepared a Draft Model Act on 

Trees (Plantation and Protection in Non-Forest Areas) Act, 2024, along with Standard 

Operating Procedures (SOPs) for transplantation and felling of trees. It was also 

informed that the comments received from the Joint Committee members and the 

NIRANTAR Institutes have been incorporated suitably into the Draft Model Act. 

Shri  Edgaonkar also delivered a presentation on the salient features of the Model Act 

and SOPs. 

  

Shri. S.J. Pandit, IFS (Retd.) suggested that; 

a. The proposed Model Act recommends imprisonment of 1-2 years for certain 

offences, which may make them bailable and non-cognizable. He indicated that 

it might be beneficial to include provision for a minimum of three years 

imprisonment, extendable to seven years. Additionally, Section 24(1) of the draft 

Model Act, which addresses the powers to prevent offenses, may be revised by 

incorporating for cognizance of offenses.  

b. Rather than relying solely on online plantation registration, technology-driven 

solutions like satellite imagery could be considered for monitoring of tree covers.  
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c. Institutions with a large number of trees might be encouraged to preserve them 

through incentives such as municipal tax exemptions.  

d. For construction projects exceeding 20,000 square meter of carpet area, it would 

be advisable to require environmental clearance (EC) from the State 

Environment Impact Assessment Authority (SEIAA). 

e. The Ministry of Environment, Forest, and Climate Change (MoEF&CC) may 

consider issuing suitable instructions to SEIAAs to impose conditions for roof 

terrace plantations, taking into account structural safety. 

f. To achieve the target of 33% tree cover, specific goals for increasing tree cover 

outside forests might be set for both urban and rural areas, with annual progress 

monitoring by the MoEF&CC. This approach could align with Sustainable 

Development Goals [SDGs 13 - Climate Action and SDG 15 - Life on Land].  

g. It was suggested in the meeting that instead of the District Forest 

Officer/Divisional Forest Officer/ Deputy Conservator of Forest (DCF), a Gram 

Panchayat member or a Revenue Department functionary in villages, the Chief 

Officer in municipality areas, and an Assistant or Deputy Municipal 

Commissioner in Municipal Corporations may serve as Tree Officer. 

h. Tree officer may not require concurrence of State Pollution Control Board before 

issuing the certificate of clearance under  section 12(4) of the Model Act. 

ii. Shri V. Arivudai Nambi, Scientific Consultant, National Biodiversity Authority, 

Chennai suggested that institutions established at the ground level, particularly 

the Biodiversity Management Committees under the Biological Diversity Act, 

be considered as one of the implementing agencies in the Draft Act. He also 

recommended including provisions for a tree census in the Draft Model Act and 

a tree census linked to the People's Biodiversity Registers (PBRs) available in 

rural and urban areas. The e-PBRs could also be utilized in future for issuing 

online felling and transit passes and for tracking them. Additionally, he 

mentioned about the need to establish separate rules for horticulture and forestry. 

iii. Shri Vipul Ujwal, Director, Ministry of Panchayati Raj suggested that 

Panchayats should have jurisdiction over the trees within their areas and 

proposed that proceeds of any pecuniary penalties imposed on trees should be 

shared with the panchayats. He further added that Panchayats may also be 

responsible for planting trees along the sides of canals and roads within their 

jurisdiction. 

  

In order to prepare the report to be submitted before the Hon’ble NGT, it was 

decided that a Sub Committee comprising of Shri Rajesh S., Inspector General of 

Forests, MoEF&CC as Chairperson, along with Shri  Amit Anand, Assistant 

Inspector General of Forests, MoEF&CC, Shri Sanjay Chauhan Assistant Inspector 

General of Forests, MoEF&CC, and Shri Sharandeep Singh (Scientist ‘E’, CPCB) 

as Members, be constituted. 
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After detailed discussions, the following recommendations were made; 

  

a. The Sub-Committee shall draft the report based on the Terms of Reference (ToR) 

outlined in the Hon’ble NGT order dated April 5, 2024, under the guidance of 

Shri K. Ravichandran, Director, IIFM, Bhopal. Further, comments on the draft 

Model Act shared by the members of the Committee may be examined by the 

Sub- Committee   and suitably incorporated in the report. 

b. The report would incorporate salient features from the Draft Model Act and SoPs 

for tree transplantation and felling.  

c. The draft report be completed within two weeks and it would be circulated 

among the Joint Committee Members for review.  

d. The fourth Joint Committee meeting shall be convened between October 25 and 

October 31, 2024, to review the draft report of the Sub- Committee. 

[Action: by the concerned] 

  

The meeting ended with a vote of thanks to the Chair and all the participants. 

  

                                                                                                                  

  

   

Annexure-I  

                                    List of Participants 

Date & Time: October 4, 2024 at 11:00 AM 

  

Sl.No Name & Designation Organization 

1.    Shri Rajesh S., 

Inspector General of Forests (Forest 

Protection Division) 

Ministry of Environment, Forest and Climate Change 

2.   Shri Bharat Kumar Sharma, Member 

Secretary 

Central Pollution Control Board & Member Secretary of the Joint 

Committee 

3.   Shri Sanjay Kumar Chauhan, Assistant 

Inspector General of Forests (Forest 

Protection Division) 

Ministry of Environment, Forest 

and Climate Change 

4.   Shri Amit Anand Inspector General of Forests (Forest 

Protection Division) 
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Ministry of Environment, Forest 

and Climate Change 

5.   Dr. K. Ravichandran, Director, Indian Institute of Forest 

Management (IIFM), Bhopal 

6.   Shri Vipul Ujwal, Director Ministry of Panchayati Raj 

7.   Ms. Piyali Roy choudhary, Consultant 

Ministry of Panchayati Raj 

8.    Dr. P. Viswakannan, Chief Conservator of 

Forests (Admn.) 

Office of Principal Chief 

Conservator of Forests, 

Department of Forests and 

Wildlife, Govt. of NCT of Delhi 

9.   Shri. A. C. Teron, IFS, DCF Indian Council for Forest 

Research and Education 

(ICFRE), Dehradun 

10.   Shri Kiran P Mali, Programme Officer,NRM 

Ministry of Rural Development 

11.   Shri S.J Pandit IFS Ret.  

12.   Shri . V. Arivudai Nambi (Scientific consultant) National 

Biodiversity Authority, Chennai 

13.   Shri. Advait Edgaonkar (Associate Professor), The Indian Institute of 

Forest Management (IIFM), Bhopal 

14.   Shri Sharandeep Singh, Scientist ‘E’ Central Pollution Control Board 

15.   Ms. Juli Patel, Scientist ‘B’ Central Pollution Control Board 

16.   Dr. Palash Mal, Research Associate-III Central Pollution Control 

Board 
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Minutes of the 4th Meeting of the Joint Committee held on October 28,
2024 at 15:30 hrs., in the matter of Original Application No. 911/2022, I. A.
No. 09/2024 and I. A. No. 16/2023 titled NGT Bar Association (Substituted
for original applicants Prof. Dr. Sanjeev Bagai & Ors.) Versus
Department of Environment, GNCTD & Ors.

The 4th meeting of the Joint Committee constituted in the matter of O.A. No.
911/2022, I. A. No. 09/2024 and I. A. No. 16/2023 titled NGT Bar Association
(Substituted for original applicants Prof. Dr. Sanjeev Bagai & Ors.) Vs
Department of Environment, GNCTD & Ors ., was convened on October 28,
2024, under the Chairmanship of Director General Forest & Special Secretary,
Ministry of Environment, Forest & Climate Change, New Delhi/Chairman, Joint
Committee. The list of participants is given in Annexure I.
 
Deliberations:

1. At the outset, Shri Rajesh S., IGF, MoEFCC welcomed all the
participants and after taking permission of the Chairman requested Shri
Sharandeep Singh, Scientist-E, CPCB to deliver a presentation on the
progress on the works assigned to the Sub-Committee constituted in the
last meeting.

2. Shri Sharandeep Singh, Scientist-E, CPCB explained the background of
the case; the Terms of Reference (ToR) of the Joint Committee as
directed by the Hon’ble NGT vide its order dated 05.04.2024;
recommendations made in the third Meeting of the Joint Committee,
draft report prepared by the Sub-Committee and highlighted the
methodology adopted by the Sub-Committee, results of the content
analysis of the Acts, Rules, Guidelines, etc., with regard to the protection
and management of trees in non-forest areas in the States and UTs,
and concluded with Sub-Committee's recommendations with regard to
the TOR (I), TOR (II) and TOR (III).  

3. Further, Shri Rajesh S., IGF, MOEFCC, referred to the TOR(I) and
mentioned that the land as a subject matter falls under the purview of
State/UTs. Accordingly, the Sub-Committee prepared a draft framework
for an advisory on cutting / felling, pruning of trees, and translocation/
transplantation of trees along with a set of recommendations concerning
the TOR(I), TOR(II), TOR(III). A draft framework of the advisories was

Annexure - VI

98

2754



submitted for consideration/ review by the Joint Committee.
4. It was recommended in the meeting that the draft report prepared by the

Sub-Committee would incorporate advisory frameworks for developing
policy, Act, and guidelines for the management of trees outside forest
areas, in accordance with the TORs. The same needs to be validated by
a technical expert institution such as the IIFM, Bhopal.

5. Further, Shri S.J. Pandit, IFS (Retd.), Expert Member,  and Shri V.
Arivudai Nambi, Scientific Consultant, National Biodiversity Authority,
Chennai suggested that in the advisory framework, ecological
issues/problems associated with the plantation of alien species in areas
outside notified forest areas to considered.  It was also suggested that
instead of alien species, emphasis should be given to promoting native
species. They also highlighted the need to address issues associated
with the growth of alien species/invasive species that are harmful to other
biotic components in the concerned landscapes.

 
     6. After detailed discussions, the following decisions were arrived at;

 

a. Draft advisories on the following should be finalized by the Sub-
Committee Members in one week and would be shared with the Joint
Committee Members.

i. Advisory framework for developing Policy, Act, and Guidelines for
growth, protection/preservation, pruning, and management of trees in
non-forest areas in States/UTs not having such institutional
arrangements.

ii. Advisory framework for developing Policy, Act, and Guidelines on;
a ) cutting and felling of trees for Rural areas, b) cutting, felling, and
pruning of the trees for urban areas; and c) Translocation/
Transplantation of the trees.

(Action by: FPD Division)
 

b. All the Members of the Joint Committee would review the draft report
prepared by the Sub-Committee and provide their inputs/comments
within a week.

(Action by: Members of the Joint Committee)
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c. After finalization of the advisory frameworks based on the comments
received from the Joint Committee members, the Sub-Committee would
share the report with the IIFM, Bhopal for technical validation of the
report.

(Action by: IIFM-Bhopal)
 

d. Further, the Sub-Committee shall conduct a shareholder consultation
meeting with all States/UTs Forest Departments in the last week of
November 2024 to consolidate the Advisory frameworks on policy, Act,
and guidelines. 

                                                       (Action by: Sub-Committee)
 

 

e. Since the present matter is listed for further hearing on 18.11.2024, it
was recommended by the Joint Committee that on account of the
requirement of technical validation of the report and the required
consultation with States/UTs, two months times may be requested from
the Hon’ble NGT for submission of the final report of the Joint
Committee.

(Action by: CPCB)
 

The meeting ended with a vote of thanks to the Chair and all the
Participants.

 Annexure-I
                

                                    List of Participants
 
Sl. No. Name & Designation Organization
       1 Shri Jitendra Kumar, the Director General Forest &

Special Secretary, MoEF&CC, Govt. of India.
2 Shri Anjan Kumar Mohanty, ADGF, MoEF&CC, Govt.

of India.
3 Shri Rajesh S., Inspector General of Forests (Forest

Protection Division), MoEF&CC, Govt. of India.
       4 Shri Bharat Kumar Sharma, Member Secretary
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Central Pollution Control Board & Member Secretary
of the Joint Committee, New Delhi.

       5 Shri Sanjay Kumar Chauhan, Assistant Inspector
General of Forests (Forest Protection Division),
MoEF&CC, Govt. of India.

6 Dr. P. Viswakannan, Chief Conservator of Forests
(Admn.) Office of Principal Chief Conservator of
Forests, Department of Forests and Wildlife, Govt. of
NCT of Delhi

7 Shri Kiran P Mali, Programme Officer, NRM, Ministry
of Rural Development, Govt. of India.

8 Shri Pankaj Kumar, Ministry of Panchayati Raj, Govt.
of India

9 Ms. Piyali Roy Choudhary, Consultant, Ministry of
Panchayati Raj, Govt. of India.

10 Dr. Sarita Jain,
Indian Council for Forest Research and Education
(ICFRE), Dehradun

11 Shri. Advait Edgaonkar (Associate Professor),
The Indian Institute of Forest Management (IIFM),
Bhopal

12 Sh. Sudhansu Sekhar Dash, Scientist ‘F’, Botanical
Survey of India

13 Shri V. Arivudai Nambi (Scientific consultant) National
Biodiversity Authority, Chennai

14 Shri S.J. Pandit, IFS Retd. Technical Expert, Joint
Committee

15 Shri Sharandeep Singh, Scientist ‘E’, Central Pollution
Control Board, New Delhi

16 Ms. Juli Patel, Scientist ‘B’, Central Pollution Control
Board, New Delhi

17 Dr. Palash Mal, Research Associate-III, Central
Pollution Control Board, New Delhi

18 Shri Ankit Sobit, Legal Assistant, MoEF&CC, New
Delhi
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Page 1 of 3 
 

Minutes of the 5th Meeting of the Joint Committee held on November 22, 2024 in the 

matter of Original Application No. 911/2022, I. A. No. 09/2024 and I. A. No. 16/2023 titled 

NGT Bar Association (Substituted for original applicants Prof. Dr. Sanjeev Bagai & Ors.) 

Versus Department of Environment, GNCTD & Ors. 

  

Meeting Date & Time: November 22, 2024 at 4.00 PM 

 

The 5th meeting of the Joint Committee constituted in the matter of O.A. No. 911/2022, I. A. 

No. 09/2024 and I. A. No. 16/2023 titled NGT Bar Association (Substituted for original 

applicants Prof. Dr. Sanjeev Bagai & Ors.) Versus Department of Environment, GNCTD & 

Ors., was held on November 22, 2024, under the Chairmanship of the Director General Forest 

& Special Secretary, Ministry of Environment, Forest & Climate Change, New 

Delhi/Chairman, Joint Committee. The list of participants is given in Annexure-I. 

 

Deliberations: 

(a) Chairman of the Joint Committee welcomed all the participants in the meeting and 

thereafter, Member Secretary of the Joint Committee presented the current status of 

work done by the Joint Committee.  

(b) The draft report prepared by the Joint Committee was presented in the meeting 

highlighting its salient features. 

(c) Detailed deliberations were held. The members of the Joint Committee provided 

valuable suggestions which were suitably incorporated in the draft report. The 

modified draft report was agreed upon by the Joint Committee in the meeting and 

is attached as Annexure A.  

 

Decisions: 

 

After detailed discussions, the following decisions were taken by the Joint Committee: 

1. Consultation with the State/UTs are required for finalization of the report. Therefore, 

it was decided that the draft report of the Committee may be placed before the 

Hon’ble NGT with a request to provide one and a half month time to hold 

consultation with the States/UTs and finalize the draft report. Alternatively, the 

Hon’ble NGT may be requested to permit submission of the draft report of the Joint 
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Page 2 of 3 
 

Committee to MoEF&CC and the MoEF&CC may take further necessary action in 

consultation with States/UTs. 

2.  The committee also expressed to submit before the Hon’ble NGT that the task 

assigned to the Joint Committee was very important, which required collection & 

analysis of data, review of documents and consultation with expert institutions and 

other stakeholders and the committee has continuously been putting its efforts and 

the details of actions taken by the Joint committee in preparing the report have been 

given in Chapter 2 of the Report. 

Required actions were taken by the Committee and the draft report was prepared by 

the Joint Committee in a short period of about seven months. Considering nature of 

the work, it is submitted that Hon’ble NGT may appreciate the efforts of the Joint 

Committee leading to preparation of the draft report. 

 

The meeting ended with vote of thanks to the Chair and all the Participants. 
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                                                                        Annexure-I 

        

                                    List of Participants 

 

Date & Time: November 22, 2024 at 4:00 PM 

 

Sl. 

No. 

Name & Designation Organization 

1. Shri Jitendra Kumar, the Director General Forest & Special Secretary, 

MoEF&CC 

2. Shri Bharat Kumar Sharma, Member Secretary 

Central Pollution Control Board & Member Secretary of the Joint 

Committee 

3. Shri Sanjay Kumar Chauhan, Assistant Inspector General of Forests (Forest 

Protection Division), MoEF&CC 

4. Dr. P. Viswakannan, Chief Conservator of Forests (Admn.) 

Office of Principal Chief Conservator of Forests, Department of Forests and 

Wildlife, Govt. of NCT of Delhi 

5. 
Shri Kiran P Mali, Programme Officer, NRM, Ministry of Rural 

Development 

6. Shri. Advait Edgaonkar (Associate Professor),  

The Indian Institute of Forest Management (IIFM), Bhopal 

7. Shri Vikas Anand (Joint Secretary), MOPR 

8. Shri Mohd. Tauqueer Khan, MOPR 

9. Shri Jacob Manohar (Associate TCPO), MOHUA 

10. Shri V. Arivudai Nambi (Scientific consultant) National Biodiversity 

Authority, Chennai 

11. Shri S.J. Pandit, IFS Retd.  

12. Shri Sharandeep Singh, Scientist ‘E’, Central Pollution Control Board 

13. Ms. Juli Patel, Scientist ‘B’, Central Pollution Control Board 

14. Dr. Palash Mal, Research Associate-III, Central Pollution Control Board 

15. Shri Ravi Kumar, Legal Assistant, MoEF&CC 
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**Summary of the key features of the content analysis of Acts, Rules, Guidelines etc. 

with regard to protection and management of trees in non-forest area of the States and 

UTs 

 

S. 

No. 

State/U

Ts 

Analysis of Provisions for 

Gro

wth 

protec

tion 

preserv

ation 

Cutt

ing 

Felli

ng 

Transplan

tation / 

 

Translocat

ion 

Manage

ment of 

trees 

Prun

ing 

1.    

    

Andhra 

Pradesh 

Yes No No Yes Yes No Yes No 

2.    

    

Andama

n & 

Nicobar 

Islands 

        

3.    

    

Arunach

al 

Pradesh 

No Yes No Yes No No Yes  No 

4.    

    

Assam No Yes Yes Yes Yes No Yes No 

5.    

    

Bihar No Yes Yes Yes Yes No Yes No 

6.    

    

Chandig

arh 

Yes Yes Yes Yes No No Yes Yes 

7.    

    

Chhatisg

arh 

No No No No No No No No 

8.    

    

DNH & 

DD 

Yes Yes Yes Yes Yes No Yes No 

9.    

    

Delhi Yes Yes Yes Yes Yes Yes Yes Yes 

10.  

  

Goa Yes Yes Yes Yes Yes Yes Yes No 

Annexure - VIII A

106

2762



11.  

  

Gujarat Yes Yes Yes Yes Yes No Yes Yes 

12.  

  

Haryana Yes Yes Yes Yes Yes No Yes No 

13.  

  

Himacha

l 

Pradesh 

Yes Yes Yes Yes Yes No Yes No 

14.  

  

Jammu 

& 

Kashmir 

Yes Yes Yes Yes Yes No Yes No 

15.  

  

Jharkhan

d 

No No No No No No No No 

16.  

  

Karnatak

a 

Yes Yes Yes Yes No No Yes No 

17.  

  

Kerala Yes No No Yes Yes No Yes No 

18.  

  

Ladakh Yes Yes Yes Yes Yes No Yes No 

19.  

  

Lakshad

weep 

No No No No No No No No 

20.  

  

Madhya 

Pradesh 

No Yes Yes Yes Yes No Yes No 

21.  

  

Maharas

htra 

Yes Yes Yes Yes Yes Yes Yes Yes 

22.  

  

Manipur No Yes Yes Yes Yes No Yes No 

23.  

  

Meghala

ya 

Yes Yes Yes Yes Yes No Yes No 

24.  

  

Mizoram Yes Yes Yes Yes Yes No Yes No 

25.  

  

Nagalan

d 

Yes Yes Yes Yes Yes No Yes No 
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26.  

  

Odisha No Yes Yes Yes Yes No Yes No 

27.  

  

Puducha

ry 

No No No No No No No Yes 

28.  

  

Punjab Yes Yes Yes Yes Yes No Yes No 

29.  

  

Rajastha

n 

Yes Yes Yes Yes Yes No No No 

30.  

  

Sikkim Yes Yes Yes Yes Yes No Yes No 

31.  

  

Tamilna

du 

No Yes Yes Yes Yes No Yes No 

32.  

  

Telanga

na 

Yes Yes Yes Yes Yes No Yes Yes 

33.  

  

Tripura No Yes Yes Yes Yes No Yes No 

34.  

  

Uttarakh

and 

Yes Yes Yes Yes Yes No Yes No 

35.  

  

Uttar 

Pradesh 

Yes Yes Yes Yes Yes No Yes No 

36.  

  

West 

Bengal 

No Yes Yes Yes Yes No Yes No 

Nos. of 

States/UTs 

having the 

provisions 

21 28 27 30 27 3 30 6 

** This above list needs to be confirmed/updated in consultation 

with States and UTs. 
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**Content analysis of the Acts, Rules, Guidelines etc. with regard to protection and management of trees in non-

forest area of the States and UTs 

 

S. 

No

. 

State/

UTs 

 

 

NON-FOREST AREA 

Name of 

Act/guideline/

SOP/policy 

Growth Protecti

on 

Preserv

ation 

Cutti

ng 

Felling Transpla

ntation 

Transloca

tion 

Manage

ment of 

trees 

Pruning 

1.  Andhr

a 

Prade

sh 

Andhra 

Pradesh Water, 

Land and Trees 

Act, 2002 

Provisions of tree plantation in urban 

areas, protection of trees, tree 

plantation by Government 

Departments, encouraging stall fed 

sheep and goat farming, tree 

protection in fringe areas 

 

The Act regulates the 

cutting and felling of 

trees requiring prior 

approval from the 

authorities to prevent 

unauthorized 

removal.Provision of 

30% of the available 

open area in the 

premises of 

institutions shall be 

taken up for tree 

plantation with a 

density of not less 

than 6 trees per every 

100 Square meters in 

open area 

No No Yes No 

2.  Andm

an & 

Nicob

ar 

- - - - 

 

- - - - - - 
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3.  Aruna

chal 

Prade

sh 

Arunachal 

Pradesh( 

control of 

felling & 

Removal of 

trees from Non 

Forest land) 

Rules,2001 

No Tree plantations 

established in non-

forest areas by 

individuals, 

communities, 

institutions, non-

governmental 

organizations, or 

other agencies play a 

crucial role in the 

protection and 

preservation of trees 

Application for 

permission for 

felling of trees for 

non- commercial 

purposes, including 

in respect of 

registered 

plantations shall be 

made to the 

Divisional Forest 

Officer after 

marking of the trees 

proposed to be felled 

in the proforma 

prescribed by the 

Principal 

Chief Conservator of 

Forests. 

No No Yes, tree 

managem

ent 

activity is 

carrying 

out under 

this Rules 

No 

4.  Assa

m 

Assam (control 

of felling and 

removal of tree 

from Non- 

forest lands) 

Rules, 2002 

Tree 

No Yes Yes Permission for 

felling of trees from 

non-forest areas 

including from 

registered 

plantations shall be 

granted following 

the provisions as 

prescribed by the 

Principal Chief 

Conservator of 

forests, Assam 

• No Felling 

Permission (FP) is 

No No Yes, tree 

managem

ent 

activity is 

carrying 

out under 

this 

guidelines 

No 
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required for home 

grown bamboo. 

5.  Bihar By resolution 

No 43 (E ) 

dated 

28.01.2013, 

119 (E)  dated 

03.03.2014 and 

178 (E ) date 

29.03.2016 

state 

government 

guidelines 

… Yes, there is a 

Provision of Tree 

protection and 

preservation 

Yes, cutting and 

felling is regulated 

by the permission of 

Authority. 

No No Yes No 

6.  Chand

igarh 

Chandigarh 

Trees 

Preservation 

Order, 1952 

Section 3 of the 1952 order provides 

that any cutting down, lopping, 

pruning, destruction, of any tree in 

any part of the woodland area in the 

zoning plan can only be done on the 

basis of an application made to the 

Chief Administrator. 

Yes, The Act 

prohibits the felling 

or removal of trees in 

urban areas unless 

permission is 

obtained from the 

relevant authorities, 

ensuring that tree 

removal is regulated. 

No No Yes Yes 

Department of 

Forests and 

Wildlife, order 

dated 

22/07/2022 

No No According to the 

order dated 

22/07/2022 all 

requests by the 

public for felling, 

pruning, etc. of trees 

are to be received 

online after which 

the request is 

forwarded to the 

No No Yes According to 

the order 

dated 

22/07/2022 all 

requests by 

the public for 

felling, 

pruning, etc. 

of trees are to 

be received 
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engineering/horticult

ure wing of 

Municipal 

Corporation/ Forest 

Department, 

depending on the 

jurisdiction after 

which a preliminary 

inspection is done. 

That in case the 

proposal is justified 

that It is passed on to 

the committee which 

has been formed 

under the 

aforementioned 

order otherwise It is 

rejected at the outset. 

Order dated 

22/07/2022 also 

Constituted the Tree 

Felling Committee 

(TFC) comprised of 

the following 

officers:  a. 

Convener- Sub 

Divisional Officer 

(Horticulture), 

Municipal 

Corporation, 

Chandigarh b. 

Member Sub-

online after 

which the 

request is 

forwarded to 

the 

engineering/h

orticulture 

wing of 

Municipal 

Corporation/ 

Forest 

Department, 

depending on 

the 

jurisdiction 

after which a 

preliminary 

inspection is 

done. That in 

case the 

proposal is 

justified that It 

is passed on to 

the committee 

which has 

been formed 

under the 

aforemention

ed order 

otherwise It is 

rejected at the 

outset. 
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Divisional officer 

Engineering 

Department, 

Chandigarh. Member 

- Range Forest 

Officer, Chandigarh 

Range, Forest 

Department, UT 

Chandigarh. 

 

7.  Chhat

isgarh 

- - - - - - - - 

8.  DNH 

& DD 

Dadra & Nagar 

Haveli and 

Daman & Diu 

Preservation of 

Trees Act, 1984 

(2022) 

Obligation to plant trees, Planting of 

adequate number of trees in blank 

areas, Preservation of trees; 

Restriction on felling 

and removal of trees, 

Procedure for 

obtaining permission 

to fell, cut, remove or 

dispose off a tree 

No No Yes No 

9.  Delhi The Delhi 

Preservation of 

Trees Act, 1994 

(DPT, Act), 

Obligation to plant trees, preservation 

of trees, adoption of trees is there; 

Procedure for obtaining permission to 

fell, cut, remove or dispose of a tree is 

there; 

 

The Sections 8, 9, 10 

& 11 of the Delhi 

Preservation of Trees 

Act, 1994 give 

relevant information 

on restriction on 

felling and removal 

of trees, procedure 

for obtaining 

permission to fell, 

cut, remove or 

dispose of a tree, 

obligation to plant 

trees and 

preservation of trees. 

Yes Yes There are 

provision

s for 

managem

ent of 

certain 

class of 

trees etc. 

In exercise of 

the powers 

conferred by 

section 34 of 

the DPT Act, 

Government 

of GNCTD 

made the 

Delhi 

Preservation 

of Trees 

Rules, 1996 

which are 

comprising of 

prescribed 
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There are provisions 

of restrictions on 

felling and removal 

of trees and liabilities 

for preservation of 

trees 

Forms for 

trees pruning, 

cutting, 

removal, 

disposal etc. 

as per various 

Sections of 

the DPT Act.; 

The Delhi 

Preservation of 

Trees Rules, 

1996 

Provisions of obligation of tree 

plantation, preservation, 

implementation of Orders is there 

- No No Yes  

10.  Goa The Goa, 

Daman and Diu 

Preservation of 

Trees Act, 1984 

Goa 

Preservation of 

Trees 

(Amendment) 

Bill, 2022. 

tree” means 

any woody 

plant whose 

branches spring 

from and are 

supported upon 

the trunk or the 

body and 

whose trunk or 

body is not less 

Every person 

who is granted 

permission 

under this Act 

to fell or 

dispose of any 

tree shall be 

bound to plant 

such number 

and kind of 

trees in the 

area from 

which the tree 

is felled or 

disposed of by 

him under 

such 

permission, as 

may be 

directed by 

All the owners shall 

effectively protect 

all the trees growing 

in the lands or areas 

under their control. 

The Tree Officer 

may direct the owner 

to take necessary 

measures to protect 

trees from damage 

no person shall fell or 

remove or dispose of 

any tree or forest 

produce in any land, 

whether in his 

ownership or 

occupancy or 

otherwise, except 

with the previous 

permission of the 

Tree Officer. Any 

person desiring to 

fell or remove or 

otherwise dispose of 

by any means a tree 

shall make an 

application to the 

concerned Tree 

Officer for 

permission, 

planting and 

transplanting of trees 

necessitated by 

construction of 

buildings, new roads or 

widening of existing 

roads or replacement 

of trees which have 

failed to come up along 

roads or for 

safeguarding danger to 

life and property; 

Yes (Not get Data) 
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than ten 

centimeters in 

diameter at 

breast height 

(dbh – 1.37 

mts) from the 

ground level 

(and includes 

Coconut palm) 

the Tree 

Officer. 

accompanied by 

necessary documents 

11.  Gujar

at 

 

Gujarat 

Saurashtra 

Felling of Trees 

Act, 1951 

Yes, there is a 

provision for 

growth The 

Act regulates 

the felling of 

trees outside 

notified forest 

areas to 

ensure the 

protection and 

preservation 

of the 

environment. 

Yes, No person may 

voluntarily fell, 

appropriate, or 

damage any tree or 

portion thereof 

without the written 

permission of the 

Collector or an 

authorized officer. 

This provision aims 

to safeguard trees 

from unauthorized 

removal. 

Yes, Unauthorized 

felling of trees is 

prohibited. Anyone 

who contravenes this 

provision may face 

fines ranging from 

fifty to one thousand 

rupees, determined 

by a revenue officer. 

This ensures that 

those who unlawfully 

cut down trees are 

held accountable. 

 

NO No It ensures 

that tree 

resources 

are 

managed 

sustainabl

y, 

preventin

g 

deforestat

ion and 

promotin

g 

reforestati

on. 

 

No 

But 

Gadhinagar 

city , a 

provision for 

consultation 

with the forest 

department 

for cutting of 

trees has been 

made 

departments 

undertakes 

tree felling or 

pruning 

activity 

12.  Harya

na 

THE PUNJAB 

LAND 

PRESERVATI

ON ACT, 1900 

Yes, The Act 

includes 

measures to 

promote the 

growth and 

Yes, the Act 

emphasizes the 

protection of land 

resources and 

mandates 

Yes, The Act 

regulates the cutting 

and felling of trees 

requiring prior 

approval from the 

No No Yes, The 

Act 

outlines 

guidelines 

for the 

No 
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preservation 

of trees and 

vegetation on 

land to 

prevent soil 

erosion and 

maintain 

ecological 

balance. 

conservation 

practices to preserve 

the environment. 

authorities to prevent 

unauthorized 

removal. 

managem

ent of 

trees, 

including 

their 

maintena

nce, 

preservati

on, and 

sustainabl

e 

utilization 

to ensure 

ecological 

health. 

13.  Hima

chal 

Prade

sh 

The Himachal 

Pradesh 

Municipal 

Corporation 

Act 1994 

Yes, Section 346 is regarding 

adequate number of trees 

 

Section 347 is regarding planting in 

place of fallen/destroyed trees. 

 

Section 348 is regarding 

responsibility of preservation of trees 

 

Section 339, of 

chapter XX, is 

regarding 

Prohibiting, felling, 

cutting, damaging 

destroying any tree in 

any urban area. 

No person shall cut, 

damage, destroy, fell 

or remove any tree of 

prescribed class 

wherever included in 

a private holding or 

not within the 

jurisdiction of the 

municipal 

corporation except 

No No Yes No 
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wit prior permission 

obtained from the 

State Government 

under the provisions 

made in this chapter 

or any rule 

thereunder. 

 

The HP Land 

preservation 

Act 1978 

Yes The Act 

aims to 

conserve and 

protect trees 

grown on 

private land in 

Himachal 

Pradesh. 

Yes, The 

cutting 

of trees 

in 

certain 

areas is 

prohibite

d, with 

specific 

exceptio

ns for 

domestic 

use. 

Yes, 

Trees for 

sale may 

only be 

felled 

accordin

g to a 

ten-year 

felling 

program 

establish

ed by the 

Forest 

Departm

ent, and 

permissi

on must 

be 

obtained. 

Yes, Individuals must 

plant at least three 

trees for every tree 

felled for domestic, 

agricultural, or sale 

purposes. 

No No Yes, The 

Act 

regulates 

the 

managem

ent 

No 

14.  Jamm

u & 

Kash

mir 

THE JAMMU 

AND 

KASHMIR 

PRESERVATI

ON OF 

Yes, The Act 

applies to 

trees growing 

on private 

land and State 

Yes, Restrictions on 

felling apply only to 

trees that have been 

declared as specified 

trees. 

Yes, The Act 

specifically regulates 

the cutting and 

felling of trees that 

have been designated 

No No Yes, The 

Act 

regulates 

the 

managem

No 
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SPECIFIED 

TREES 

ACT,1969 

land but not 

on forest land. 

Procedure/Gu

ideline for 

Regulating 

Felling of 

Plantations 

and Trees 

Growing on 

Institutional 

Land, 

Including 

Defence Land 

are also 

included 

Felling of 

royal, 

reserved, 

specified 

trees, and 

those trees 

restricted 

under any 

order of the 

Hon’ble 

Supreme 

Court or the 

Government 

of Jammu & 

Kashmir will 

not be allowed 

 as specified trees. 

The following 

species are currently 

classified as 

specified trees: 

Walnut, Willow, 

Khair, Conifers, and 

Oaks. Felling these 

trees is restricted and 

requires obtaining 

the necessary permits 

to ensure sustainable 

management and 

conservation efforts. 

Felling of royal, 

reserved, specified 

trees, and those trees 

restricted under any 

order of the Hon’ble 

Supreme Court or the 

Government of 

Jammu & Kashmir 

will not be allowed 

except under specific 

permissions as 

provided by law. 

ent and 

felling of 

specified 

trees to 

ensure 

their 

preservati

on. 
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except under 

specific 

permissions as 

provided by 

law. 

Municipal 

corporation 

ACT, 2000 

Yes, The Act 

aims to 

promote the 

growth and 

preservation 

of trees in 

urban areas, 

emphasizing 

the 

importance of 

maintaining 

green spaces. 

Yes, No person shall 

cut, damage, 

destroy, fell, or 

remove any tree of 

the prescribed class 

within the 

jurisdiction of the 

Municipal 

Corporation without 

prior permission 

from the 

Government. 

Yes, The Act 

prohibits the felling 

or removal of trees in 

urban areas unless 

permission is 

obtained from the 

relevant authorities, 

ensuring that tree 

removal is regulated. 

No No Yes, The 

Act 

outlines 

responsibi

lities for 

the 

preservati

on of trees 

and 

mandates 

the 

planting 

of an 

adequate 

number of 

trees to 

support 

urban 

forestry 

efforts. 

No 

15.  Jhark

hand 

- - - - - - - - 

16.  Karna

taka 

The Karnataka 

Preservation of 

Trees Act, 1976 

The Act establishes the Tree 

Authority responsible for tree 

preservation, conducting a tree 

census, specifying tree standards, and 

ensuring the planting of a minimum 

Restrictions are placed on tree 

felling, and in the case of felling, 

adequate tree planting is required. 

The Act also addresses the 

The Tree 

Authority 

oversees 

nurseries, 

supplies 

This act 

includes 

provision 

for tree 

No Criteria 

for Pruning 
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of five trees per hectare in rural areas. 

It mandates the replacement of felled 

or destroyed trees. 

planting and transplanting of 

trees when necessary. 

seeds and 

saplings, 

and 

ensures 

tree 

planting or 

replacing. 

managem

ent 

17.  Keral

a 

THE KERALA 

PROMOTION 

OF TREE 

GROWTH 

IN NON-

FOREST 

AREAS ACT, 

2005 

As per 

Section 4, of 

the KERALA 

PROMOTIO

N OF TREE 

GROWTH 

IN NON-

FOREST 

AREAS ACT, 

2005, the 

Local Self 

Government 

Institutions 

shall promote 

tree growth in 

non-forest 

areas and be 

responsible 

for,-- 

(a) the 

cultivation of 

saplings in the 

lands owned 

or transferred 

or vested in 

No No As per Section 6, of 

the KERALA 

PROMOTION OF 

TREE GROWTH IN 

NON-FOREST 

AREAS ACT, 2005, 

not-withstanding 

anything contained in 

any other law for the 

time being in force, 

every owner of non-

forest land shall have 

the right to cut and 

transport any tree, 

other than 

sandalwood tree, 

standing on his land: 

Provided that the 

provision under this 

sub-section shall not 

apply to trees, if any, 

reserved by the 

Government at the 

time of assignment of 

such land or trees 

No No Yes No 
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them; (b) 

carrying out 

census of the 

existing trees; 

(c) 

development 

and 

maintenance 

of nurseries, 

supply of 

seeds, 

saplings and 

trees at 

reasonable 

prices to 

persons, who 

are required to 

plant new 

trees or to 

replace trees 

which have 

been felled; 

(d) getting the 

trees planted 

or 

transplanted 

which are 

necessitated 

by the 

construction 

of buildings, 

new roads or 

standing on any land 

notified under 

section 5 of the 

Kerala Preservation 

of Trees Act, 1986 

(36 of 1986): 
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widening of 

existing roads 

or for 

safeguarding 

danger to life 

and property; 

(e) organizing 

demonstration

s and 

extension 

services for 

the purposes 

of this Act and 

assisting 

private and 

public 

institutions in 

connection 

with the 

planting and 

preservation 

of trees; (f) 

undertaking or 

executing 

such schemes 

or measures, 

as may be 

directed, from 

time to time, 

by the 

Government 

for achieving 

122

2778



the objects of 

this Act. 

THE KERALA 

PROMOTION 

OF TREE 

GROWTH IN 

NONFOREST 

AREAS 

RULES, 2011 

   As per 

Rule 3 of  

THE 

KERALA 

PROMO

TION OF 

TREE 

GROWT

H IN 

NONFO

REST 

AREAS 

RULES, 

2011, 

declaratio

n to be 

filed for 

cutting a 

specified 

tree or 

transporta

tion of 

timber of 

a 

specified 

tree from 

any non-

forest 

land to 

 No No Yes At Rule 5(x) 

of the said 

Rules, 

pruning of 

trees required 

for 

agricultural 

operations 

shall be 

allowed in 

deserving 

cases on 

condition that 

the girth of the 

branch to be 

cut shall not 

exceed thirty 

cms. at the 

biggest end 

and the main 

stem of the 

trees shall not 

be damaged 

during 

lopping or 

pruning 
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any other 

place. 

 

At Rule 4 

in the 

said 

Rules, 

procedure 

for 

obtaining 

prior 

permissio

n for 

cutting 

and 

transporti

ng any 

specified 

tree from 

a notified 

area have 

been 

stated. 

 

At Rule 5 

of the 

said 

Rules, 

condition

s for 

granting 

permissio
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n for 

cutting of 

trees have 

been 

provided. 

18.  Ladak

h 

THE JAMMU 

AND 

KASHMIR 

PRESERVATI

ON OF 

SPECIFIED 

TREES 

ACT,1969 

Yes, The Act 

applies to 

trees growing 

on private 

land and State 

land but not 

on forest land. 

Procedure/Gu

ideline for 

Regulating 

Felling of 

Plantations 

and Trees 

Growing on 

Institutional 

Land, 

Including 

Defence Land 

are also 

included 

Felling of 

royal, 

reserved, 

specified 

trees, and 

those trees 

Yes, 

Restricti

ons on 

felling 

apply 

only to 

trees that 

have 

been 

declared 

as 

specified 

trees. 

 

Yes, The 

Act 

specifica

lly 

regulates 

the 

cutting 

and 

felling of 

trees that 

have 

been 

designat

ed as 

specified 

trees. 

The 

followin

g species 

are 

currently 

classifie

d as 

specified 

trees: 

Walnut, 

Willow, 

No No Yes, The 

Act 

regulates 

the 

managem

ent and 

felling of 

specified 

trees to 

ensure 

their 

preservat

ion. 

No THE 

JAMMU 

AND 

KASHMI

R 

PRESER

VATION 

OF 

SPECIFI

ED 

TREES 

ACT,196

9 

Yes, The Act 

applies to 

trees growing 

on private 

land and State 

land but not 

on forest land. 

Procedure/Gu

ideline for 

Regulating 

Felling of 

Plantations 

and Trees 

Growing on 

Institutional 

Land, 

Including 

Defence Land 

are also 

included 

Felling of 

royal, 

reserved, 

specified 

trees, and 

those trees 
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restricted 

under any 

order of the 

Hon’ble 

Supreme 

Court or the 

Government 

of Jammu & 

Kashmir will 

not be allowed 

except under 

specific 

permissions as 

provided by 

law. 

 

Khair, 

Conifers, 

and 

Oaks. 

Felling 

these 

trees is 

restricted 

and 

requires 

obtainin

g the 

necessar

y permits 

to ensure 

sustainab

le 

manage

ment and 

conserva

tion 

efforts. 

Felling 

of royal, 

reserved, 

specified 

trees, 

and 

those 

trees 

restricted 

under 

restricted 

under any 

order of the 

Hon’ble 

Supreme 

Court or the 

Government 

of Jammu & 

Kashmir will 

not be allowed 

except under 

specific 

permissions 

as provided by 

law. 
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any 

order of 

the 

Hon’ble 

Supreme 

Court or 

the 

Govern

ment of 

Jammu 

& 

Kashmir 

will not 

be 

allowed 

except 

under 

specific 

permissi

ons as 

provided 

by law. 

19.  Laksh

adwee

p 

- - - - - - - - - - 

20.  Madh

ya 

Prade

sh 

Madhya 

Pradesh 

Vrikshon Ka 

Parirakshan 

(Nagariya 

Kshetra) 

No (1) 

Every 

person 

who is 

under an 

obligatio

n to 

No As per Section 10 of 

the Madhya Pradesh 

Vrikshon Ka 

Parirakshan 

(Nagariya Kshetra) 

Adhiniyam, 2001, 

where the Tree 

No No As per 

Section 

21 of the 

Madhya 

Pradesh 

Vrikshon 

Ka 

No 
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Adhiniyam, 

2001 

plant 

trees 

under an 

order 

made 

under 

Section 

6 shall 

start 

preparat

ory work 

within 

thirty 

days of 

the date 

of 

receipt 

of the 

order or 

direction

s, as the 

case may 

be and 

shall 

plant 

trees in 

accordan

ce with 

such 

order or 

direction

s in the 

Officer or any Forest 

Officer has reasons to 

believe that an 

offense under this 

Act has been 

committed in respect 

of any tree, he may 

seize the tree or part 

thereof which has 

been severed from 

the ground or the 

trunk, as the case 

may be, alongwith 

the tools and 

implements used for 

felling. When the 

seizure is made by 

forest officer he will 

forward the case to 

the Tree Officer for 

further action. 

Pariraksh

an 

(Nagariya 

Kshetra) 

Adhiniya

m, 2001, 

the State 

Governm

ent may, 

in the 

interest of 

general 

public, 

declare by 

notificatio

n that any 

class of 

trees shall 

not be 

felled for 

such 

period as 

is 

specified 

in that 

notificatio

n. (2) The 

managem

ent of 

such trees 

shall be 

regulated 
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ensuing 

or 

followin

g rainy 

season 

or within 

such 

extended 

time as 

the Tree 

Officer 

may 

allow 

and shall 

provide 

adequate 

and 

effective 

protectio

n to the 

trees that 

are 

planted 

in the 

land or 

the area 

from any 

damage. 

(2) In 

case of 

default 

by such 

in the 

prescribe

d manner. 
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person, 

the Tree 

Officer 

may 

cause 

trees to 

be 

planted 

and may 

recover 

the cost 

of 

plantatio

n from 

such 

person 

as an 

arrear of 

land 

revenue. 

21.  Mahar

ashtra 

Maharashtra 

(Urban areas) 

preservation of 

trees act, 1975 

Amendments 

appended: 10 

of 2010, 6 of 

2012, 15 of 

2015, 13 of 

2017, 9 of 

2021, 25 of 

Yes, Aims to 

promote the 

growth of 

trees in urban 

areas, 

recognizing 

their 

ecological, 

aesthetic, and 

social 

importance. 

It 

establish

es 

measure

s to 

protect 

trees 

from 

illegal 

cutting 

and 

felling, 

Yes, 

aims to 

promote 

the 

preservat

ion of 

trees in 

urban 

areas, 

recognizi

ng their 

This 

act 

prohi

bits 

the 

cuttin

g or 

fellin

g of 

trees 

witho

This act allows for the transplantation 

and translocation of trees, 

emphasizing best practices to 

minimize damage during these 

processes. 

 

The act 

outlines 

responsibi

lities for 

local 

authoritie

s 

regarding 

the 

managem

ent of 

trees. This 

The act 

provides 

guidelines for 

the pruning of 

trees, 

130

2786



2022, 43 of 

2023 

 ensuring 

that 

urban 

landscap

es 

remain 

green 

and 

sustaina

ble 

ecologic

al, 

aesthetic

, and 

social 

importan

ce. 

 

ut 

prior 

permi

ssion 

from 

the 

appro

priate 

author

ities. 

It sets 

guidel

ines 

for 

obtain

ing 

such 

permi

ssions

, 

ensuri

ng 

that 

any 

remov

al is 

justifi

ed. 

 

includes 

maintaini

ng public 

trees, 

enforcing 

protection 

measures, 

and 

implemen

ting 

replanting 

programs 
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22.  Manip

ur 

Guideline for 

felling of trees 

from non-

forests areas-

2002 

No Yes Yes Felling Permission 

of trees should be 

taken from 

Divisional forest 

officer 

No No Yes, tree 

manegme

nt activity 

is 

carrying 

out under 

this 

guidelines 

No 

23.  Megh

alaya 

THE 

MEGHALAYA 

TREE 

(PREVENTIO

N) ACT, 1976. 

(Meghalaya 

Act 13 of 1976) 

Yes, An Act to 

make 

provisions for 

regulating the 

felling of trees 

for the 

protection of 

catchment 

areas and soil 

from erosion, 

to preserve the 

special 

characteristics 

of hilly areas 

regarding 

landscape, 

vegetal cover, 

and climate, 

and to provide 

for matters 

connected 

therewith 

No person shall fell 

any tree or cause or 

permit such trees to 

be felled in any land, 

whether of his 

ownership or 

otherwise, except 

with the prior 

permission of the 

Divisional Forest 

Officer, who may 

grant such 

permission subject 

to conditions not 

inconsistent with the 

provisions of this 

Act. 

Includes provisions 

for felling and 

cutting: penalty for 

felling trees in 

contravention of the 

Act and a bar against 

certain activities 

related to felling that 

are inconsistent with 

the provisions of the 

Act. 

NO No This act 

includes 

provision 

for tree 

managem

ent 

NO 

24.  Mizor

am 

Guidelines for 

felling and 

The 

institution/L

The preservation of 

trees shall be 

No Tree shall be 

felled without the 

No No Yes, tree 

managem

Branches 

obstructing 
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removal of 

trees from 

Municipal 

areas of cities, 

towns, villages 

and along 

highways , 

railways and 

other 

government/Pu

blic Lands in 

Mizoram 

and owner 

will 

undertake 

the 

responsibility 

of planting 

suitable tree 

species 

elsewhere in 

lieu of the 

trees felled 

prioritized by 

restricting felling 

permission to the 

minimum number of 

trees necessary for 

the intended 

purpose. 

 

cutting permission 

Granted by the 

Divisional forest 

officer of the 

division concerned 

ent 

activity is 

carrying 

out under 

this 

guidelines 

visibility and 

which require 

emergency 

removal may 

ve felled or 

looped  by the 

concrened 

authority 

25.  Nagal

and 

Nagaland Tree 

Felling 

Regulation, 

2002 

Registration 

of tree 

plantations 

ensures 

systematic 

growth and 

management 

of trees in 

designated 

areas. 

Restricti

on on the 

felling of 

certain 

species 

like Aam 

(Mangif

era 

indica) 

and Wild 

Apple 

from 

non-

forest 

areas 

ensures 

protectio

nnd No 

permissi

on for 

permissi

on for 

felling is 

limited 

to 

registere

d 

plantatio

ns or 

isolated 

trees, 

preservin

g tree 

cover in 

non-

forest 

areas. 

And The 

requirem

ent to 

Permission is 

required for felling 

trees from registered 

plantations. 

And Isolated trees 

can be felled with a 

maximum limit of 

five trees per 

applicant in non-

forest areas with 

permission from the 

Divisional Forest 

Officer. 

No No This act 

includes 

provision 

for tree 

managem

ent   The 

registratio

n of 

plantation

s, along 

with 

permissio

ns for 

felling, 

reflects a 

structured 

approach 

to tree 

managem

ent. 

No 
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felling is 

granted 

for trees 

less than 

5 years 

old, 

which 

supports 

their 

protectio

n and 

growth. 

 

register 

plantatio

ns aids in 

the 

preservat

ion of 

managed 

tree 

growth. 

 

The 

Divisiona

l Forest 

Officer 

oversees 

permissio

ns for 

felling 

isolated 

trees in 

non-forest 

areas. 

26.  Odish

a 

The Orissa 

Preservation 

of Private 

Forests Rules, 

1963 

 

No Before granting 

permission to cut 

reserved trees by 

clear felling method, 

one or more compact 

blocks shall be 

selected to provide 

for not less than 40 

annual coupes. At 

least 10 to 15 

reserved trees must 

be retained as 

standard per acre in 

the annual coupe, 

and if no reserved 

trees are available, a 

sufficient number of 

unreserved species 

must be retained 

No permission to fell 

a prohibited tree shall 

be granted. 

No No Yes, tree 

manegme

nt activity 

is 

carrying 

out under 

this Rules 

NO 
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27.  Puduc

hary 

Puducherry 

Timber Transit 

Rules, 1983, 

which are 

evoked under 

Indian Forests 

Act, 1927. 

… …. …. … …. …. Applications 

are submitted 

to the 

Department of 

Forests and 

Wildlife, 

Puducherry, 

through user 

agency which 

includes 

general 

public/ 

organizations, 

private 

establishment

s as well as 

Government 

Departments. 

Major number 

of 

applications 

are received 

through 

Departments 

of 

Municipality, 

Public Works 

Department, 

Electricity, 

etc. 

Applications 

are 
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scrutinized by 

means of field 

inspection for 

both tree 

pruning and 

felling. 

28.  Punja

b 

THE PUNJAB 

LAND 

PRESERVATI

ON ACT, 1900 

Yes, The Act 

includes 

measures to 

promote the 

growth and 

preservation 

of trees and 

vegetation on 

land to 

prevent soil 

erosion and 

maintain 

ecological 

balance. 

Yes, The Act 

emphasizes the 

protection of land 

resources and 

mandates 

conservation 

practices to preserve 

the environment. 

Yes, The Act 

regulates the cutting 

and felling of trees 

requiring prior 

approval from the 

authorities to prevent 

unauthorized 

removal. 

No No Yes, The 

Act 

outlines 

guidelines 

for the 

managem

ent of 

trees, 

including 

their 

maintena

nce, 

preservati

on, and 

sustainabl

e 

utilization 

to ensure 

ecological 

health. 

No 

29.  Rajast

han 

- - - - - - - - 

30.  Sikki

m 

Sikkim Private 

and Other Non-

Forest Lands 

No 

restrictions 

are placed on 

the lopping of 

Trees on 

private 

or non-

forest 

Trees 

that are 

deemed 

to have 

Permission is 

required to fell trees 

on private or other 

non-forest land. 

No No The block 

officer 

and forest 

range 

No 
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Tree Felling 

Rules, 2006 

trees to 

encourage the 

growth of 

cultivated 

crops on 

private land. 

Additionally, 

the number of 

saplings, 

along with 

their species, 

must be 

registered. 

land can 

only be 

felled if 

they do 

not 

exceed 

33% of 

the total 

trees 

within 

one 

continuo

us patch, 

unless an 

approve

d 

manage

ment 

plan 

allows 

for 

more. 

Trees 

cannot 

be felled 

if they 

are 

located 

within 

20 feet 

of 

gullies, 

high 

ecologic

al value, 

such as 

those 

supporti

ng rare 

epiphyte 

growth, 

are to be 

preserve

d. Trees 

reserved 

under 

governm

ent 

provisio

ns or 

laws, as 

well as 

mother 

trees 

capable 

of 

producin

g good 

seeds, 

are also 

preserve

d. The 

governm

ent may 

Trees may be felled 

following proper 

procedures for 

construction 

purposes or if they 

pose a threat. 

However, dead trees 

are allowed to be 

felled without 

restriction, provided 

they are confirmed to 

be dead. 

officer are 

responsibl

e for 

overseein

g actions 

related to 

tree 

felling. 

Additiona

lly, the 

Divisiona

l Forest 

Officer 

must tally 

the names 

of trees 

registered

, and the 

private 

land must 

be 

recorded 

as 

privately 

owned in 

the 

Governm

ent 

cadastral 

survey 

record of 

1952. 
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stream 

banks, or 

precipito

us 

slopes. 

Further

more, 

trees 

standing 

on 

landslide

s, 

landslips

, eroded 

surfaces, 

or 

general 

slopes 

exceedin

g 70 

degrees 

cannot 

be 

felled. 

provide 

compens

ation to 

preserve 

trees 

with 

high 

ecologic

al value. 

31.  Tamil

nadu 

 

The Tamil 

Nadu 

Preservation of 

Private Forests 

Act, 1949 

-- there is 

a 

provisio

n for 

this. No 

owner or 

person 

claiming 

Yes, No 

owner of 

any 

private 

forest 

shall sell, 

mortgag

e, lease, 

Yes, Cutting trees or 

reeds requires 

permission from the 

Committee, except 

for the removal of 

dead or fallen trees or 

actions taken for 

customary domestic 

No No Yes, The 

Act 

mandates 

that any 

activities 

affecting 

the 

forest's 

No 
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under 

him may 

cut trees 

or reeds 

or 

undertak

e any 

actions 

that 

could 

denude 

the 

forest or 

diminish 

its utility 

without 

prior 

permissi

on from 

the 

Committ

ee. 

or 

otherwis

e 

alienate 

any 

portion 

of the 

forest 

without 

the 

previous 

sanction 

of the 

Committ

ee. 

purposes or making 

agricultural 

implements. 

health or 

utility 

must be 

approved 

by the 

Committe

e. 
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THE TAMIL 

NADU HILL 

AREAS 

(PRESERVAT

ION OF 

TREES) ACT, 

1955 (ACT No. 

XVII OF 1955) 

….. Yes, 

Permissi

on from 

the 

committ

ee is 

required 

to cut, 

uproot, 

or burn 

any tree. 

Yes, The 

committ

ee may 

impose 

conditio

ns for 

effective 

regenerat

ion of an 

equal 

number 

of trees 

when 

permissi

on is 

granted. 

Yes, Cutting or 

removing trees for 

specific purposes 

requires permission 

from the committee, 

and conditions apply. 

No No Yes, The 

committe

e can 

impose 

condition

s to 

ensure 

regenerati

on and 

protect 

the 

environm

ent. 

Yes, 

No person 

shall cut or 

damage the 

branches of 

any tree. 

However, this 

does not 

prevent the 

pruning of 

trees as 

required by 

ordinary 

agricultural or 

horticultural 

practices. 

Additionally, 

cutting or 

pruning 

branches is 

permitted if it 

is necessary 

for providing 

proper shade 

for coffee or 

tea 

plantations. 
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32.  Telan

gana 

THE 

[TELANGAN

AI WATER, 

LAND 

AND TREES 

ACT, 2002 

The Authority 

may direct 

Municipal 

Corporations 

or other Local 

Authorities to 

require 

compulsory 

plantation of a 

specified 

number of 

trees when 

approving 

building 

plans. 

No felling of trees or 

branches is 

permitted without 

prior permission 

from the designated 

officer. If a tree is 

felled, at least two 

seedlings must be 

planted. The 

Authority may issue 

guidelines for 

protecting trees 

during infrastructure 

development. 

The Authority 

prohibits cutting, 

uprooting, or burning 

trees without 

permission. When 

permission is 

granted, conditions 

will be imposed for 

effective 

regeneration. 

No No Yes, 

Municipal 

Corporati

ons or 

other 

Local 

Authoritie

s will 

designate 

officers 

responsibl

e for tree 

plantation

s and 

maintena

nce. They 

will 

oversee 

complian

ce with 

plantation 

guidelines

. 

No person 

shall damage 

or cut 

branches of 

any tree 

unless it is for 

ordinary 

agricultural or 

horticultural 

practices. This 

includes 

pruning for 

proper shade 

in coffee or 

tea 

plantations. 

The 

[Telangana] 

preservation of 

private Forest 

Rules, 1978 

  The 

Authority may 

direct 

compulsory 

plantation of a 

specified 

number of 

trees during 

the approval 

Any 

person, 

institutio

n, or 

organiza

tion 

providin

g utility 

services 

 No 

permissi

on to fell 

"prohibit

ed trees" 

shall be 

granted. 

  

Permissi

  No person shall 

cut, uproot, or burn 

any tree without prior 

written permission 

from the designated 

officer. 

  When a tree is to 

be felled, at least two 

seedlings must be 

No No yes No person 

shall damage 

or cause to be 

damaged the 

branches of 

any tree, 

except for 

pruning as 

required by 
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of building 

plans. 

  Tree 

plantations in 

urban public 

areas and road 

margins shall 

be owned by 

the Municipal 

Corporation 

or Local 

Authority. 

must 

ensure 

the 

protectio

n of trees 

while 

developi

ng 

infrastru

cture. 

on to cut 

"reserve

d trees" 

shall 

only be 

granted 

if the 

trees 

exceed 

120 cm 

in girth 

at 1.3 

meters 

height 

from the 

ground 

planted, or the cost of 

raising seedlings will 

be recovered from 

the individual or 

organization. 

ordinary 

agricultural or 

horticultural 

practices. 

33.  Tripur

a 

Guidelines for 

extraction of 

trees from non-

forest areas 

No Landow

ners 

must 

register 

trees on 

non-

forest 

land 

with the 

authoriz

ed 

officer to 

ensure 

proper 

manage

ment and 

The 

Forest 

Departm

ent 

marks 

timber 

with a 

seizure 

hammer 

to 

protect 

resource

s during 

transport

ation. 

Records 

For 

domestic 

use, 

landowne

rs can 

obtain 

one-time 

permissio

n to cut 

up to five 

trees from 

non-

forest 

land not 

adjacent 

For 

forest 

land 

allotted 

before 

October 

25, 

1980, 

specific 

guidelin

es must 

be 

followed 

for tree 

felling. 

Howeve

No No Yes No 
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preserva

tion of 

the 

ecosyste

m. This 

registrati

on is 

valid for 

seven 

years 

and 

includes 

necessar

y details 

about the 

trees. 

are 

maintain

ed, and 

authoriti

es are 

notified 

within 

24 hours 

to ensure 

accounta

bility 

and 

protectio

n of 

forest 

resource

s. 

to a 

forest. 

r, for 

land 

allotted 

after this 

date, 

approval 

from the 

Central 

Govern

ment is 

required 

under 

the 

Forest 

(Conser

vation) 

Act, 

1980. 
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34.  Uttara

khand 

THE U.P. 

PROTECTION 

OF TREES 

ACT, 1976 

Tree growth is 

emphasized 

through the 

obligation to 

plant trees and 

the plantation 

of trees in 

blank areas. 

Furthermore, 

every person 

granted 

permission 

under this Act 

to fell, cut, 

remove, or 

dispose of any 

tree is 

required to 

plant and tend 

to two trees 

for every tree 

that has been 

removed from 

the area. 

The 

protectio

n of trees 

is 

enforced 

through 

restrictio

ns on 

felling 

and 

removal, 

along 

with the 

procedur

e 

required 

to obtain 

permissi

on for 

such 

actions. 

Addition

ally, 

there is a 

provisio

n for 

represen

tation 

against 

decision

s made 

by the 

The 

preservat

ion of 

trees is 

supporte

d by 

empower

ing the 

State 

Govern

ment to 

take 

necessar

y actions 

for their 

protectio

n. The 

Act also 

includes 

provisio

ns for the 

formulati

on of 

rules that 

aid in 

maintain

ing tree 

preservat

ion 

efforts. 

Cutting and felling 

are regulated through 

penalties for any 

felling or removal of 

trees that contravenes 

the Act. Offences 

committed by 

companies are also 

addressed, along 

with provisions for 

the forfeiture of 

timber obtained 

illegally. 

Furthermore, the Act 

specifies that trees 

may only be cut, 

removed, or disposed 

of if they are 

completely dead and 

have fallen without 

human assistance. 

No No Yes, Tree 

managem

ent is 

enhanced 

by 

granting 

powers to 

arrest 

without 

warrant in 

cases of 

violations 

and the 

authority 

to seize 

illegally 

obtained 

timber or 

trees. This 

ensures 

effective 

enforcem

ent of the 

Act’s 

provision

s 

NO 
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Compete

nt 

Authorit

y to 

ensure 

commun

ity 

involve

ment and 

transpar

ency 

35.  Uttar 

Prade

sh 

THE U.P. 

PROTECTION 

OF TREES 

ACT, 1976 

Tree growth is 

emphasized 

through the 

obligation to 

plant trees and 

the plantation 

of trees in 

blank areas. 

Furthermore, 

every person 

granted 

permission 

under this Act 

to fell, cut, 

remove, or 

The 

protectio

n of trees 

is 

enforced 

through 

restrictio

ns on 

felling 

and 

removal, 

along 

with the 

procedur

e 

The 

preservat

ion of 

trees is 

supporte

d by 

empower

ing the 

State 

Govern

ment to 

take 

necessar

y actions 

for their 

Cutting and felling 

are regulated through 

penalties for any 

felling or removal of 

trees that contravenes 

the Act. Offences 

committed by 

companies are also 

addressed, along 

with provisions for 

the forfeiture of 

timber obtained 

illegally. 

Furthermore, the Act 

specifies that trees 

NO NO Tree 

managem

ent is 

enhanced 

by 

granting 

powers to 

arrest 

without 

warrant in 

cases of 

violations 

and the 

authority 

to seize 

NO 
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dispose of any 

tree is 

required to 

plant and tend 

to two trees 

for every tree 

that has been 

removed from 

the area. 

required 

to obtain 

permissi

on for 

such 

actions. 

Addition

ally, 

there is a 

provisio

n for 

represen

tation 

against 

decision

s made 

by the 

Compete

nt 

Authorit

y to 

ensure 

commun

ity 

involve

ment and 

transpar

ency 

protectio

n. The 

Act also 

includes 

provisio

ns for the 

formulati

on of 

rules that 

aid in 

maintain

ing tree 

preservat

ion 

efforts. 

may only be cut, 

removed, or disposed 

of if they are 

completely dead and 

have fallen without 

human assistance 

illegally 

obtained 

timber or 

trees. This 

ensures 

effective 

enforcem

ent of the 

Act’s 

provision

s 

The Uttar 

Pradesh Transit 

of Timber And 

Other Forest 

No No No No No No yes no 
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Produce Rules, 

1978 

36.  West 

Benga

l 

West Bengal 

Trees 

(Protection and 

Conservation 

in Non-Forest 

Areas) Act, 

2006 

 

No To 

preserve 

tree 

populati

ons, the 

Act 

requires 

that any 

person 

who fells 

a tree 

must 

undertak

e the 

plantatio

n of an 

equivale

nt 

number 

of trees. 

This is 

aimed at 

maintain

ing 

ecologic

al 

balance 

and 

ensuring 

sustaina

The Act 

emphasi

zes the 

protectio

n of trees 

by 

prohibiti

ng the 

felling of 

trees in 

non-

forest 

areas 

without 

proper 

permissi

ons. It 

also 

allows 

for the 

seizure 

of wood 

and 

equipme

nt used 

in illegal 

felling 

by 

authorize

…. The Act 

outlines 

strict 

restrictio

ns on 

felling 

trees, 

stating 

that no 

tree may 

be felled 

in a non-

forest 

area 

without 

permissi

on 

No NO Yes No 
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ble 

manage

ment of 

tree 

resource 

d 

officers. 

 

** This above list needs to be confirmed/updated in consultation with States and UTs. 
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F. No. 8-14/2004-FP (Vol. 2)    

Government of India 

Ministry of Environment, Forests and Climate Change 

Forest Policy Division 

 

Date: 18th November, 2014 
 

GUIDELINES FOR LIBERALIZING FELLING AND TRANSIT REGIME FOR TREE 

SPECIES GROWN ON NON-FOREST/ PRIVATE LAND 

I. BACKGROUND 
 

1.  There has been a long felt need to create enabling environment for massive tree 

plantation outside the natural forests as is also envisaged in the National Forest Policy, 1988 

for achieving the national goal of 33% of geographical area of the country under forest or tree 

cover and also for meeting the growing demands of wood and non wood products including 

fuelwood, fodder, food and renewable bio-resources in view of the increasing population and 

developmental needs of the country.  

 

2.  In this regard, the Ministry of Environment and Forests had earlier issued guidelines on 

‘Felling and Transit Regulations for Tree Species Grown on Non-Forest Private Lands’ vide 

letter No.8-14/2004-FP, dated the 15th December, 2004. However, it was felt that these 

guidelines did not bring out the desired results and the apprehensions persist that people may 

face difficulties in disposing trees grown on their lands in view of the rigid felling and transit 

rules and norms. The Ministry, therefore, constituted a Committee under the Chairmanship of 

Shri A.K. Bansal, former Additional Director General of Forests to study the current regulatory 

regime regarding felling and transit rules and norms for trees species grown on non-forest as 

well as private lands in June, 2011. The Committee’s Report was placed on the website of the 

Ministry for inviting comments. In addition, all the States/UTs were also requested separately 

to send their suggestions/comments to the Ministry.  

 

3.  Meanwhile, the National Agroforestry Policy, 2014 has been promulgated by the 

Ministry of Agriculture, Government of India in February, 2014, which also calls for 

supportive regulatory framework for felling and transit of trees grown under Agroforestry and 

Farm forestry systems.  

 

4. In pursuance of the goals of National Forest Policy, 1988 and under the concurrent 

jurisdiction of  the Central Government, to issue directions on the subject of forests listed in 

the Concurrent list of the Constitution of India, the Ministry of Environment, Forests and 

Climate Change, after careful examination and consideration of the recommendations of the 

Committee, and especially considering the  need for facilitating Agroforestry and various 

suggestions/comments received in this regard, issues, herewith the following guidelines.  

 

5. Notwithstanding the above, the Government of States/ Union Territories (UTs) 

however, may come back to this Ministry for addressing any specific conflict/ problem related 
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to implementation of these guidelines, which might come into conflict with the objective of 

forest/ trees conservation. 

 

II. OBJECTIVES: 

These guidelines aim to bring in sufficient clarity and long-term certainty so that private land 

owners, farmers, land owning agencies, financial institutions, industries and others who 

control, possess and or own lands other than forest land etc.  are encouraged to invest in tree  

plantations with a long term perspective. The objective is to create an enabling environment to 

motivate and facilitate persons to plant trees on non forest and/or private lands which will 

supplement and partner the efforts of the government in increasing forest and tree cover of the 

country from present 24.01 percent to 33 percent of the geographical area as envisaged in the 

National Forest Policy, 1988. These plantation efforts outside forests will also help in meeting 

the growing demand of various wood and non wood products from the forests; generation of 

employment in plantation, harvesting, processing and value addition of these products 

especially in rural areas apart from reducing pressure on the forests. The large scale tree 

plantation outside forest areas and forest lands under Agroforestry systems will lead the 

country towards self sufficiency in wood based products and reduce their import apart from 

associated benefits of climate change mitigation and enhancement of ecosystem services.  

 

III. GUIDELINES:  

 

1. Preferred Tree and bamboo species under agro-forestry by farmers and not 

naturally available in neighbouring forests are to be invariably exempted from the 

transit permit and felling rules.  

 

(i)As the regulatory mechanism is not uniform across various States/UTs, there is a 

need for a simple uniform mechanism/procedure to regulate the transit rules of forest 

produce within the State, and also across various States. An indicative list (List-A), 

which is not exhaustive, is enclosed. The State/UT Governments may include other 

such species as required, based on their own local conditions.  

 

(ii)There should not be any requirement of permission for felling of trees and transit 

permits in case of important timber species like Teak (Tectona 

grandis), Shisham (Dalbergia sissoo), Padauk (Pterocarpus dalbergioides)  and Pines 

etc. in the States and Union Territories where these species are not found in natural 

forests, but farmers and private land owners raise plantations of such species. These 

species should be included in List A by all such States and Union Territories, which 

have no natural forests/ forest plantations of these species. Similar exemptions should 

be applicable in those districts of a State where there are no natural forests of such 

species. 
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(iii) The Revenue and other State Acts/ Regulations/ Rules which inhibit tree felling 

and free movement of timber within and across the States also need to be suitably 

amended and liberalized by the concerned States. 

 

(iv) In respect of preferred trees spp. grown on private lands in urban / metropolitan 

areas, the respective Tree Preservation Act(s), wherever applicable, will continue to 

apply. But the State/ UT Governments should see that the provisions of such Act(s) do 

not discourage private efforts in tree planting.   

 

2. (i) Preferred Tree and bamboo species in areas where they are found in the 

neighbouring forests may be brought under the limited restrictive provisions for 

felling and transit to safeguard trees from such forests. The concerned Gram Sabha 

or equivalent institution at the village level, may be authorized to regulate felling and 

transit of trees/timber grown under agro-farm forestry on private or community lands, 

by whatever name called, in the village in respect of such species. A Special/ Standing 

Committee of Gram Sabha or the Joint Forest Management Committee or other such 

committees by whatever name called (as the case may be) to be constituted for the 

purpose, which may authorize at least two office bearers to certify the origin of timber 

from trees felled in private non-forest lands for utilization of timber/such produce 

within the District.  This may accordingly be recognized under the existing transit rules 

of the State. 

 

(ii) The Forest Department should issue permits based on the certificate of origin issued 

by authorized representative of such Committees of Gram Sabha/ JFMC or other such 

committees for movement across Districts or States. The Forest Department should also 

initially guide the committee in technical matters and maintain an oversight 

mechanism. An indicative list (List-B), which is not exhaustive, is enclosed for this 

purpose. The State/UT Governments may include other such species as required, based 

on their own local conditions. 

 

(iii) In respect of trees grown on non forest lands/private lands in urban/peri-urban 

areas, the permission for felling of trees will be issued by concerned DFO/ Tree Officer 

or any/ such other Authorised Officer as per the provisions of relevant Act(s) and/or 

Rules. However, the process needs to be simplified and well publicized to encourage 

private initiative in greening of cities and surrounding areas. 

 

(iv) The Government of States and UTs may decide the limit for neighborhood forests 

as per their circumstances and may review from time to time. The neigbourhood limit 

should take into account the practical considerations.  

 

3. (i)  The permission for felling and transit wherever required may be given in a 

time bound manner and this provision should be well publicized. The permission 

involving the forest officials should be disposed of through transparent and time bound 

process. Such measures need to be continuously reviewed.  
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(ii) Reviewing and streamlining the Transit Pass system in light of above 

recommendations is necessary to balance the need for reducing discretion and 

complexity, at the same time in maintaining the utility of the document which will be 

an important link in the chain of custody process. Use of Information Technology 

should be encouraged in streamlining the process and making it more authentic and 

verifiable.  

 

4. Facilitation of Interstate movement and setting up of regional coordination 

mechanism: 

 

(i) Inter-state movement of timber derived from agro forestry plantations or trees from 

non forest lands/private lands needs to be facilitated for benefitting tree growers to get 

best market price. Felling and transit permits may not be required for exempted species 

(List A) grown on non forest/private/ farm lands and logs/ timber/ pulpwood of these 

species, so that the same can be transported within and across all States and Union 

Territories without any timber transit permits. This will help growers to get not only the 

best possible price for timber produced by them without any difficulty but also develop 

our full potential of agroforestry. 

 

(ii) The mechanism of lieu TP or other similar arrangements may be simplified by the 

Regional Coordination Committee of the States concerned, which should meet at 

regular intervals to facilitate inter-state movement and resolve issues, if any. The 

produce/ timber obtained from non forest lands/private lands, which is to be transported 

from a State to other States may be covered under an appropriate mechanism through 

mutual consultation such as Nationally Valid Permit for such consignments. A database 

should be maintained by the agencies which are issuing such permits as well as by 

those who are finally receiving it in the respective state.  

 

(iii) There is an urgent need to move towards one simple and uniform nationally 

adopted transit permit system on electronic format. Regional Offices of the Ministry 

should facilitate such coordination among the States/ UTs within their jurisdiction. 

 

5. Recording of Agro-forestry plantations: 

 

(i) There is no mechanism for recording of tree plantations outside forests. Transparent 

and simple methodology for maintenance of records of tree plantation on private land 

needs to be worked out by the state government or through its authorized agencies. 

This is important for creating and maintaining a dynamic resource inventory. Such 

records will help in de-centralizing issuing of transit permits and facilitate harvesting of 

trees planted subsequently at village level. Information Technology should be used for 

creation of registers/database and regular updating at the time of verification of felling 

requests and replanting. Registration of plantations should also be encouraged. Such 

database should be linked to existing forest and revenue recording system of the 
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respective states.  Online submission of tree plantation form to a designated nodal 

office, preferably at the district/division level, may be tried to create plantation 

database.  

 

(ii) Maintenance of Records: All the records in respect of planting of trees, felling and 

transit of timber may be placed on website or other such computerized public record 

system including revenue and forest records. 

 

6. Preparing Manuals on Agroforestry in local and official languages of the States 

for public awareness. 

 

(i) Manuals/brochures on growing preferred tree species alongwith relevant 

information on procedure for harvesting, transporting and marketing in simple local 

language may be prepared and made available to farmers/peoples in meeting such as 

Gram Sabha meetings, and also through website. 

 

(ii) The State Forest Departments should bring out a list of all the trees exempted 

from the requirements of felling and transit permission in the concerned State at the 

beginning of planting season for public information and publicise it through 

appropriate media. This should have the concurrence of the MoEF especially to 

confirm that such species are not threatened or come under the threatened list of any 

national statute including, Wildlife Protection Act, National Biodiversity Act or EXIM 

policy or under any International Convention or Treaty such as CITES, ITTO etc. 

 

7. OTHER MEASURES: 

 

(i) State/Union Territories Governments are encouraged to have more simplified 

procedures than suggested above to further encourage people to take up farm/agro-

forestry and send a copy of rules/norms applicable within their jurisdiction, 

particularly after the simplification. 

 

(ii) State/Union Territories Governments must give effective publicity to the simplified 

procedures felling of trees and transit of forest produce thereof in vernacular / local 

languages. 

 

(iii) State/Union Territories Governments should facilitate felling and marketing 

of Teak, Shisham and other valuable timber species trees grown on the  private 

lands of poorer sections of society including scheduled tribes and scheduled castes 

and encourage them to plant more Teak and other such valuable species which they 

will be permitted to fell  and market the produce without difficulty. 

 

(iv) State/Union Territories Governments should strengthen technical extension services 

for promoting Agroforestry plantations by using powerful electronics media such as 

television and radio as is the case for agricultural crops. 

 

(v) State/Union Territories Governments should make appropriate rules or norms for 

registration of nurseries and certification of seed and seedlings and clonal planting 
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stock so that farmers get best quality planting stock of tree species to be planted in 

their private lands/non forest lands. 

 

(vi) The forest officers should reach out to persons and provide technical guidance in 

tree planting and maintenance through suitable extension programmes including 

creation and strengthening of Van Vigyan Kendras. 

 

(vii) States/UTs should take initiatives in Research, Development and Extension and 

Education with involvement of Indian Council of Forestry Research & Education 

(ICFRE) and other Central and State Forestry Research Institutions in following 

areas: 

 

(a) Preparation/refinement of volume tables for preferred tree species both in 

irrigated/ non irrigated plantations for different bio-geographic regions, 

 

(b) Preparation of suitable Agroforestry models appropriate to various bio-

geographic regions with forecasting of yield(s) of various preferred species at 

harvestable period and likely income prospects  from such planting models 

including study of carbon sequestration potential, 

 

(c) Assisting persons/farmers in raising quality planting material and standardizing 

nursery stock, 

 

(d) Coordinate to create viable partnerships with landowners/farmers/tree growers, 

wood based industries and financial institutions for expansion of trees outside 

forest areas/forest land. For providing good prices for privately grown timber 

under Agroforestry/ farm forestry it is necessary to promote Wood based 

Industries which primarily depend on such produce and these  Wood based 

industries should be encouraged to tie up with the farmers for growing of raw 

materials and have a medium to long term forecast of their demand, 
 

(e) Setting up of modern timber markets or upgrade existing timber markets in 

selected important towns to facilitate transparent timber trade so that farmers 

get competitive prices for the farm grown timber. 
 

(f) Promote plantations of high value trees and other plants such as Teak, Red 

Sanders, Sandalwood, Shisham, Agarwood, etc. and plants of high medicinal 

values with active involvement of people especially local communities for 

creating better livelihood opportunities, income generation and helping in 

conservation of such species and keeping in mind national and international 

laws in place.  A robust registration mechanism should be put in place for such 

high values tree species to conform to national and international laws and 

norms, 
 

(g) Suitable incentives for promoting tree planting may be considered. 
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8. LIST OF PREFERRED AGRO-FORESTRY SPECIES: 

 

List ‘A’ Tree species when exclusively grown on agriculture/ farm land and not 

naturally available in neighbouring forests: 

 

(a) Khair (Acacia catechu), Babool (Acacia nilotica) Eucalyptus spp., Poplar spp., 

Subabul (Leucaena spp.), Casuarina spp., Ailanthus spp.; Gamari (Gmelina arborea), 

Silver Oak (Grevillea robusta), Mulberry (Morus alba),Sissoo (Dalbergia sisso), 

Kadam (Anthocephalus cadamba/Anthocephalus chinensis) Acacia mangium; Acacia 

lenticularis, Sirris (Albizzia spp.), Neem (Azadirachta indica), Rubber (Hevea 

brasiliensis), Toon(Cedrela toona), Imli (Tamarindus indica), Grewia oppositifolia, 

Meliadubia, Jamun, (Syzigium cumini), Teak (Tectona grandis), Khejri (Prosopis 

cineraria), Arjun (Terminalia arjuna), Indian willow(Salix alba). This list may be 

revised from time to time and in accordance with the suggestion by the States. 

 

(b) Horticultural tree species like Mango, Guava, Coconut, Cashew nut, Citrus, Areca 

nut, Kathal (Artocarpus spp.), Zyiphus spp. This list may be revised from time to time 

and in accordance with the suggestion by the States. 

 

(c) NTFPs including Bamboo species. 

 

List ‘B’ Tree species grown on non forest landwhere they are found in the 

neighbouring forests 

 

Teak (Tectona grandis), Terminalia spp.,Jamun (Syzigium cumini), Khair (Acacia 

catechu), Pines, Semal(Bombax ceiba), Schima wallichii, Rosewood (Dalbergia 

latifolia), Shisham (Dalbergia sissoo), Padauk (Pterocarpus dalbergioides).This list 

may be revised from time to time and in accordance with the suggestion by the States. 

 

**** 
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Item No. 5   (Court No. 2) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI. 

(Through Physical Hearing with Hybrid VC Option) 

Original Application No. 911/2022 
I. A. No. 09/2024 and I. A. No. 16/2023

NGT Bar Association (Substituted  
for original applicants  
Prof. Dr. Sanjeev Bagai & Ors.)   …Applicant 

Versus 

Department of Environment, GNCTD & Ors.  …Respondents 

Date of hearing: 05.04.2024 

 CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER. 
 HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER. 

Applicant: Mr. Narender Pal Singh, Vice President- NGT Bar 
Association (substituted for original applicants Prof. 
Dr. Sanjeev Bagai & Ors.). 

Respondents: Ms. Jyoti Mendiratta, Advocate for respondents no. 1, 
3 and 5-GNCTD.  
Ms. Puja Kalra, Advocate for respondents no. 2, 4, 7 
and 8.  
Mr. P.K. Banerjee, Deputy Director, Horticulture, 
MCD.  
Ms. Kritika Gupta and Ms. Latika Malhotra, Advocates 
for respondent no. 6-DDA and respondent no. 37-
VC,DDA (through VC).  
Mr. Kaushal Gautam and Ms. Snehpreet Kaur, 
Advocates for respondent no. 20- State of Uttarakhand 
and respondent no. 27-UKPCB.  
Mr. Rahul Khurana, Advocate for respondent no. 22- 
State of Haryana and respondent no. 30-HSPCB.  
Mr. Pradeep Misra, Advocate for respondent no. 28- 
UPPCB (through VC). 
Ms. Priyanka Swami, Advocate for Respondent State of  
U.P. 
Ms. Richa Kapoor and Ms. Esha Sharma, Advocates 
for respondent no. 29- PPCB.  
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Mr. Shubham Bhalla, Advocate for respondent no. 24-
UT Chandigarh and  respondent no. 32-Chandigarh 
PCC.  
Mr. Vaibhav Shrivastava, Advocate for respondent no. 
31-HPPCB.
Mr. Divyanshu Kumar Srivastava, Advocate for
respondent no.- 23, State of HP
Mr. Raj Kumar, Advocate for Respondent no. 34-LPCC
Dr. Vasanthakumar. N IAS, Secretary Forest, UT of
Ladakh and BM Sharma, Member Secretary Ladakh
Pollution Control Committee
Ms. Shilpi Satyapriya Satyam, Advocate for respondent
no. 35- MoEF & CC.
Mr. Vikrant Pachnanda, Advocate for respondent no.
36-CPCB.
Ms. Isha Bhalla and Mr. Vipin Vishkarma Advocates
for DCF West, Delhi.
Mr. Maulik Nanavati for State of Gujarat and Gujarat
PCB.

Application under Section 14 and 15 of the National Green Tribunal Act, 2010. 

ORDER 

1. Prof. Dr. Sanjeev Bagai and others have filed the present

application under Section 14 and 15 of the National Green Tribunal Act, 

2010, seeking inter alia issuance of directions to respondents no. 1 to 6 

to take appropriate remedial and penal action against respondent no. 12 

to 17 for illegal act of cutting, felling and pruning of trees in Vasant 

Vihar. 

2. This Tribunal passed interim orders permitting pruning of trees, if

considered necessary, by the concerned Civic Authorities, MCD/DDA as 

the case may be strictly in accordance with the provisions of the Delhi 

Preservations of Trees Act, 1994 and Guidelines dated 01.10.2019 issued 

by the Deputy Conservator of Forest, (HQ)/Member Secretary, Tree 

Authority for Pruning of Trees under the Delhi Preservations of Trees Act, 

1994. 
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3. The Applicants filed Writ Petition (Civil) No. 2317 of 2023, titled as 

“Prof. Dr. Sanjeev Bagai & Ors. Vs. Department of Environment, GNCTD 

& Ors before the Hon’ble High Court of Delhi which was disposed of by 

the Hon’ble High Court of Delhi vide its judgement dated 29.05.2023. 

The relevant part of the judgment is reproduced as under:- 

“Conclusion: 

14. Under the Act there is no sanction for the 15.7 cms girth of a 
tree branch to be cut. Therefore, this figure is incongruous with 
the statutory requirements as mandated under sections 8 and 9 
of the DPT Act. The so-called permission granted under the 
Guidelines seek to over-reach the statute. The Guidelines, are in 
conflict with the DPT Act, they are arbitrary and illegal. 
Consequently, the permission for pruning, presumed to be or 
granted under the Guidelines would be of no consequence and 
shall always be non- est. Therefore, the Guidelines permitting 
regular pruning of branches of trees with girth upto 15.7 cm 
without specific prior permission of the Tree Officer are hereby 
set aside. The only permission that can be granted for pruning, 
etc. is under section 9 of the Act. 
15. In view of the above, no pruning of trees will be 
permitted in Delhi except in accordance with the DPT Act. It will 
be open to the respondents to frame guidelines and/or rules as 
may be requisite. 
16. As regards, the petitioner’s reservations apropos the 
personal observations about him in the impugned order, the 
court is of the view that in the light of substantive orders having 
been passed in this petition, the personal observations stand 
superseded and would be of no relevance. They stand 
expunged. The learned counsel for the petitioner says, upon 
instructions, that in view of the above, he would seek to 
withdraw his petition before the NGT. The petitioner would 
always have the liberty to pursue all remedies as may be 
available to him in law. 
17. As regards the complaints and specific grievances in this 
case, the learned counsel for the Tree Officer submits that he 
has received instructions as well as copies of the record of the 
proceedings on various dates before the Tree Officer. He 
assures the court that the matters will be expeditiously 
proceeded with in accordance with law. 
18. In W.P (C) 12271/2022 titled Rajiv Dutta vs. GNCTD & Ors., 
this court had directed that complainants and public spirited 
persons who bring to the notice of the Tree Officer, DCF, any 
harm to trees or breach of statute or would be “required to be 
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heard apropos complaint made or otherwise be kept informed 
throughout the proceedings...”. There should be no denial of 
natural justice in proceedings initiated before the Tree Officer. 
Therefore, apropos the conduct of quasi-judicial proceedings, 
imparting of refresher courses, to the Tree Officers, DCF would 
be of some assistance. The GNCTD is directed to arrange 
refresher training courses as maybe requisite, which would also 
cover the conduct of hearings through hybrid mode, e-filing of 
petitions, replies, etc., for the benefit of Tree Officers, DCF and 
other Officers of the Department, at the Delhi Judicial Academy, 
within four weeks of receipt of this order. 
19. The petition stands disposed-off in terms of the above.” 

4. The Original Applicants filed application for withdrawal of OA No. 

911 of 2022 titled as Prof. Dr. Sanjeev Bagai and others. Vs. Department 

of Environment, Government of National Capital Territory of Delhi and 

others on the ground of the present Original Application having become 

infructuous. 

5. This Tribunal observed that the Hon’ble High Court of Delhi did not 

grant all the reliefs claimed in the OA, did not completely set aside order 

dated 03.01.2023 and did not observe the OA to have become 

infructuous, this Tribunal has to proceed with the OA and has to 

adjudicate upon all environmental questions involved in the case. 

Consistent with its statutory obligations under the National Green 

Tribunal Act, 2010, this Tribunal has to respond to the duly verified 

factual position in the present case with requisite remedial/ameliorative 

measures for protection of environment and this Tribunal cannot take 

refuge under any technical dispensation by dismissal of application as 

withdrawn. In the peculiar facts and circumstances of the case the 

Applicants were allowed to withdraw from the application and the 

application was further proceeded with in exercise of the powers of this 

Tribunal to take cognizance of civil cases involving issues relating to 
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environment arising out of enforcement of enactments specified in 

Schedule I to the National Green Tribunal Act, 2010. The  National  

Green  Tribunal  Bar Association is accordingly allowed to join the 

proceedings as applicant and substituted for the Applicants and the 

names of the Applicants were deleted and the name ‘National Green 

Tribunal Bar Association’ was substituted for them in the array of 

parties. This Tribunal also emphasized the need for consideration of all 

relevant aspects regarding protection of trees including permissibility of 

pruning of trees and the modalities for carrying out the same. The 

relevant part of the order is reproduced as under:- 

“19. It may be observed here that Hon’ble High Court of Delhi 
relied upon order dated 13.03.2017 passed by Western Zone 
Bench of this Tribunal in O.A. no. 157/2016 titled as Mr. Pradeep 
Indulkar Vs. Municipal Corporation for the City of Thane and 
others which analyzed a similar provision of law regarding 
pruning of trees under the Maharashtra (Urban Areas) Protection 
and Preservation of Trees Act, 1975 as upheld by Hon’ble 
Supreme Court in Civil Appeal No. 8946/2017. For brevity relevant 
part of the Judgment is not extracted and reproduced herein as the 
same can be referred to therein. 

20. While setting aside the Guidelines Hon’ble High Court of Delhi 
directed that no pruning of trees will be permitted in Delhi except 
in accordance with the DPT Act and that it will be open to the 
respondents to frame guidelines and/or rules as may be requisite. 
The question of framing of such guidelines and/or rules has to be 
considered by the concerned authorities in the light of observations 
made by Hon’ble High Court of Delhi. We are of the considered 
view that the matter needs to be examined by a Committee of 
Experts from the relevant fields with respect to all relevant aspects 
as to permissibility of pruning of trees and the modalities for 
carrying out the same. 

21. In the course of hearing of this case and of similar matters 
coming up for hearing before this Tribunal it has come to our notice 
that there is  no enactment similar to the Delhi Preservation of Tree 
Act, 1994, the Maharashtra (Urban Areas) Protection and 
Preservation of Trees Act, 1975, the Uttar Pradesh Protection of 
Trees Act, 1976 in the States of Haryana, Punjab and Himachal 
Pradesh besides others and the aspects of illegal cutting and 
pruning of trees are being ignored or remain un- remedied due to 
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absence of statutory frame work and requisite guidelines. 
Protection of trees is of utmost importance for protection and 
improvement of environment and remedial measures are also 
required to be taken under the Environment Protection Act, 1986 
and the matter also calls for intervention by this Tribunal in 
exercise of powers under the National Green Tribunal Act, 2010.   

22. We widen the scope of present proceedings in exercise of 
powers to take suo moto cognizance of the cases involving 
substantial question relating to environment arising out of the 
implementation of the enactments specified in Schedule I to the 
National Green Tribunal Act, 2010 as upheld by the Hon’ble 
Supreme Court vide its Judgment passed in Municipal Corporation 
of Greater Mumbai V/s. Ankita Sinha and others reported at 2021 
SSC Online SC 897.” 

6. In view of the nature of the environmental questions involved in the 

matter having national ramifications, this Tribunal considered presence 

of Ministry of Environment, Forest and Climate Change, Government of 

India through the Secretary, Central Pollution Control Board through the 

Member Secretary, and States of Uttar Pradesh, Uttarakhand, Punjab, 

Haryana, Himachal Pradesh and NCT of Delhi and Union Territories of 

Chandigarh, Jammu and Kashmir and Ladakh through the Additional 

Chief Secretary/Principal Secretary/Secretary, Environment, as the case 

may be, and Pollution Control Boards/Pollution Control Committees 

thereof through their Member Secretaries, in the first instance, to be 

necessary for just and proper adjudication of the questions involved in 

the case. Accordingly, Ministry of Environment, Forest and Climate 

Change, Government of India through the Secretary, Central Pollution 

Control Board through the Member Secretary, and States of Uttar 

Pradesh, Uttarakhand, Punjab, Haryana, Himachal Pradesh and NCT of 

Delhi and Union Territories of Chandigarh, Jammu and Kashmir and 

Ladakh through the Additional Chief Secretary/Principal 

Secretary/Secretary, Environment, as the case may be, and Pollution 
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Control Boards/Pollution Control Committees thereof through their 

Member Secretaries were impleaded and notices were ordered to be 

issued to them requiring them to file their reply/response with respect to 

the aspects of protection of trees against illegal felling and pruning of 

trees and all related aspects and framing of guidelines/rules regarding 

the same. The CPCB was also directed to obtain and compile the 

information with respect to the above mentioned aspects from all the 

States and Union Territories and include such compiled information in 

its reply/response. Personal appearance of the officers duly authorised 

by the Secretary, Ministry of Environment, Forest and Climate Change, 

Government of India, the Member Secretary, Central Pollution Control 

Board, the Commissioner, Municipal Corporation of Delhi and the Vice 

Chairman, DDA before this Tribunal physically or through VC was 

ordered. In compliance thereof Mr. B N Sharma, Member Secretary, 

LPCC, Dr. Shobhita Aggarwal, Assistant Inspector General of Forest and 

Dr. Sharandeep Singh, Scientist E, CPCB have appeared before this 

Tribunal through VC and Mr. P.K. Banerjee, Deputy Director, 

Horticulture, MCD appeared before this Tribunal physically.  

7. Reports/responses have been filed by J&KPCC vide email dated 

25.01.2024, by PPCB vide email dated 03.02.2024, by DCF Chandigarh 

vide email dated 05.02.2024, by Chandigarh PCC vide email dated 

05.02.2024 and by HPSPCB vide email dated 05.02.2024, by MoEF & CC 

vide email dated 05.02.2024,by CPCB vide email dated 05.02.2024, by  

Uttarakhand SPCB vide emails dated 04.03.2024 and 07.03.2024, by 

MPCB vide email dated 22.03.2024, by Department of Science, 

Technology and Environment, Punjab vide email dated 28.03.2024, by 
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PCCF, Shimla, Himachal Pradesh vide email dated 02.04.2024 and by 

State of Haryana vide email dated 04.04.2024 

8. In its reply MoEF & CC has submitted information in tabular 

format regarding Acts/Rules framed by the States/UTs and submitted 

that MoEF & CC is of opinion that there is no requirement of framing of 

centralized guidelines for Tree Preservation Acts/Tree Felling Acts as it is 

already being regulated by State Governments as per existing provisions 

in State Acts, Rules based on State specific circumstances. Relevant part 

of the reply reads as under:- 

“REPLY AFFIDAVIT FILED ON BEHALF OF RESPONDENT 
NO. 1  (MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE)  
X  X  X         X 
5. That, the land is a state subject and the State 
Government /UT Administration have regulated felling of trees 
on non-forest land through various Acts and Rules. Many States 
have specific Tree Preservation Acts / Tree Felling Acts 
including guidelines for regulating felling of trees on revenue 
lands and penal provisions for violations. 
6. The implementation of these Acts and rules is supervised 
by designated authorities whose permission is necessary for 
felling of trees in Non- Forest Land. A list of the States/UT's 
having their own Tree Preservation Acts / Tree Felling Acts is 
as follows; 

S.N Name of States/UTs Name of Acts/ Rules

1 Assam Assam (Control of felling and Removal of Trees from Non-
Forest land) Rules, 2002 

2 Arunachal Pradesh The Arunachal Pradesh Forest (Removal of Timber) 
Regulation Act 1983 

 3 Andhra Pradesh The Andhra Pradesh Preservation of Private Forest rules, 1978; 
(The Andhra Pradesh (Protection Of Trees And Timber in Public 
Premises)  Rules 1989 
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6 Delhi The Delhi Preservation of Tree Act, 1994

7 Dadar and Nagar Haveli 
and Daman &Diu

The Goa, Daman and Diu Preservation of Trees Act, 
1984 extends to Dadar and Nagar Haveli

8 Goa The Goa, Daman and Diu Preservation of Trees Act, 
1984

9 Gujarat The Saurashtra Felling of Trees (Infliction 
of Punishment  Act 1951, Gujarat Private Forests  
(Acquisition) Act 1972

10 Haryana Punjab Land Preservation Act, 1900

11 Punjab Punjab Land Preservation Act, 1900

12 Madhya Pradesh The Madhya Pradesh Prohibition of Regulation of the 
cutting of Trees Rules, 2002

13 Maharashtra The Maharashtra Felling of Trees (Regulation) Act
1964, Maharashtra (Urban Areas) Preservation of Tree Act, 
1975, Maharashtra Land Revenue Code 1966 

14 Himachal Pradesh The Himachal Pradesh Land Preservation Act, 1978,

15 Jharkhand Jharkhand Timber and other Forest produce Transit 
and Regulation) Rules 2004

16 Karnataka The Karnataka Preservation of Trees Act, 1976

17 Kerala The Kerala Preservation of Trees Act, 1986, Kerala 
Forest (Vesting And Management Of Ecologically 
Fragile Lands) Act 2003

18 Meghalaya The Meghalaya Forest (removal of Timber Regulation) 
Acts and Rules 1981, The Meghalaya Tree (Prevention)
Act 1976.
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19 Mizoram Government notification dated 26.09.2017 for felling and 
removal of trees 

20 Manipur Guidelines for Felling of Trees From Non-Forests 
Areas,2002

21 Nagaland Nagaland Tree Felling Regulation 2002

22 Odisha The Orissa Timber and other Forest Produce Transit
Rules 1980, The Orissa Timber and other Forest 
Produce Transit (Amendment Rules) 2006, The Orissa 
Village Forest Rules 1985, 

23 Puducherry Pondicherry Timber Transit Rules. 1983

25 Tripura Notification issued by Tripura in 2010

26 Uttar Pradesh Uttar Pradesh Timber and other forest produce transit Rules, 
1978, The Uttar Pradesh Private Forest Act 1948, The Uttar 
Pradesh Protection of Trees Act, 1976. 

27 West Bengal The West Bengal Trees Protection and Conservation in 
Non-Forest Areas Act 2006 

28 Tamil Nadu The Tamil Nadu Preservation of Private Forest Act 1949

29 Sikkim The Sikkim Private & Other non-Forest Lands tree Felling
Rules, 2006. 

30 Telangana The Telangana Water , Land and Trees Act ,2002

31 Chandigarh Tree Felling Committee order dated 22.07.2022

32 Uttarakhand

Uttar Pradesh Tree Preservation Act, 1976 is 
implemented in Uttarakhand 
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7. Further, the Answering respondent is of opinion that there is 

no requirement for framing of centralized guidelines for Tree 

Preservation Acts / Tree Felling Acts as it is already being regulated 

by State Governments as per existence provisions in State Acts, 

Rules based on State specific circumstances.” 

9. CPCB has compiled the information received from the 

SPCBs/UTPCCs and filed report alongwith copies of the information so 

received. Relevant part of the report reads as under:- 

“Report in compliance to the Hon’ble NGT Order dated 

05.12.2023 in Original Application No. 911/2022, I. A. 

No. 14/2023 and I. A. No. 16/2023 titled Prof. Dr. Sanjeev 

Bagai & Ors. Versus Department of Environment, GNCTD 

& Ors. 

2. Compliance of directions:  

2.1 Approach 

CPCB vide letter dated 03.01.2024, has requested SPCBs & 

PCCs to provide information in a prescribed format (Format was 

also provided by CPCB) in consultation with concerned 

Government Departments in their State/Union Territory (the 

said letter dated 03.01.2024 and Format is placed at Annexure 

2). 

Further a meeting has also been convened on 23.01.2024 with 

SPCBs and PCCs to follow-up in the matter. 

2.2 Compilation and Review of information received from 

SPCBs & PCCs 

In response to above communication and meeting, total 26 Nos 

of SPCBs/PCCs have responded. Responses received from 26 

nos. of SPCBs, PCCs have been compiled and the same are 

given in the subsequent paragraphs of this report. 

3. State-wise information received from State 

Pollution Control Boards and Pollution Control 

Committees. 

Information received from 26 nos. of SPCBs and PCCs of the 

States & UTs. The names of them are SPCBs / PCCs of 
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Andaman & Nicobar, Andhra Pradesh, Arunachal Pradesh, 

Bihar, Chhattisgarh, Dadra & Nagar Haveli and Daman & Diu, 

Delhi, Gujarat, Haryana, Himachal Pradesh, Kerala, Jammu & 

Kashmir, Ladakh, Lakshadweep, Madhya Pradesh, 

Meghalaya, Maharashtra, Nagaland, Odisha, Puducherry, 

Punjab, Tamil Nadu, Telangana, Tripura,and Uttarakhand 

Status of information received from SPCBs & PCCs are as 

follows: 

Sl. No. States/UTs Response received
from SPCBs/PCCs 
and concerned 
Forest departments 

Annexure

 1 
Andaman and 
Nicobar 

Yes Annexure 3

 2 Andhra Pradesh Yes Annexure 4

 3 Arunachal Pradesh Yes Annexure 5

 4 Assam Not yet Received - 

 5 Bihar Yes Annexure 6

 6 Chandigarh Not yet Received - 

 7 Chhattisgarh Yes Annexure 7

8 Dadra & Nagar Haveli 
and Daman & Diu 

Yes Annexure 8

 9 Delhi Yes Annexure 9

 10 Goa Not yet Received - 

 11 Gujarat Yes Annexure 10

 12 Haryana Yes Annexure 11

 13 Himachal Pradesh Yes Annexure 12

 14 Jammu and Kashmir Yes Annexure 13

 15 Jharkhand Not yet Received - 

 16 Karnataka Not yet Received - 

 17 Kerala Yes Annexure 14

 18 Ladakh Yes Annexure 15

 19 Lakshadweep Yes Annexure 16

 20 Madhya Pradesh Yes Annexure 17

 21 Maharashtra Yes Annexure 18

 22 Manipur Not yet Received - 

 23 Meghalaya Yes Annexure 19

 24 Mizoram Not yet Received - 

 25 Nagaland Yes Annexure 20

 26 Odisha Yes Annexure 21

 27 Puducherry Yes Annexure 22

 28 Punjab Yes Annexure 23

29 Rajasthan Yes Annexure 24
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 30 Sikkim Not yet Received - 

 31 Tamilnadu Yes Annexure 25

 32 Telangana Yes Annexure 26 

 33 Tripura Yes Annexure 27

 34 Uttarakhand Yes Annexure 28

 35 Uttar Pradesh Not yet Received - 

 36 West Bengal Not yet Received - 

The received information with respect to aspects of protection of 

trees, felling and pruning of trees and framing of 

guidelines/rules regarding the same have been compiled and 

placed below: 

3.1 Andaman and Nicobar 

As per the information provided by the office of the Principal  

Chief Conservator of Forests of Andaman and Nicobar Islands 

vide Letter dated 24.01.2024 (Copy Given at Annexure 3): 

a. There is currently no specific Act in place to regulate the 

felling and pruning of non-forest areas. 

b. The Revenue Department of the A&N Administration has 

submitted the draft "Andaman and Nicobar Islands Felling and 

Transit of Tree Species on Non-Forest Land Regulation 2020" to 

the Government of India. However, the department has not 

provided information about the timelines for the final 

notification of this regulation. 

c. Furthermore, the department mentioned that since the 

act is still in the draft stage, no rules are present regarding the 

felling and transit of tree species on non-forest land. 

d. At present, no penalty or compensation is being imposed 

for violations related to illegal tree felling and pruning in non-

forest areas. Additionally, there is currently no plan to develop 

a methodology for imposing environmental compensation or 

penalty, under consideration of the Department of Environment 

and Forest. 

e. As the approval of the mentioned draft regulation is under 

consideration, the Sub-Divisional Magistrate is allowing the 

removal of dangerous trees that pose a threat to life and 

property on revenue land/private land/land belonging to any 
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institution/individual under Section 133 of the Criminal 

Procedure Code (CRPC). 

3.2 Andhra Pradesh 

As per information provided by the Government of Andhra 

Pradesh, Forest Department vide Letter dated 24.01.2024 

(Copy Given at Annexure 4): 

a. In respect of illegal cutting/felling/pruning of trees as 

envisaged under the Andhra Pradesh Forest Act,1976, Andhra 

Pradesh Reservation of Private Forest Rules, 1978, Andhra 

Pradesh (Protection of Trees and Timber in Public Premises) 

Rules,1989, Andhra Pradesh Water, Land and Trees Act,2002 

and Andhra Pradesh Water, Land and Trees Rules,2004. 

b. In G.O.Ms. No.87, EFS&T, (Sec-II) Dept., dt.29/11/2017 

under ease of doing business (EoDB), the government of Andhra 

Pradesh have prescribed simplified procedure to accord tree 

felling permission, as per which applicant has to apply to forest 

department for felling of trees duly paying rupees 500 per tree 

(rupees 450 towards security deposit for planting charges in 

case the applicant fails to plant no. of trees felt and rupees 50 

towards inspection charges. 

c. For illegal felling of trees in the forest areas, penalties 

and procedures have been prescribed under sections 44 and 59 

of the Andhra Pradesh Forest Act, 1967. For illegal felling of 

trees in other than forest areas, penalties and procedures have 

been prescribed under sections 37, 38 of Andhra Pradesh 

Water, land & Trees Act, 2002 read with sections 26, 27 & 28 

of Andhra Pradesh Water, land & trees rules, 2002. 

Arunachal Pradesh 

As per information provided by the Government of Arunachal 

Pradesh, Department of Environment, Forest & Climate Change, 

Itanagar vide Letter dated 30.01.2024 (Copy Given at Annexure 

5): 

a. The Assam Forest Regulation Act 1891, Amendment Act 

2005, and Arunachal Pradesh (Control of Felling and Removal 

of Trees from Non-Forest Land) Rules, 2001, are applicable in 

the state. 

b. No information about guidelines has been provided. 
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c. As per Section 2.35, there is a provision for the imposition 

of penalties for the violation of the Assam Forest Regulation Act 

1891. 

3.3 Bihar 

As per the information received from the Office of the Chief 

Principal Forest Conservator, Bihar, Patna vide Letter dated 

11.01.2024 through Bihar State Pollution Control Board vide 

Letter dated 23.01.2024 (Copy Given at Annexure 6): 

a. There is no specific Act for the protection/preservation of 

trees, or for the felling and pruning of trees. Additionally, no 

information has been provided regarding a plan for formulating 

the aforementioned Act. 

b. Furthermore, it was mentioned that there is no Rule in 

place for the protection of trees or the felling and pruning of 

trees. However, the department highlighted that by Resolution 

No. 43(E) dated 28.01.2013, 119(E) dated 03.03.2014, and 

178(E) dated 29.03.2016 of the State Government, guidelines 

have been laid down for the felling of trees on Non-Forest 

Government Land. Provision has been made for compensatory 

plantation of trees against the felled trees. 

3.4 Chhattisgarh 

As per information provided by Office of the Chief Principal 

Forest Conservation and Forest Force Chief, Chhattisgarh vide 

Letter dated 24.01.2024 (Copy Given at Annexure 7): 

a. Acts, Rules, Guidelines, Statutory framework are there in 

place and accordingly action is taken for any illegal felling of 

trees in forest areas. 

b. Chhattisgarh is following the Indian Forest Act, 1927 for 

protection/ preservation of trees or felling and pruning of trees. 

Department informed that Section 26, 33 and 41 are related to 

protection / preservation of trees or felling and pruning of trees. 

Further, Department informed that there is no rule for the 

protection/ preservation of trees. 

c. There is a system of beat inspection as per sanctioned 

beat roaster in which Divisional Forest Officer/Sub Divisional 

Officer/Range Officer/Range Assistants do regular beat 
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inspection. Regular night patrolling is done in sensitive areas. 

JMF Samities have been actively involved in inspection. For 

illegal felling of trees there is provision of penalty in terms of tax 

and compensation. 

d. However, there is no specific information provided for

preservation/ protection of trees outside forest area i.e. non –

forest areas.

3.5 Dadra & Nagar Haveli and Daman & Diu 

As per the information received from the Deputy Conservator of 

Forest (Territorial) – Administration of Dadra & Nagar Haveli 

(U.T) vide dated 22.01.2024 through Pollution Control 

Committee of Dadra & Nagar Haveli and Daman & Diu vide 

Letter dated 24.01.2024 (Copy Given at Annexure 8): 

a. The trees in the Forest Area are protected under the Indian

Forest Act, 1927,  and the Wildlife Protection Act, 1972. The

trees outside the forest area are protected under the Dadra &

Nagar Haveli and Daman & Diu PTA, 1984 (2022).

b. The rules are framed to implement the Acts mentioned

above. The rules are Dadra & Nagar Haveli Forest Rules & Goa,

Daman & Diu Forest Rules.

c. Penalties for illegal felling of trees are imposed under the

respective Acts and Rules. In Chapter IX, Sections 52 to 69 of

the Indian Forest Act, 1927, in Chapter VI, Section 51 of the

Wildlife Protection Act, 1972, and in Chapter VI, Sections 16 to

26 of the Preservation Tree Act, DNH & DD, 2022.

3.6 Delhi 

As per information provided by Department of Forests and 

Wildlife, GNCTD vide E¬mail dated 25.01.2024 (Copy Given at 

Annexure 9): 

a. There are Delhi Preservation of Trees Act, 1994 in Delhi.

The relevant Section 8, 9, 10 & 11 of the Delhi Preservation of

Trees Act, 1994 gives information on restriction on felling and

removal of trees, procedure for obtaining permission to fell, cut,

remove or dispose of, a tree, obligation to plant trees and

preservation of trees.
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b. The Delhi Preservation of Trees Rules, 1996 are there in 

Delhi. 

c. The pruning guidelines dated 01.10.2019 were in force 

for effective/ scientific pruning of trees framed under the 

provisions of DPTA, 1994. However, the Hon'ble High Court of 

Delhi vide order dated 29.05.2023 in W.P.(C). No. 2317/2023 

"Dr. Sanjeev Bagai Vs. Principal Secretary (Env. & Forest), 

GNCTD", set aside the existing guidelines and gave the 

following direction: - 

"14. Therefore, the Guidelines permitting regular pruning of 

branches of trees with girth upto 15.7 cm without specific prior 

permission of the Tree Officer are hereby set aside. The only 

permission that can be granted for pruning, etc. is under section 

9 of the Act. 

“15. In view of the above, no pruning of trees will be permitted 

in Delhi except in accordance with the DPT Act. It will be open to 

the respondents to frame guidelines and/or rules as may be 

requisite In view of the above, the new guideline has been 

framed by the department and are under submission to the 

Government for seeking approval under Delhi Preservation of 

Trees (DPTA), 1994. 

The file of draft guidelines for pruning / felling of trees is under 

submission to the Government for seeking approval under Delhi 

Preservation of Trees Act (DPTA), 1994. 

d. The relevant Section 21 & 24 of the Delhi Preservation of 

Trees Act, 1994 are related to penal provision. 

3.7 Gujarat 

As per information provided by Gujarat Pollution Control Board 

vide E-mail dated  25.01.2024 (Copy Given at Annexure 10): 

a. Provisions of Indian Forest Act, 1927 and the amendment 

made by Gujarat State are applicable for 

protection/preservation of trees for notified forest areas. 

b. Forest (Conservation) Act, 1980 ["Van (Sanrakshan Evam 

Samvardhan) Adhiniyam"] for diversion for Forest areas for 

non-forestry purposes. 

c. Saurashtra Felling of Trees (Infliction of Punishment) Act, 

1951 is enacted for felling of trees outside notified forest areas 
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d. Information about Rule is not mentioned. However, for

Gandhinagar capital City, a provision for consultation of Forest

Department for cutting of trees has been made and Forest

Department undertakes the tree felling or pruning activities in

Gandhinagar Capital City.

e. No separate guidelines have been issued in state.

f. The provisions of Indian Forest Act, 1927 and the

Saurashtra Felling of Trees (Infliction of Punishment) Act, 1951

are applicable for violation in respect of illegal trees felling and

illegal pruning of trees.

3.8 Haryana 

As per information provided by Principal Chief Conservator of 

forest (HoEF) Haryana vide Letter dated 25.01.2024 (Copy 

Given at Annexure 11): 

a. Land on which the Indian Forest Act ,1927 , Wildlife

(Protection) Act, 1972 & special notification made under Punjab

Land Preservation Act, 1900 have been made attract provisions

of Van ( Sanrakshan Evam Samvardhan ) Adhiniyam,1980.

Further, tree felling in forest areas is permitted only in

accordance with the 10 year working plans of the Forest

Divisions approved by MoEF&CC or when forest land get

diverted for non-forestry purposes by the Central Government

under provisions of Van (Sanrakshan Evam Samvardhan)

Adhiniyam, 1980. Tree felling in Forest areas outside these

provisions is an illegal activity and lawful action for such illegal

activities is taken under penal clauses of Indian Forest Act,

Wildlife Protection Act Punjab Land Preservation Act and Van

(Sanrakshan Evam Samvardhan) Adhiniyam. There is

restriction of tree felling in lands notified under general section

4 of Punjab Land Preservation Act, 1900 without approval of

Divisional Forest Officer. The tree felling on such lands has

been notified by the State Government as Right to Service.

b. Persons requiring tree felling on land of their ownership

apply on right to service portal and the applications are

proposed and decided by the Competent Authority as per

procedure of Right to service Portal.Any tree felling done

without permission of Competent Authority is punishable under

section 19 of the Punjab Land Preservation Act, 1900.
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c. The Guidelines made under the Van (Sanrakshan Evam 

Samvardhan) Adhiniyam, 1980 are followed. 

d. The penal provisions of Forest Laws provide for fines and 

imprisonment or both for violation of tree felling or diversion of 

Forest Land for non-Forestry Purposes. However, there is no 

provision for environmental compensation. 

3.9 Himachal Pradesh 

As per information provided by Principal Chief Conservator of 

forest (HoEF) Himachal Pradesh vide Letter dated 23.01.2024 

(Copy Given at Annexure 12): 

a. In the State of Himachal Pradesh, conservation and 

protection of tree grown on private land is dealt as per Land 

preservation Act, 1978 and rules made there under i.e. HP land 

Preservation Rules, 1983. 

b. Trees grown on Forest Land, necessary actions are being 

taken as per provisions of the IFA, 1927. Besides there are HP 

Govt. Order No. FFE-B-A(3)4/99 dated 24.09.2003 

c. As regards pruning and loping of trees necessary 

instructions/ guidelines to field functionaries in compliance of 

OA No. 372 of 2022 titled as Avinash Vidrohi Vs State of HP 

have been issued vide Letter No. Ft1/2018-19(S) Vol II dated 

06.07.2023. 

3.10 Jammu and Kashmir 

As per information provided by Jammu and Kashmir Pollution 

Control Committee vide Letter dated 24.01.2024 (Copy Given at 

Annexure 13): 

a. In Forest area, the trees have been protected in accordance 

with Indian Forest Act, 1927. 

b. In State and Private land, the trees have been protected in 

accordance with J&K Specified Trees Act, 1969 and J&K 

Specified Trees Rules, 1969 and particularly with reference to 

Khair trees it is regulated as per the provisions laid out in SRO-

111 of 2016. Restrictions on felling is applicable only on trees 

that had been declared as specified trees. As of now, the 

following species have been declared as specified trees:- 

Walnut, Willow, Khair, Conifers and Oaks. 
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c. Felling of trees in village woodlots, strip plantations and 

community land involving community participation is regulated 

under the Jammu and Kashmir Social Forestry (Plantation) 

Rules 2023 

d. As per the provisions laid out in chapter XX in Section 339 to 

355 of J&K Municipal Corporation Act, 2000, the tree felling are 

regulated within the jurisdiction of Municipal Corporations. 

e. Following Guidelines have been mentioned for protection/ 

preservation of trees or felling and pruning of trees: 

i. Circular No. 05 of 1998 by J&K Forest Department dated 

05-03-1998 read with Circular by J&K Forest Department 

dated 31-03-2011 

ii. Guidelines for felling of trees posing threat to life and 

property has been issued in J&K Forest Department vide 

Circular No. 01 of 2019 dt. 28- 11¬2019. 

f. In Forest land, Penal Provisions are dealt under the 

provisions of lndian Forest Act, 1927.In the jurisdictions of 

Municipal Corporations as per the provisions laid out in Section 

352, penal provisions are provided. Section 13 of Jammu and 

Kashmir Preservation of Specified Trees Act, 1969 prescribes 

penalties for violations of the provisions of the said Act. 

3.11 Kerala 

As per information provided by Kerala State Pollution Control 

Board vide Letter dated 24.01.2024 (Copy Given at Annexure 

14): 

a. In Forest area - the trees have been protected in 

accordance with the Kerala Forest Act, 1961; in Non-Forest 

Area - the trees have been protected in accordance with the 

Kerala Promotion of Tree Growth in Non-Forest Areas Act, 2005. 

b. The Kerala Promotion of Tree Growth in Non-forest Land 

Rules, 2011 are being followed for protection preservation of 

trees. 

c. Guidelines having No. G.O(Rt) No.68/2010/F&WLD 

dated 10.02.2010 also exist for protection of trees 
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d. Government permission from Tree Committee constituted 

as per G.O(Rt) No.172/2010/F&WLD dated 21.04.2010 is 

mandatory for felling of trees in public land. Compensatory 

planting in the ratio of 1:10 in lieu of tree felling has to be 

carried out by the user agency. For illicit felling, on complaint 

received from the authority of the land, concerned SHO of Police 

Department can initiate legal action for theft from Government 

property. 

3.12 Ladakh 

As per information provided by Ladhak Pollution Control 

Committee vide Letter dated 15.01.2024 (Copy Given at 

Annexure 15): 

a. The Indian Forest Act, 1927 is implemented for 

protection/preservation of trees growing on forest land. 

However, the trees growing on the State land /Private land are 

under protection of Jammu & Kashmir Preservation of specified 

Tress Act, 1969 which is applicable to Ladakh Region also. 

b. No specific rules, but protection of trees or felling or 

pruning of trees etc. growing on forest land is governed under 

Indian Forest Act, 1927.The Jammu & Kashmir Preservation of 

specified Tress Rule, 1969 under the Jammu & Kashmir 

Preservation of specified Tress Act, 1969 applicable for the 

trees growing on State land/private land are comprehensive for 

the purpose. 

c. Ladakh is a cold desert with most of areas above tree 

line, with no natural forests, except for plantation of popular 

and salix sporadically occurring at different locations. Further 

for felling/pruning of trees raised/growing on industrial 

lands/defence land, the circular guidelines issued by the office 

of the principal chief conservator of Forests, J&K vide No.: 

PCCF/Lease/Felling/Trees/2011/1094-1144, dated 

31.03.2011 are applied. There are circular guidelines issued 

vide circular no.: 01/2019, dt. 28.11.2019 for felling of trees 

posing threat to life and property which are also applicable. 

d. The general penal provisions for felling/loping of trees in 

reserved forest are implemented as per Sec 26(1) (e) and (f) of 

India Forest Act, 1927, which provide punishment for 

imprisonment for a term which may extend to two years, or 

with fine which may extend to twenty five thousand rupees, or 

with both, in addition to such compensation for damage done to 
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the forest as the convicting court may direct to be paid. 

Similarly for felling or lopping of trees in a protected forest, the 

penal provisions are contained in Section 33 (1) (a) & (f) which 

prescribe a penalty in the form of imprisonment for term which 

may extend to two years, or with fine which may extend to 

twenty-five thousand rupees. 

3.13 Lakshadweep 

As per information provided by Lakshadweep Pollution Control 

Committee vide Letter dated 30.01.2024 (Copy Given at 

Annexure 16): 

a. As on date, there is no Act. However, it is stated, that

within one year Act shall be developed and accordingly Rules

and Guidelines will be developed and Penal provisions shall be

incorporated in Act.

b. Lakshadweep comprised of 32 Sq. km of land area and

90.33 of the total land mass have forest cover. Among the total

plants, approximately 80% of tree cover comprised of coconut

plants. The local peoples inherited the habit of plant coconut

trees in between their old coconut trees. They also have habit of

planting other indigenous in their partition boundaries of their

land. As per ISFR 2019 and 2021, here forest cover is 90.33 %

respectively. There is no change in forest cover and is

maintained properly. Through Nutri garden programme the

UTLA has distributed thousands of plants to maintain the green

cover.

3.14 Madhya Pradesh 

As per information provided by Madhya Pradesh Pollution 

Control Board vide Letter dated 22.01.2024 (Copy Given at 

Annexure 17): 

a. For protection / preservation of trees or felling and

pruning of trees in urban areas is dealt as per Madhya Pradesh

Vrikshon Ka Parirakshan (Nagariya Kshetra) Adhiniyam, 2001.

b. Guidelines and procedure to apply for tree cutting

permission is available on MP Nagar Palika Portal.

c. Section 18 of the M.P. Vrikshon Ka Parirakshan

(Nagariya Kshetra) Adhiniyam, 2001 states that "Whoever fells

any tree or causes any tree to be felled in contravention of any
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provision of this Act or Rules or order made thereunder shall, on 

conviction be punished with imprisonment which may extend to 

two years or with line which may extend to fifty thousand 

rupees or with both. The line, if not deposited within the 

prescribed time limit, will be recoverable as arrears of land 

revenue." 

d. The issue of protection/preservation of trees or felling

and pruning of trees situated in Forest Areas is governed by the

Forest Department and allied rules and regulations laid down

by Ministry of Forest, Environment and Climate Change.

3.15 Maharashtra 

As per the information received from Department of 

Environment and Climate Change, Government of Maharashtra 

through Maharashtra Pollution Control Board E-mail dated 

25.01.2024 (Copy Given at Annexure 18): 

a. Protection/ preservation of trees in urban areas in

Maharashtra is dealt under the Maharashtra (Urban Areas)

Preservation of Trees Act, 1975 (Act 44 of 1975).

b. Guidelines for tree pruning is under development.

3.16 Meghalaya 

As per information provided by Meghalaya State Pollution 

Control Board vide Letter dated 25.01.2024 (Copy Given at 

Annexure 19): 

a. Pretection / Preservation of trees in Meghalaya are being

dealt by Meghalaya Forest Regulation (Application &

Amendment) Act, 1973 (Meghalaya Act 9 of 1973), the

Meghalaya Tree Prevention Act, 1976 (Meghalaya Act 13 of

1976) and Meghalaya Tree Felling (Non Forest Areas) Rules

2006.

b. There is no any methodology for imposing environment

compensation/penalty for violation in respect of illegal trees

felling and illegal pruning of trees, however there are some

provisions of confiscation & recovery etc. for Violation of the

Guidelines of tree felling within non-forest area. In case of

Reserved Forest Provision of Meghalaya Forest Regulation

(Application & Amendment) Act, 1973 (Meghalaya Act 9 of
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1978). The Meghalaya Tree (Prevention) Act, 1976. (Meghalaya 

Act 13 of 1976) is applicable. 

3.17 Nagaland 

As per information provided by Nagaland Pollution Control 

Board vide Letter dated 16.01.2024 (Copy Given at Annexure 

20): 

a. In Nagaland, Preservation of trees are being dealt under the 

Nagaland Forest act 1968 where in provisions of Reserved 

Forests, Village Forests , General Protection of Forests and 

Forest Produce , control over Forest and Waste land not being 

the Property of Government and penalties and procedure 

provided. 

b. The protection of trees, felling of trees are in place 

through the Nagaland Forest Act, 1968 in line with the Indian 

Forest Act, 1927. 

c. There is no information provided regarding Act, 

guidelines and penalty provisions for non – forest areas. 

3.18 Odisha 

As per information provided by Odisha State Pollution Control 

Board vide Letter dated 24.01.2024 (Copy Given at Annexure 

21): 

a. Protection/ Preservation of trees in Odisha are dealt 

under Section-3 of Odisha Preservation of Private Forests Act, 

1947, Section-2 of Forest (Conservation) Act, 1980, Section-27, 

31, 36, 42 & 55 of Odisha Forest Act, 1972, Section-3 of Odisha 

Preservation of Private Forests Rules, 1963, Section-2 of Forest 

(Conservation) Rules, 2003, Section 4 of the Odisha Timber 

other Forest Produce Transit, 1980, Section 5 of Odisha Village 

Forest Rules, 1985 

b. Odisha is not mentioned about any Guidelines. 

c. Penalty provisions have been mentioned in the context of 

trees conservation are covered under Section-3 of Odisha 

Preservation of Private Forests Act, 1947, Under Section-2 of 

Forest (Conservation) Act, 1980, Sec-27, 31, 36, 42 & 55 of 

Odisha Forest Act, 1972 
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3.19 Puducherry 

As per information provided by Pondicherry Pollution Control 

Committee Pondicherry vide E-mail dated 30.01.2024 (Copy 

Given at Annexure 22):  

a. In Puducherry, there is no Act, rules and Guidelines for 

preservation of trees. However, as per the information provided 

Applications are submitted to the Department of Forests and 

Wildlife, Puducherry, through user agency which includes 

general public/ organizations, private establishments as well 

as Government Departments. Major number of applications are 

received through Departments of Municipality, Public Works 

Department, Electricity, etc. Applications are scrutinized by 

means of field inspection for both tree pruning and felling. 

b. Penalty provisions for illegal tree pruning and felling are 

enforced during the illegal transit of the material so realized. 

Violation are booked under Puducherry Timber Transit Rules, 

1983, which are evoked under Indian Forests Act, 1927. 

3.20 Punjab 

Punjab state Pollution Control Board vide Letter dated 

15.01.2024 (Copy Given at Annexure 23) has informed that the 

Secretary to Government of Punjab, Department of Science, 

Technology and Environment has written a letter memo no. 

03/73/2023-STE(4)/25 dated 10.01.2024 in reference to 

another case (OA No. 142 of 2023 titled as Balbir Dass V/s 

State of Punjab and others) for the framing of requisite 

Standard Operating Procedure, statutory framework for the 

protection of trees, grant of permission for cutting of trees, 

imposition of Environmental Compensation for illegal cutting of 

trees etc., which may be made applicable in General Conditions 

in the State of Punjab. This exercise may take three months’ 

time. 

3.21 Rajasthan 

As per information provided by Rajasthan State Pollution 

Control Board vide Letter dated 29.01.2024 (Copy Given at 

Annexure 24): 

Protection / preservation of trees are dealt under Rajasthan 

Forest Act 1953 for forest areas protected forest Rules 1957 & 

Rajasthan tenancy Act 1955 for trees outside forest section 81-

85. In forest area protection for trees done by Rajasthan Forest 
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Act 1953.For illegal Tree felling and Transportation of trees 

penalty imposed as per provisional Rajasthan forest Act 1953. 

3.22 Tamil Nadu 

As per information provided by Tamil Nadu State Pollution 

Control Board vide Letter dated 24.01.2024 (Copy Given at 

Annexure 25): 

a. There are number of acts & rules notified by Tamil Nadu for

conservation of forests which are as follows

i. Tamil Nadu Preservation of Private Forest Act, 1949

ii. Tamil Nadu Hill Areas (Preservation of Trees) Act, 1955

iii. Tamil Nadu Hill Stations (Preservation of Trees)

Amendment Act, 1955

iv. Tamil Nadu Rosewood (Conservation) Act, 1994

v. Tamil Nadu Sandalwood Rules, 1967

vi. Tamil Nadu Timber Transit Rules, 1968

vii. Tamil Nadu Sandalwood Possession Rules, 1970.

b. As per the Tamil Nadu Government G.O Ms. 39, ECCF dept.

dated 02.07.2021 the District and State level committee has

been constituted to regulate the cutting of trees and to take up

tree planting activities in public lands and public offices. In

generally Private Lands in respect of the forest Department the

question does not arise. However, the private land comes under

the Tamil Nadu Preservation of Private Forests Act, 1949(TNPPF

Act, 1949/TNHP Act, 1955) that the permission should be

obtained from the District Forest Committee for the felling of

trees. Tamil Nadu preservation of Trees Act, 2023, Preservation

of Trees (Government Lands) Act, 2023 preservation of trees

and regulation of felling of trees on Government Lands in state

of Tamil Nadu in draft stage. There is no Penal provision

mentioned.

3.23 Telangana 

As per information provided by Government of Telangana, 

Forest Department vide Letter dated 23.01.2024 (Copy Given at 

Annexure 26): 

a. Protection / preservation of trees in Telangana are dealt

under the Telangana Forest Act, 1967(For protection and

management of Forests, duly prescribing for punishments for

violation of said Act,Telangana Water, Land and Trees Act
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(WALTA), 2002 (An Act to promote Water Conservation and 

increase Tree cover and Regulate the protection and 

management of trees outside the forest areas. For Protection 

and Management of Tress in scheduled areas, ‘Telangana 

Preservation of Private Forest Rules 1978’ are there.To increase 

Tree Cover and Regulate the Protection and management of 

trees there are ‘Telangana Water, Land and Trees in Rues, 

2004’. 

b. In G.O.Ms. No.23, EFS&T, (For. I) Dept.,Dated 05.07.2017 

Under Ease of doing business, government of Telangana have 

prescribed simplified procedure to accord tree felling 

permission. As per which the applicant has to submit 

application through online under TGFMIS website of Telangana 

Forest Department for feeling of tress duly paying Rs 500/- per 

tree (Rs-450/- towards Security Deposit for planting Charges in 

case the applicant fails to plant number of trees felled and RS. 

50/- towards inspection charges. 

c. For illegal felling of trees in the Forest areas, Penalties 

and procedure has been prescribed under section 44, 48, & 59 

of Telangana Forest Act, 1967.For illegal felling of trees in other 

than Forest areas, penalties and procedure has been prescribed 

under section 37,38 of Telangana Water, Land and trees Act, 

2002 read with section 26, 27 & 28 of Telangana water, Land 

and Tress Rules, 2004. 

3.24 Tripura 

As per information provided by the Tripura State Pollution 

Control Board vide Letter dated 24.01.2024 (Copy Given at 

Annexure 27): 

a. The Indian Forest Act, 1927 has been adopted in the 

state and necessary amendments have been undertaken time 

to time for the purpose of dealing issue related conservation of 

forest, wherever needed.There is no separate rule specific to the 

state for such protection of trees. 

b. There is a Guideline for managing and regulating tree 

felling in non-forest areas. 

c. There is no any methodology for imposing environment 

compensation/penalty for violation in respect of illegal trees 

felling and illegal pruning of trees, however there are some 

provisions of confiscation of tree felling within non-forest area. 

In respect of trees within the forest the provisions of IFA is 

applicable. 
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3.25 Uttarakhand 

As per information provided by Uttarakhand Pollution Control 

Board vide Letter dated 30.01.2024 (Copy Given at Annexure 

28): 

a. Uttar Pradesh Protection of Trees Act 1976 is adapted in 

the State of Uttarakhand by Uttaranchal (UPPTAct1976) 

Adaption and Modification Order 2002. 

b. Section 10 of the act provide for imprisonment extend to 

six months or with fine which may extend to one thousand 

rupees or with both. Section 15(1) also provides for 

compounding of offences in respect of trees on private land on 

payment of money not exceeding rupees five thousand. 

c. The felling and pruning of trees not falling under the 

purview of IFA 1927 are regulated by the provision of UP 

Protection of trees Act 1976. 

4. Observation and Analysis of the information received 

from SPCBs & PCCs. 

As per information received from the 26 nos. of SPCBs and 

PCCs following have been observed in context available Act/ 

Rules/ Guidelines with respect to protection of trees, felling and 

pruning of trees and framing of guidelines/rules regarding the 

same: 

Within Forest Area: 

a) In context of Existing Acts notified by the Central 

Government 

 Indian Forest Act, 1927 are followed by about 11 Nos. of 

States & UTs namely Chattisgarh, Dadra and Nagar 

Haveli and Daman and Diu, Gujarat, Haryana, Himachal 

Pradesh, Jammu and Kashmir , Ladakh, Nagaland , 

Puducherry, Tripura, Uttarakhand. Among them, Wildlife 

Protection Act, 1972 is followed by 02 Nos. of States & 

UTs namely Dadra and Nagar Haveli and Daman and 

Diu, Haryana and Van (Sanrakshan Evam Samvardhan) 

Adhiniyam, 1980 followed by 01 Nos. of State namely 

Haryana. 

b) In context of Own Acts for Regulation of trees under 

Forest Area 

 No. of States & UTs have prepared their Separate Own 

Acts for regulation of trees under Forest Area - about 10 

Nos. 

 Name of States/UTs - Andhra Pradesh, Arunachal 

Pradesh, Gujarat, Kerala, Meghalaya, Nagaland, Odisha, 

Rajasthan, Tamil Nadu, Telangana. 

 Separate own Act under draft or planned stage : 

Separate Acts have been drafted or planned by only 02 
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No. of UT namely Andaman and Nicobar Island and 

Lakshadweep. 

c) In context of Rules for Regulation of trees under 

Forest Area : 

 No of States & UTs have prepared their Separate Rules- 

04 Nos. 

 Name of States & UTs- Dadra and Nagar Haveli and 

Daman and Diu, Odisha, Rajasthan, Telangana. 

d) In context of Guidelines for Regulation of trees 

under Forest Area Forest Trees: 

 No of States & UTs have prepared their Separate 

Guidelines-01 Nos. 

 Name of States & UTs – Chhattisgarh 

 Guidelines have been drafted or planned by 02 Nos. of 

States & UTs namely Delhi, Maharashtra. 

e) In context of Penal Provision for Regulation of trees 

under Forest Area Forest Trees: 

 No of States & UTs have stipulated Penal Provisions 

under act/ Rules / guidelines – about 12 Nos. 

 Name of States & UTs - Andhra Pradesh, Arunachal 

Pradesh, Chhattisgarh, Dadra and Nagar Haveli and 

Daman and Diu, Gujarat, Jammu & Kashmir, Ladakh, 

Nagaland, Odisha, Puducherry, Rajasthan and 

Telangana. 

Outside the Forest Area 

a) In context of the protection of Trees specifically outside 

the forest area 

 Separate Acts have been prepared by 15 Nos. of States & 

UTs namely: Andhra Pradesh, Dadra and Nagar Haveli 

and Daman and Diu, Delhi, Gujarat, Himachal Pradesh, 

Jammu and Kashmir, Kerala, Ladakh, Madhya Pradesh, 

Maharashtra, Meghalaya, Rajasthan, Tamilnadu, 

Telangana, Uttarakhand. 

 Separate Acts have been drafted or planned by 01 No. of 

UT namely A&NI. 

 Rules have been prepared by 12 Nos. of States & UTs 

namely Andhra Pradesh, Arunachal Pradesh, Delhi, 

Himachal Pradesh, Jammu and Kashmir, Kerala, 

Madhya Pradesh, Meghalaya, Puducherry, Tamilnadu, 

Telangana. 

 Guidelines have been prepared by about 10 no. of States 

& UTs namely Andhra Pradesh, Bihar, Himachal 
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Pradesh, Jammu and Kashmir, Kerala, Madhya Pradesh, 

Tamilnadu, Telangana, Tripura and Uttarakhand. 

 Penal Provision have been possessed by about 10 States & UTs

namely Andhra Pradesh, Dadra & Nagar Haveli and Daman &

Diu, Delhi, Gujarat, Jammu and Kashmir, Kerala, Madhya

Pradesh, Puducherry, Telangana and Uttarakhand.

On the basis of development of own Regulations, above

observations are briefed as under:

S. 
No.

States/UTs Regulations w.r.t 
protection/  
preservation/felling/
pruning  
of trees within Forest 
Area

Regulations w.r.t protection/ 
preservation/felling/pruning of 
trees  
outside the Forest Area 

Act Ru
les

Gui
d 
elin
e

Penal 
provisi 
on 

Act Rule
s 

Guideli 
nes 

Penal 
provision 

1 Andaman and 
Nicobar Island 

N N N N N N N N

2 Andhra Pradesh Y NS
I 

NSI Y Y Y Y Y

3 Arunachal 
Pradesh 

Y NI NI Y NI Y NSI NI

 4 Bihar N N N N N N Y N 

5 Chhattisgar h N N Y Y N N N N

6 Dadra & Nagar 
Haveli and Daman 
& Diu 

N Y N Y Y N N Y

 7 Delhi NI NI NI NI Y Y NSI Y 

 8 Gujarat Y N N Y Y N N Y 

 9 Haryana N N N N N N N N 

10 Himachal Pradesh NI NI NI NI Y Y Y NI

11 Jammu and 
Kashmir 

NI NI NI Y Y Y Y Y

 12 Kerala Y NI NI NI Y Y Y Y 

 13 Ladakh - NS
I

NSI Y Y Y NSI NSI 
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S. 
No.

States/UTs Regulations w.r.t 
protection/  
preservation/felling/
pruning  
of trees within Forest 
Area

Regulations w.r.t protection/ 
preservation/felling/pruning of 
trees  
outside the Forest Area 

Act Rule
s 

Gui
d 
elin
e

Penal 
provisi 
on 

Act Rule
s 

Guidelines Penal 
provision 

14 Lakshadweep N N N N N N N N

15 Madhya Pradesh NI NI NI NI Y Y Y Y

16 Maharashtra NI NI NI NI Y N N N

 17 Meghalaya Y NI NI NI Y Y NI NI 

 18 Nagaland Y NI NI Y NI NI NI NI 

 19 Odisha Y Y NI Y NI NI NI NI 

 20 Puducherry NI NI NI Y NI Y NI Y 

 21 Punjab NI NI NI NI NI NI NSI NI 

 22 Rajasthan Y Y NI Y Y NI NI NI 

 23 Tamilnadu Y NI NI N Y Y Y N 

 24 Telangana Y Y Y Y Y Y Y Y 

 25 Tripura N N NI NI NI NI Y NI 

26 Uttarakhand NI NI NSI NI Y NI Y Y

Y: Yes, N: No, NI: No Information, NSI: No Specific Information,” 

10. Trees are the most important landscape architects of our country, 

not only in forests but also in countless other ecosystems, including 

human-fabricated habitats. Due to their significance in the majority of 

terrestrial ecosystems, trees play an important role in maintaining 

biodiversity and providing food and habitat for countless 

microorganisms, fungi, climbers, invertebrates, and vertebrates. Trees 

are also indispensable for the development of human societies and are 

important for our survival today and in the future. Trees therefore have 
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an inestimable scientific, economic, social, cultural, and aesthetic value. 

By their very nature, trees and green space provide benefits and add 

value to developments. The ability of trees to improve and maintain the 

quality of water, soil, and air and to remove pollutants from the air is 

well known. Trees not only provide shade, help lower temperatures 

during hot weather and beautify landscapes but also enrich our lives 

cleaning the air we breathe, providing food we eat, providing medicines to 

cure our ailments, meet our requirements of fuel and timber and 

protecting our habitat.  However, industrialization and growth of 

population with ever increasing demand for utilization of natural 

resources to meet requirements thereof has resulted in  illegal felling of 

trees, not only in forests but also in non- forest areas/private lands, 

which may have disastrous consequences for our natural habitat. Hence 

the need to promote growth of trees and to preserve trees not only in 

forest but also in non-forest areas/private lands by formulation of policy 

and Statutory framework/guidelines.   

11. Reference in this regard may be made to the Statement of Objects 

and Reasons for enactment of the Karnataka Preservation of Trees Act, 

1976 and the Preamble to the the Kerala Promotion of Tree Growth in 

Non-Forest Areas Act, 2005. 

12. Statement of Objects and Reasons for enactment of the Karnataka 

Preservation of Trees Act, 1976  (Published in the Karnataka Gazette 

(Extraordinary) Part IV-2A dated 8-11-1976 as No. 4417 at page 16.) 

reads as under :- 

“Industrialisation and pressure of population have resulted in 
heavy destruction of tree growth in urban areas. Trees which 
provide shade, mitigate the extremes of climate, render 
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aesthetic beauty, purify the polluted atmosphere, mute the 
noise, have been one of the first casualties of pressure on space 
in our cities and towns. 
 The percentage of forest area in the heavy rainfall zone is very 
much below the required level. Denudation in the rest of the 
areas has catastrophic results. This is the zone forming the 
catchment of the major rivers in South India. Large scale felling 
of trees has resulted in increased soil erosion and floods during 
monsoons. Stream flow during the rest of the year is reduced. 
Sedimentation in the reservoirs of our multi-crore projects has 
increased. 
 In the vast belt covered by the eastern districts of the State, 
drought and famine conditions have become recurring features. 
Rains have become erratic. Loss of soil moisture due to wind is 
excessive. Due to shortage of fuel, cow dung instead of being 
diverted as manure to the fields is availed as fuels. Avenue 
trees are destroyed. In this some judicious mixture of 
silviculture and agriculture can benefit agriculture and animal 
husbandry. Small number of trees, well distributed, grown in 
the marginal lands and on bunds of fields can be more effective 
than blocks of plantations. Trees of leguminous species can 
benefit agriculture by improving the soil, provide green leaf 
manure and fodder for cattle. It will provide small timber and 
fuel. 
We have reached the stage when it is incumbent to legislate to 
restrict and regulate the felling of trees and prescribe growing 
of a minimum number where none exists.” 

13. The Preamble to the Kerala Promotion of Tree Growth in Non-

Forest Areas Act, 2005, which extends to the whole of the State of Kerala 

and applies to all non-forest lands in the State reads as under:-. 

“Preamble.-WHEREAS, it is necessary to maintain 
environmental stability by the cultivation of trees in non-forest 
areas; 
AND WHEREAS, cultivation of new trees are necessary for 
checking soil erosion and denudation in the catchment areas of 
rivers, lakes, tanks and canals and for mitigating floods and 
droughts; 
AND WHEREAS, in order to increase the green cover in the 
country, it is necessary to cultivate trees in all non-forest lands 
also; 
AND WHEREAS, in order to meet the requirements of fuel, 
wood, fodder and small timber to the rural populations, it is 
necessary to promote cultivation of trees in all non-forest areas 
in the State; 
AND WHEREAS, it is necessary to establish tree lands, 
wherever possible, for the amelioration of the people and for 
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preserving climatic conditions and promoting the general well 
being of the people; 
AND WHEREAS, for the constant supply of wood for industrial 
growth and realization of maximum annual revenue in 
perpetuity, it is necessary to promote cultivation of trees in all 
non-forest areas; 
AND WHEREAS, the Law-Reforms Committee appointed by the 
Government of Kerala have recommended to bring in a 
legislation to promote cultivation of trees in non-forest areas, in 
order to fulfill the needs enumerated above; 
BE it enacted in the Fifty-sixth Year of the Republic of India as 
follows…..” 

14. The protection of trees in Urban as well as Rural areas outside the 

Notified Forests is extremely crucial for the management of the 

environment, mitigating the Urban heat island effect, Carbon sink and 

maintenance and extension of green cover outside forests.  Large number 

of States/UTS have Trees Protection/Preservation Acts for the protection 

of trees in Urban and Rural Areas but there are no such enactments in 

some States.   

15. In I.A. No. 162/2022 in O.A. No. 374/2022 titled as Green Earth 

Vs. Dy. Commissioner, Kurukshetra & Ors this Tribunal directed State of 

Haryana to evolve appropriate regulatory mechanism and the relevant 

part of order dated 01.07.2022 is reproduced as under: - 

“10. We have considered the rival submissions. Having regard 
to environmental significance of trees, it is difficult to accept 
that trees should be allowed to be cut without any regulation or 
approval. If there is no regulatory mechanism, the State is 
bound by public trust doctrine to lay down an appropriate 
regulatory mechanism on the subject. Environmental concerns 
may be addressed as per laid down mechanism. 

11. Accordingly, we direct that the Chief Secretary, Haryana to 
look into the matter and if no regulation exists, the same be laid 
down within a month. Regulatory mechanism be complied 
before cutting the trees in question..” 
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16. In M.A. No. 48/2023 in OA no. 200/2023 titled as Kuldeep Singh

Khaira & Ors. Vs. State of Punjab & Ors. this Tribunal directed 

formulation of policy and evolving of regulatory mechanism in the State 

of Punjab and the relevant part of order dated 28.07.2023 is reproduced 

as under:- 

“5. The Committee has recommended that the Forest 
Department should be directed to formulate the policy and 
guidelines for such activities. 
6. Accordingly, we direct Chief Secretary, Punjab to issue a
proper instruction to Forest Department to formulate the policy
of such incidents and the modalities may be adopted from Tree
Protection Act of Delhi in addition to some other modifications
required and thought by the authorities concerned.
7. In the meanwhile, Forest Department shall take appropriate
action with regard to such incidents and proper remedial
measures would be taken for cutting of trees and protection of
trees. Policies and guidelines so formulated be submitted to this
Tribunal within three months…”

17. In these facts and circumstances we are of the considered view that

the question as to whether there is any necessity for formulation of any 

policy, legislating any statutory  frame work and laying down any 

guidelines for the growth, protection/preservation, pruning and  

management of trees in non-forest areas in States/UTs not having the 

same needs proper examination by a Committee of Experts and 

appropriate action by concerned Statutory and Administrative 

Authorities on due consideration the recommendations of the  

Committee. 

18. In view of the above, we constitute a Joint Committee comprising

of the following: 
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1. Director General of Forest & Special Secretary, Ministry of

Environment, Forest and Climate Change (MoEF&CC)

  …Chairperson  

2. Representative of the Ministry of Housing and Urban Affairs to be

nominated by the Secretary not below the rank of Joint Secretary.

 ...Member 

3. Representative of the Ministry of Rural Development and

Panchayati Raj (to be nominated by the Secretary not below the

rank of Joint Secretary.                                                  … Member

4. Representative of the Director General, Indian Council for Forest

Research and Education (ICFRE), Dehradun, Uttarakhand.

  …  Member  

5. Representative of Indian Institute of Forest Management (IIFM),

Bhopal, M.P.                                                                   … Member

6. Representative of the Director, Botanical Survey of India, Kolkata.

  … Member 

7. Representative of the National Biodiversity Authority, Chennai.

  ... Member 

8. Mr. S.J.Pandit (IFS Retd.), Government of Gujarat.

    … non-official Member 

9. Member Secretary, Central Pollution Control Board

  …Member Secretary 

Terms of reference  

(i) Formulation of policy, enactment of statutory  frame work and

laying down of guidelines for the growth,
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protection/preservation, pruning  and  management of trees in 

non-forest areas in States/UTs not having the same. 

(ii) Preparation of SOP/Guidelines for the cutting/felling of the 

trees in Rural Area, cutting/felling and pruning of trees in 

Urban Areas.  

(iii) Preparation of SOP/Guidelines for the Transplantation 

/Translocation of Trees. 

(iv) In addition to the above any other relevant aspect which the 

Committee considers necessary to address the issues.  

19. The Chairperson of the Committee may also Co-opt any other 

expert and seek assistance from any Authority/Institution.  

20. Non Official Members be paid honorarium of Rs. 25,000/-(Rs. 

Twenty Five Thousands only) for each meeting in addition to TA/DA & 

boarding/ lodging, local conveyance as admissible to Joint Secretary to 

the Government of India.  

21. Expenditure on TA/DA, lodging and boarding, local transportation, 

convening the meetings and providing logistics will be borne by the 

CPCB, from the environmental compensation amount lying deposited 

with it.  

22. The Member Secretary of CPCB will act as 

Convenor/Coordinator/Nodal Officer for the reimbursement of the 

Expenditure and making all necessary arrangements for the convening of 

the Meetings. 
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23. The Committee shall submit its Report to the NGT, Principal 

Bench, New Delhi within four months from the date of receipt of a copy of 

this Order.  

24. So far as the present Original Application is concerned, vide order 

dated 05.12.2023 MCD and DDA were directed to file response regarding 

orders passed/permissions granted for pruning of trees in Delhi and also 

carrying out of pruning of trees in Vasant Vihar by them before and after 

29.05.2023 and DCF, West Forest Division was directed to file response 

regarding complaints made to him and action taken by him in respect of 

illegal cutting/pruning of trees. Report dated 01.02.2024 was filed by 

MCD vide email dated 02.02.2024; report dated 05.02.2024 has been 

filed by DDA vide email dated 05.02.2024 and report dated 02.02.2024 

has been filed by DPCC vide email dated 02.02.2024. 

25. In its reply MCD has given information regarding permissions 

granted by the Department of Forest and Wild Life, GNCTD for pruning of 

trees but MCD has not submitted any specific reply in respect of pruning 

done in Vasant Vihar area. In its report DPCC has mentioned having 

written a letter to Additional PCCF, Department of Forest and Wild Life, 

GNCTD. In its reply DDA has given information regarding green strip 

GHPS at Vasant Vihar and District Park at Vasant Vihar and requested 

for grant of four weeks time to collect data with respect to pruning of 

trees undertaken by DDA in entire Delhi. DCF, West Forest Division did 

not file any response in compliance to order dated 05.12.2023. 

26. MCD and DDA are directed to file their response in terms of order 

dated 06.02.2024 with respect to pruning activities carried out by the 
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respondents no. 12 to 18 in Vasant Vihar area mentioning in detail 

particulars regarding application for permission  for  pruning  of  trees  

or  carrying  out  of  the  same, supervision/monitoring of pruning of 

trees if any done by them and complaints if any received by them 

regarding illegal pruning of trees and DCF, (West Forest Division), Delhi 

is directed to file response in terms of order dated 05.12.2023 within 

three months by email at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR supported PDF and not in the form of Image PDF 

at least one week before the date hereby fixed.  

27. List the matter for further consideration on 06.08.2024.

28. A copy of this order be sent to  Director General of Forest & Special

Secretary, Ministry of Environment, Forest and Climate Change 

(MoEF&CC), Director General of Forest, Ministry of Housing and Urban 

Affairs, Secretary, Ministry of Rural Development and Panchayati Raj, 

Director General, Indian Council for Forest Research and Education 

(ICFRE), Dehradun, Uttarakhand, Vice Chairperson, Indian Institute of 

Forest Management (IIFM), Bhopal, M.P,  Director, Botanical Survey of 

India, Kolkata, the National Biodiversity Authority, Chennai, Mr. 

S.J.Pandit (IFS Retd.), Government of Gujarat and Member Secretary, 

CPCB.  

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

April 05, 2024 
ag
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Item No. 09 Court No. 2 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 911/2022 
( IA NO 16/2023,IA NO 9/2024 )   

NGT Bar Association (substituted for original 
applicants Prof. Dr. Sanjeev Bagai & Ors.) Applicant 

Versus 

Department of Environment GNCTD  Respondent 

Date of hearing: 06.08.2024 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: None 

Respondents: Ms. Jyoti Mendiratta and Mr. Vipin Vishkarma, Advocates for DCF 

(West) 

Kritika Gupta and Ms. Latika Malhotra, Advocates for DDA. 

Mr. Vikrant Panchanda, Advocate for CPCB  

Ms. Puja Kalra and Mr. Virendra Singh, Advocates for MCD. 

Ms. Atika Singh and Ms. Udipti Chopra Proxy Counsel for Ms.  
Richa Kapoor, Advocate for PPCB 

Mr. Rahul Khurana, Advocate for State of Haryana and HSPCB.  

Mr. Vaibhav Srivastava, Advocate for HPPCB Respondent No 33  

(through VC) 

Mr. Pradeep Misra and Mr. Daleep Dhyani, Advocates for UPPCB  
(through VC) 

Mr. Kaushal Gautam, AAG for State of Uttarakhand(through VC) 

Ms. Snehpreet Kaur Adv for UKPCB(through VC) 

Mr. Shubham Bhalla Advocate for UT Chandigarh and  

Chandigarh PCC. (through VC) 

Mr. Raj kumar Advocate for LPCC (through VC) 
Mr.  Divyanshu Srivastava Advocate for State of HP (through VC) 

Mr. Antarik Chakrabarti, Advocate for Respondent No. 18   

(through VC) 

Mr. Ghanshyam, MS JKPCC (through VC) 

ORDER 

1. Vide order dated 05.04.2024, Committee was constituted and term

of reference was also provided by this Tribunal. 
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2. Committee was granted four months’ time to submit its report.

3. Now by means of an interim report dated 05.08.2024, request has

been made on behalf of Committee to grant four months’ further time for 

submitting further report. We find that there is laxity on part of the 

Committee in as mush as first meeting was held almost after two months 

from the date when committee was constituted on 05.04.2024. This laxity 

cannot be appreciated. 

4. We do not find that that such a long time of four months could be

justified. 

5. However, we grant three months’ time and direct the Committee to

submit its final report. 

6. List on 18.11.2024.

Sudhir Agarwal, JM 

Dr. Afroz Ahmad, EM 

August 06, 2024 

Original Application No. 911/2022 
( IA NO 16/2023,IA NO 9/2024 )   
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